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HOUSE OF THE PEOPLE
Friday, 8th August, 1952

The House met at a Quarter Past
Eight of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESIIONS

Short Notice Questions and Answers,

SUPPLEMENTARY QUESTIONS TO SHORT
NOTICE QUESTION 7e FAMINE CONDITIONS
IN WesST BENGAL DATED TTH AUGUST 1952

Mr. Deputy-Speaker: We shall first
take up the short notice questions.
The answers have already been cir-
culated yesterday. and hon. Members
who wish to put supplementaries may
do so. We shall first take up Short
Notice Question No. 148.

Shri A. C. Guha: May I know when
the district cordoning system will be
removed?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
M. V. Krishnappa): There is what is
known as the ‘Kidwai Plan' which has
been very widely welcomed and highly

praised in Calcutta. We are going
to give effect 1o that plan in a short
time, and then the entire responsibi-
lity of feeding Calcutta will be taken
over by the Centre, When the area

becomes a surplus province, it will be .

possible for us to remove the inter-
district relaxations, the cordoning sys-
tem etr., and there will be free flow
from district to district.

Shri A. C. Guha: Is it the policy of the
Government to 1eplace the present
procurement system by a levy system,
and if so, on what basis will the levy
be collected?

The Minister of Food and Agriculture
(Shri Kidwai): It is the Bengal Gov-

ernment which takes a decision on such
207 PSD,
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matters. They have announced that
from the next year they will replace
the present procurement system by a
devy system, and when I was in Cal-
cutta, I had a meeting with the Food
Minister. He said that on 1st January
éﬁﬁs. he will remove this inter-district
an. .

Shri A. C. Guha: In the Statement
I find that certain amounts have been
sanctioned to the three North Bengal
districts which have been affected by
recent flbods—Rs. 10,000 for Cooch
Behar, and Rs. 15,000 for West Dinaj
pur for gratuitous relief—may I know
whether these amounts are fixed, or if
the amounts are found to be inadequate
on acceunt of the number of people
affected being more, the Bengal Gov~
ernment has got any authority to
increase them?

Shri M. V. Krishnappa: According to
the needs of the place, they can i
crease the amounts. Originally 10,000
tons of foodgraing were to be sent,
but now it has been increased to
15,000 tons. After the recent discus-
sions, the amount has been further
increased to 30,000 toms.

Shri A. C. Guha: I am referring to
the amounts sanctioned for gratuitous
relief for Cooch-Behar and West
Dinajpur. Considering the large
number of people affected, will the
Government consider the question of
increasing the amount if it is found
to be inadequate?

Shri M. V. Krishnappa: If the Wem
Bengal Government thinks fit, they will
increase it.

Shri Barman: It is stated in the
1st paragraph of the answer that ‘it
has not been possible for the Govern-
ment of West Bengal to obtain from
their district officers an estimate of
the population likely to have been
affected by floods in Jalpaiguri, Cnoch-
Behar and West Dinajpur’. In view
of the fact that it is now more than a
month since the floods came, may 1
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know the reasons why the district
officers could not come to an estimate
of the number of people allected?

Shri M. V. Krishnappa: The diffi-
culties of communication as a result
of the floods.

The Barman: The District Cfficers
and other officers have been supplied
with jeeps. Are we to understand that
the officers could not go lo the various
aflected areas, even with the jeeps and
other conveyances at their dispisal?

Shri M. V. Krishnappa: When there
are areas affected by floods, it is not
possible to go to those areas by jeeps.

Shri Barman: May [ know what was
the demand made by the i
officers as to the requirements of the
foodgrains that are necessary to meet
the situation, which the West Benrgal

Government are not in a position to

supply?

Shri Kidwai: When the district
magistrates gave the estimates, the
sanction was given by the Bengal
Gévernment, when they had stocks to
feed these people. So we do not
corhe into the picture, except that we
have given an assurance that if they
require more foodgrains, we shall sup-
ply them.

Shri Barman: It has been stated
that under the present plan of ‘A
Class’ and ‘B Class’ of the population,
modified rationing facilities will be
introduced throughout the whole of
West Bengal. May I ask the hon.
the Minister as to whether he is aware
of the fact that the North Bengal
people have not been provided with
this modified rationing system, even
though that part of Bengal ras also
been seriously affected by the floods?

Shri Kidwai: It is not true that the
modified rationing system has bzen
brought into effect in the whole of
West Bengal. It has been brought
into ‘effect only in places where the
minimum price of rice is above a
particular limit; in places where It is
more than Rs. 25, the ‘A Class’ modi-
fied system is brought in, and where

it is more than Rs. 35 the ‘B Class'’

system has been brought in.

Shri Barman: My point was exactly
this. = Tn view of the fact that the
price of rice in North Bengal is more
than Rs. 35, will the Government
enquire as to whether the West Bengal
have extended the ‘B Class’ facilities
throughout the areas of North Bengal?

Shri M. V. Krishnappa: We will in-
quire into the matter.

Shri §. C. Samanta: May I know
whether there are any Agricultural
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Assistants in the Unions and Sub-
divisions in the Districts of Cooch-
Behar, Jalpaiguri and Malda, and if
50, may I know why these oflicers
have not provided at least an approxi-
mate estimate of the population
affected?

Shri Kidwai: As explained by the
West Bengal Government, they are
at a great disadvantage in going from
place tu place, becausc the whole area
is flooded and there are hardly any
routes.  Still they said that they are
trying their best to estimate the
population affected, with a view to
tproviding them the necessary assis-
ance.

Shri S. C. Samanta: The hon. the
Minister has replied that 45 lakhs of
people have been affected. DMay I
know whether this figure includes also
the figure relating to these areas
where the figures have not been as-
certained as yet, and whether it in-
cludes the number the people alfected
irfs t:.'le 24-Pargapas and Midnapur
also’

Shri Kidwai: There is always a
dilference between the estimate and
the actual.

Shri S. C. Samanta: May I know
how the air-dropping of food is going
on, and how long it will take for the
government to make other arrange-
ments?

Shri Kidwai: The air-dropping was
done wherever it was considered
necessary.

Shri B. K. Das: In reply to my ques-
tion dated the 26ih June, the hon. the
Minister stated that the population
affected in the 24-Parganas is 4-1 lakhs;
in the reply given yesterday it has
been stated that the figure is 45 lakhs
for the whole area. May I know
whether the rest 40 lakhg velate to
people belonging to the other parts of
the Province?

Shri Kidwai: Of course, it does.

Shri B, K. Das: May I know whe-
ther the new estimates have been
taken into consideration while consi-
dering the requirements and also the

. arrangements that have been made to

meet those reguirements?

Shri M. V. Krishnappa: MNecessary
arrangéements have been made to do
50. -

Shri Barman: May I know from the
hon. Minister, whether in view of
the fact that transport by railway and
other means are in a dislpcated con-
dition, the Government have asked
the Defence Department to help with
military planes in connection with the
air-dropping of food?
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Shri Kidwai: It is being don-, Sir.

Shri A. C. Guha: May I know whe-
ther hon. the Minister is satisfied as
to whether what is known as ‘Kidwai
Plan" is being fully implemented by
the West Bengal Government?

Shri Kidwai: An announcement has
been made in the Press that the ar-
rangements for the next four months
have been, made, and what will follow
will be considered again.

Shri B. K. Das: Excepting that these
30,000 tons of foodgrains, including
rice, are going to be sold at a cheaper
rate. may I know whether no other
arrangements were made to meet the
requirements of these 40 lakhs of
people?

Shri Kidwai: The announcement was
that what I had stated at Calcutta
last month. has been carried out. At
that time I had anncunced that 10.000
tons of rice and 10,000 tons of wheat
would be released. and I have given
an assurance that if necessary further
quantities would be released. 15.000
tons of rice and 15,000 tons of wheat
have already been released. and an-
other quota of 15.000 tons of rice and
15.000 tons of wheat will be released,
when it is found necessary to do so.

Shri B. K. Das: Sir. my question is,
that the recent calculation zave the
number of people afferted as 45 lakhs
and not 4 lakhs as given out by the
hon, Minister previously. Now no
fresh arrangement has been made for
this large number of peonle excent
that only 60.000 tons of fondgrains are
being sold at chean rates and no
gratuitous relief and other measures
are being taken.

Shri Kidwai: Sir, it was anncunced
that 5.000 maunds of wheat and 3.000
maunds of rice would be issued for
gratuitous relief. The hon. Member
will find in the statement that 15.000
tons of wheat and 15000 tons of rice
have already been released and T have
given an assurance that whatever
quantity will be required will be
released.

Shri K. K. Basu: May I know. Sir,
whether Government have any fzures
as to the different classes of persons
within these 45 lakhs—I mean agricul-
fural labour and those whn Lave some-
thing to fall bark unon? Here it is
only given as 45 lakhs of people
affected.

‘Shri Kidwai: We have nnt got the
different categories. but it will be
found in the statement that in some
places people who have been classified
as ‘A’ class ie., the Jlower income
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group, are being given this subsidised
foodgrains and in some places even
‘B’ class are given subsidised food.

Shri K. K. Basu: In paragraph 8, it
is said the Centre is prepared to sup-
ply 1 lakh tons of rice. May I kaow
at what price?

Shri' Kidwai: At the imported cost.

Mr. Deputy-Speaker: No profit, no
loss.

Shri K. K. Basu: If the imported
cost is Rs. 30 per maund, it is meaning-
less to give any subsidy.

Shri M. V. Krishnappa: It is being
sold on what is known as the ‘no loss
and no profit’ basis

Shri Kidwai: It is meant for people
who were buying at Rs. 45 to Rs. 60
per maund.

Shri K. K. Basu: In view of the fact
that 45 lakhs of people are aTected
and the total amount sanctioned by
the West Bengal Government works
out to Rs. 50 lakhs, i.e., a little over
Re. 1 pe~ head, do the Government
propose—either the Cenfral Govern-
ment or through the West Bengal
Government.—to increase this amount?

Shri Kidwai: I think that is a mis-
calculation, because these 50 lakhs are
over and above what we are subsi-
dising in food and other things.

ri T. K. Chaondhuri: It appears
from the last part of the answer that
an additiona] 2 lakh tons of rice have
been promisad by the Central Govern-
ment to be supplied to West Bengal
How far do these 2 lakh tons meet the
demands of the West Bengal Govern-
ment for additional rice as well as the
demands of the representatives of pub-
lic bodies with whom the hon. Minister
had certain conferences.

Shri Kidwai: Well. I think this is
four times what the West Bengal
people were expecting. West Bengal

was allotted 35.000 tons of rice for this
year, out of which I can't be sure
how much they have already got. but
they have not got the full quota.
When T went there. they said that
instead of 35.000 tons they would like
to get 1 lakh tons and those who met
me also said the same thing. There-
fore, the hon. Member will see that T
agreed to supply Bengal more than
they wanted.

Shri T. K. Chaudhuri: Mv question
was how far does this additional suu-
ply whirh he has undertaken meets
the demands.........

Shri Kidwai: T think it is double
the demand made,
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Shri K. K. Basu: Have the Govern-
ment got any figure as to the large
number of what is known as middie
peasantry in the areas of 24-Parganas
specially the Diamond Harbour sub-
division who will not be aible to culti-
vate their land next season due to
want of working capital?

Bhri Kidwal: The Government are
giving ‘taccavi’ to erable them to
cultivate their lands. Whatever
amount will be required for that will
be given.

Shri T. K. Chaudhuri: I have just
received a letter from the Food Com-
missioner, West Bengal. about the
introduction of the modified rationing
scheme in certain districts which are
known as ‘distressed’ areas. He has
informed me that the District Magis-
trates in those areas have been given
discretion to introduce this modified
rationing scheme for three weeks only.
Can he give us any idea as to whether
the extension of the operation of this
modified rationing scheme is in con-
templation?

Shri Kidwal: I am afraid it is not
possible for me to anticipate the
discretion of the District Magistrates.

SUPPLEMENTARY QUESTIONS TO SHORT
NoTicE QUEsTION te FooD SCARCITY IN
EasTERN U.P. DATED TTH AUGUST 1952

Pandit A. R. Shastri: With reference
to the extent of the area affected, as
given in the first page of the statement.
I want to know if similar conditions do
not prevail in the districts of Azam-
garh and Ballia also. .

The Minister of Food and Agriculture
(Shri Kidwai): Pockets of Banaras,
Deoria and Gorakhpur are affected.

Pandit A. R. Shastri: T want to know
whether similar conditions do nat pre-
vail in the districts of Azamgarh and
Ballia also.

Shri Kidwai: I think Ballia is in
Fyzabad Division and Azamgarh in
Gorakhpur Division.

Pandit A. R. Shastri: The distriets
are rnentioned here.

Shri Kidwai: The question mention-
ed Divisions.

Pandit A. R. Shastri: With reference
to rainfall, T want to know if the
transplantation of paddy crop has
taken place up lill now or not.

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
M. V. Kris!;n;np'ps): Three days ago 1
had the privilege of accompanying
our Minister when he paid a surprise
visit to these areas, We were happy
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to see that the monsoon had set in
and there was a downpour of rain on
that day. When we reached there,
the ryots were busily engaged like

bees in their fields in transplanting
.and weeding.
Pandit A. R. Shastri: Sir, with

regard to the food situation, I want to
know the basis on which the people are
allowed to draw ration or purchase
foodgrains from the cheap grain shops
and whether this facility is provided to
people living in small tewns and
cities and also in villages or only some
selected areas are reserved for this.

Shri M. V. Krishnappa: Firstly, Sir,
foodgrain; are decontrolled there. The
prices in the market are in some nlaces
cheaper than the ration prire,
Secondly, the people whom the hon.
Member refers to. people living in
towns, they are also being given this
ration.

Shri Damodara Menon: The hon.
Minister says that cheap grain shops
have been opened in the eastern dis-
tricts nf UP. May I know, Sir. whe-
ther there is any truth in the complaint
that foodgrains allotted to these cheap
grain shops are being sold in open
market at higher prices?

Shri Kidwai: Some such allegations
have been made and T think the Tlitar
Pradesh Government inauired into
them. The Food Minister there zlso
said that some of the grains siinplied
tn these shops found their wav into
the ‘black market’. but that was be-
fore decontrol. Now in the eastern
districts at least rice is much cheaper
in open market than in the Govern-
ment grain shops.

Shri Damodara Menon: The state-
ment gives the stens taken by the
Government to relieve distress. May
1 know, Sir. if in Deoria and Gorakhour
no relief work has yet been started?

Shri M. V, Krishnappa: Relief works
have been started and Rs. 2 lakhs has
been granted to Deoria District for
the purpose: we witnessed cne test
work being executed there. We
visited a number of places and since
it was a surprise visit there were no
nfficials with ug and there was nn rcom
for any put uo show and we saw some
of these works in actual execution.

Shri Damodara Menon: Mav I know
how many cheap grain shons have been
opened in these two areas?

Shri M. V. Krishnappa:
notice.

Shri T. N. Singh: May I know what
ig the position with regard to transport
facilities awvailable there these days?
May I also know whether after the
wagons reach the railway stations

I want
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there is sufficient facility for convey-
ing the grain to the distant a-eas,
alm;)st unreachable areas, in Gorakh-
pur?

Shri Kidwai: The hon. Member
himseif has said that some areas are
unreachable, but Government is
managing the movement through buses
wherever they can go or through
boats or other means of transport so
that now sufficient quantities of grain
have reached that area and the ex-
perience of Gorakhpur, when all the
cardholders could not get rations, will
not be repeated.
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Shri Kidwai: Whatever amount has
been sanctioned has been mentioned
in the reply. If that particular infor-

mation is not there I can get that for
the hons Member.
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Shri B, N. Roy: May I know whe-
ther the stock of foodgrains awvailable
at present in Deoria District is suffi-
cient for August only?

Shri Kidwai: The hon. Member may
have seen in the Press today that a
large quantity of foodgrains has been
released for those areas. More than
half of that quantity, or at least almost
half of it, has reached the destinations.

Pandit Munishwar Datt Upadhyay:
What is the total number of workers
working on these relief works and
Evhat’is the number who are receiving

oles?

Shri Kidwai: I think about fifty
each. It was said about 50,000 people
are working in these test works. In
Deoria four centres have already been
opened but in no place was the number
more than fifty. However, it is ex-
pected that as the existence of these
relief works is known to all ihe areas
the number of workers will increase.

Pandit Munishwar Datt Upadhyay:
1 also wanted to know the number of
persons getting doles.

Shri Kidwai: I have
figures.

Shri 5. N. Das: What is the rate
of wages paid to these workers? Are
they prevailing rates or lower rates?

Shri Kidwai: The prevailing rates
of wages there are also low because
there is much unemployment among
agricultural labourers. Now, these
workers are being paid at the rate of
ten annas or eight annas and these
wages are sufficient to buy foodgrains
for the family which comes to about
4 chhattaks per head per day.

Shri S. N. Das: Have any reports
been received by Government about
the area lying between the scarcity
areas in U.P. and the scarcity areas
in West Bengal and. if so, what is the
condition of this area?

Shri Kidwai: T have been told that
the contiguous area in Bihar is also
affected.

Shri A. R. Shastri: With reference
to reports of starvation deaths. may I
know the names of the M.L.As. who
have issued the statement saying that
there is no starvation death there? 1
want to know the names.

Shri Kidwal: Privately or publicity?

Mr. Deputy-Speaker: What is the
object?

Shri A. R. Shastri: The object is this.
There are various parties working

there. I want to know if those gentle-
men are frpm all parties.

not got the
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‘Shri Kidwai: They belong
hon, Member's party.

Shri T. K. Uhdudhuri: 1t ‘appears
.from the -answer that the distress in
“Rastetn tar Pradesh is mére ‘due to
lack of purchasing power, Arising
out of that may I know whather this
Tack of purchasing power is due to non-
paymeént of arrears of the price of
sugdrcane?

SHri ‘Kidwai: In that area ‘most of

le mills closed down before the end

f April, and therefore they got ail
‘the "pdaymeént excepting in ‘the case of
two mills where payment was not made
-because the mills were financially in
a difficutt position. But arrangements
-have now been made for immediate
-payment by these mills also.
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‘Shrl Datiisdara Menon: The state-
hent ‘issued by 'edrtain  WMembers ‘of
the Uttar Pradesh ‘Asdetnbly says that
there have been no starvation deaths.
May 1 know whether Government is
aware of the fact that an ex-Member
‘of Parliament, Mr. Shibban lLal Sak-
sena has stated that there nave béen
étarvation deatns, and he has declared
his intention to start a fast to invite
the attention' of Government to this
fact?
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Some Hon. Members: In English
‘blease.

&hri Kidwai: Today I received a

telegram from Mr. Shibban TLal
BSaksena stating that one hundred
people are dying every day on ac-
count of starvation. He says that
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therefore he has decided t. share
: 15th of this
month he will go on hunger-sirike.
When I was in that part of the State
1 enquired about the starvation
deaths. In one case starvation was
reported and immediately after the
man died a postmorlem examination
was conducted. It was discovered
that the man had Rs. 50 in his purket
which was given to him as taccani
loan two days before his death and
some stock of grain was 2lso recover-
house. However, the.
doctor who ronducted the postmortem
examination said the man thad not
missed a single meal. Mr. Shibban
Lal had supplied some names
of deaths -from- another wvillage also.
Some of those persons had died six
monthg ago. some two months ago. It
was discovered that most of them were
on austerity rationing and every one
of them had drawn his ration for the
weéek in which he died.
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Shri Gadgil: May I know whether
the distress in the area concerned is
due to Tack of purchasing pnwer or
due to lack of movement of tood being
rmade in time?

Fhri Kidwai: Food is available lacally
in plenty, but there was a scarcity of
rains in thigs area for the last two
years and therefore the savings of the
people have been exhausted and they
have no resources left. Therefore,
wherever relief works were started.
people came im large numbers and
whatever they were paid was suffi-
cient to feed them for the whoie week.
It is true that in one place in (:.orakh-
pur the supply of food at these
austerity shops failed for some time
and mstead of 9,000 maunds a day for
which cards had been issued only
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4,000 maunds were issued. That was
only for a few days and the U.P. Gov
ernment thereupon rushed the food-
grains.

Shri Gadgil: Is it a fact that as a
result of decontrol whatever was local-
ly available has been cornered by the
merchants?

Shri Kidwai: That is wrong. 1
enquired in Deoria and Basti and also
in Gorakhpur and I was told both by
officials and non-officials that whereas
before decontrol the Governmeat grain
shops used to supply rice at i seer and
5 chattaks for a rupee, rice is now
available in the open market at 1 seer
and 10 or 12 or even 14 chattaks per
rupee and it is available in plenty.
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Shri Syamnandan Sahaya: Has the
hon, Minister considered the fact that
a ration of 4 chattaks for two meals
a day might prevent immediate starva-
tion deaths, but might lead to dclayed
starvation, deaths; and if so is there
any prospect of raising this average
of 4 chattaks per day?

Shri Kidwai: I think the hon. Mem-
ber has not appreciated the point.
This is the minimum quantity that is
made available. They can always
supplement it from the market.

Shri Syamnandan  Sahaya: The
trouble is that they have no money.

Mr, Deputy-Speaker: The House will
now proceed with the further bu-iness.
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HOUSE OF THE PEOPLE
Friday, 8th August, 1952

The House met at Nine of the
Clock.

[Mg. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-32 AM.

STATEMENT RE RECRUITMENT
OF GURKHA SOLDI%RS IN BRITISH

The Prime Minister and Minister
of External Affairs (Shri Jawaharla
Nehru): A number of guestions have
been put—some short notice—in re-
been put—some short notice—in re-
soldiers in the British Army. Instead
of dealing with these questions sepa-
rately, it might be desirable for me to
make a full statement.

During the debate in the House on
the 12th of June, 1952, un the Demands
under the Ministry of External Affairs,
an hon. Member stated that we had
given the British special facilities to
recruit Gurkha soldiers on our land.
1 then said: “That is not true. Nepal
is an independent country and ey
can come to any agreement with any
country. We do not come into the
picture at all”. I greatly regret that
the answer [ gave then was not cor-
rect. It is true that no Gurkhas who
are Indian nationals are permitted to
be recruited by any other country.
But it is also true that, as a result of

an agreement between the Govern- .

ment of India, of the UK. and of
Nepal, certain facilities were given to
the UK. Government for the recruit-
ment of Nepali nationals on Indian
soil pear the Nepal border, I was
not aware of certain subsequent deve-
lopments at the time I spoke in the
House. I have now_made an enquiry
and I place the results of this enquiry
before the House.
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At the beginning of May 1947, a
meeting was held at Kathmandu bet-
ween representatives of the Govern-
ment of India, of the UK., and of
Nepa_l. It was made clear at this
meeting that no Indian Nationals,
Gurkhas or others, could be recruited
by any other country, At that time,
there were a large number of Gurkhas
in the Indian Army. The numbers
had gone up in war time above :the
normal figure and the question was of
the disbandment of some of these
regiments. The Nepal Government
expressed their willingness to main-
tain connections “with both  Armies,
namely, the Indian Army and the
British Army, provided men of the
Gurkha regiments were willing so to
serve and the terms and conditions do
not prove detrimental to the iaterests
or dignity of the Nepalese Govern-
ment. It was further stated “on
behalf of the Government of Nepal
that the total number of Gurkha units
to be employed by the Government - of
Ind_la and the Government of the
United Kingdom should be limited and
brought down to the peace time
strength of twenty battalions, out of
which eight battalions would be allotted
to the British Army.

The Government of India informed
the Government of Nepal that the re-
duction of the Gurkha regiments in
the Indian Army would be curried out
gradually.

As an independent country, the
Nepal Government were free to per-
mit the Government of the T1L.K. to
employ Gurkha iroops. that is, their
nationals. We had nothing to do
with this arrangement except in so
far as transit facilities were required
for these Gurkhas to go across India.
It was agreed that these transit faci-
lities will be given provided the
Gurkhas went in mufti and 2s indi-
viduals. Certain postal ard like faci-
lities were also agreed to. It was also
agreed that the recruitment of Gurkhas
in Nepal should not in any way inter-
fere with the recruitment to the
Gurkha units in the Indian Avmy.

L
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A tripartite agreement was arrived
at. This assigned eight Gurkha bat-
talions in the then Indian Army to
the UK. and provided for the per-
sonnel of these battalions to be ques-
tioned individually whether they de-
sired to transfer their service to the
U.K. Government. Those who did
not so desire, remained in the Indian
Army.

It was also agreed that “for the
present” the U. K. Government might
continue to use the existing recruiting
depots at Gorakhpur and Ghum near
Darjeeling. It was felt: that  this
would be more convenient for all
parties concerned, as a temporary
measure, than if new depots for re-
cruitment were opened, _either in
Nepal territory or elsewhere. It was
then the intention of the U.K. Govern-
ment to establish recruiting depots in
Nepal.

In a statement made by me in
Parliament on the 10th of December
1947, 1 said as follows:

“In econnection with the employ-
ment of Gurkhas by HMG, the
Government of India have agreed
to grant HMG certain necessary
facilities, such as, the use, as a
temporary measure, of the exist-
ing depots at Gorakhpur and Ghum
and the provision on mutually
satisfactory terms of transit facili-
ties, postal and telegraphic faci-
lities, special food stuffs, Indian
currency and remittance facili-
ties"”.

In pursuance of this arrangement,
the U, K. Government were allowed,
as a temporary measure, to use the
existing recruiting depots of the Indian
Army at Gorakhpur and Ghum
(Darjeeling). Later, in March 1948 a
separate depot was established at
Jalapahar near Darjeeling and in
February 18950 another depot was
established at Lehra in Gorakhpur.
The latter depot has been leased out
to the U.K. Government for a period
of ten years.

At both these recruiting depots, the
Gurkha recruits are medically exa-
mined and formally enrnlled. No
training is given at these places,

Facilities to use recruiting depots in
India were originally asked for and
granted by us as a purely temporary
measure. These have continued for
some years in order to meet the
wishes of the Nepal Government in
this matter.

As this matter concerns two other
Governments, namely. the Govern-
-
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ment of Nepal and the Government of
the United Kingdom, it will be taken
up with these Governments.

An Hon, Member: May I ask one
question?

Mr. Deputy-Speaker: No ouestions
are allowed on statements made by
Members of the Government. This has
reference to rule 286 which says that
a statement may be made by a Minis-
ter on a particular matter and no
questions shgll he asked at the time
the statement is made.

Shri Nambiar (Mayuram): Can a
clarification be sought?

Mr, . Deputy-Speaker:
asking a question.

That means

MESSAGES FROM THE COUNCIL
OF STATES

Secrelary: Sir, I have to report the
following two messages received from
the Secretary of the Council of
States:

(i)Y “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to inform the House
of the People that the Council of
States, at its sitting held on the
6thr August, 1952, agreed without
any amendment to the Salaries
and Allowances of Ministers Bill,
1952, which was passed by the
House of the People at its sitting
held on the 31st July, 1952."

(ii) “In accordance with  the
provisions of rule 125 of the Rules
of Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to inform the House
of the People that the Council of
States, at its sitting held on the
Tth August, 1952, agreed without
any amendment to the Commis-
sions of Inquiry Bill. 1952, which
was passed by the House of the
People at its sitting held on the
29th July. 1952."

Shri 8. 8. More (Sholapur): May I
ask the hon. the Leader of the House
the exact date by which we shall be
in a position to disperse, because many
of the Members have to make their
arrangements for going home?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I cannot give a precise and
definite date, but I earnestly hope that
we may be able to finish by the 12th
evening. The 13th in any event is a
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holiday and I think it should be pos-
sible to finish by the 12th.

Mr. Deputy-Speaker: 15th is also a
holiday.

PAPER LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERXMENT ON ASSURANCES ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a consoli-
dated statement showing the action
taken by the Government on various
assurances. promises and undertakings
given during the First Session of the
House of the People, 1952. (See Ap-
pendix XII, annexure No. 5.]

RESERVE AND AUXILIARY AIR
FORCES BILL

The Minister of Defence (Shri
Gopalaswami): [ beg to move:

“That the Bill to provide for the
constitution and regulation of cer-
tain Air Force Reserves and also
an Auxiliary Air Force and for
uwiatters connected therewith, as
reported by the Joint Committee,
be taken into consideration.”

1 do not think I need say much to
commend this motion to the House.
The House is aware t the principles
of this Bill were discussed cn a pre-
vious occasion when the Bill was re-
ferred to a Joint Committee of the
two Houses. This Joint (‘ommittee
examined the provisions of the Bill
and their report has been circulated
to hon. Members of the House. The
Joint Committee went into the pro-
visions of the Bill in very great detail.
As there was practically complete un-
animity of opinion as reguards
principles of the Bill, the necessity for
the constitution of these Reserves snd
the General considerations on which
these Reserves were to be constituted
and worked. the Committee cnly went
into the question of what improve-
ments could be made in the details of
the measure.

They have made a number of
changes., most of them of a minor
character. Two or three of them are
of some importance. I do not think
it is necessary for me to take the House
through all the minor improvements
that have been effected in the pro-
visions of the Bill. .They have been
referred to in the Report of the Joint
Committee. but I might 1efer to one
or two of them.
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We have first of wll provided for the
competent authority under the Bill
consisting not merely of a single air
officer designated for the purpose, but
consisting also in suitable cases and
in suitable areas of a committee of
two or more air officers. Another per-
haps important change in the measure
is that in connection with the regular
Air Force Reserve we have provided
for the appointment of any member of
the Air Defence Reserve or the Air
Auxiliary Force to the Regular Air
Force Reserve,

There are a few other smaller
changes that have been effected, but I
would refer only to one or two major
points which have been referred to
in the minutes of dissent appended
to the Bill. The first to which I
should like to make a reference is the
suggestion that none of these Reserves
should be used or allowed to be used
in aid of the civil power. We dis-
cussed this matter at great length in
the Select Committee and we came to
the conclusion that the provisions in
the Bill should stand as they are so
far as this matter 1s concerned. The
calling out of the Armed Forces in aid
of the civil power is a grmei ple which
we have accepted in other eusctments
which provide for the maintenance of
law and order, and amongst the Armed
Forces are included these Reserves
and the Auxiliary Force as well. Such
an obligation rests also upon the Terri-
torial Army which has been consti-
tuted under the previous enactment.
It is not that in every case of a dis-
turbance of the public order these
reserves would be called:out as a mat-
ter of course. Naturally in most cases,
wherever the civil authorities are un-
able to deal with the situation, they
will try to use such regular Armed
Forces as might be available to them.
if it became necessary, and only in
very exceptional cases are demands
likely to be made on the Air Force
Reserves or the Auxiliary Air Force.
There are situations, there are places
in the country where it might not be
possible to make demands on other
kinds of Armed Forces simply for the
reason that they are not easily avail-
able in or near the locality. In such
places if these Reserves are more
easily available. there should be noth-
ing to prevent the use of these forces
if it is necessary for the quelling of
disturbance or the preservation of law
and order. So. the Committee came
to the conclusion, and I think it is a
right conclusion that this obligation
should also rest upon these Reserves.

The second point of some import-
ance is what is now provided for in
regard to the Air Defence Reserve.
The provisions relating to Air Defence
Reserve go through two or three
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stages. First of all persons with cer-
tain qualifications connected mostly
with the Air Force or aerodromes and
the like are called upon tu report
their names to a designated authority.
On receiving these names an enquiry
is held and the persons concerned are
called up; a medical examination
follows and. if the authority ccnsiders
the case a proper one, the name of the
person concerned is entered in a
register of persons fit to be enrolled
in the Reserve. There is a subsequesnt
step by which the authority concerned
could call up the men on this register
for service either for training or for
other kinds of service and when so
called up and the person  appears
before the prescribed authority, he is
deemed to be enrolled &és a member
of the Air Defence Reserve.

.

Some objection has been taken to
this procedure on the ground that it
constitutes conscription. Well, sirictly
speaking. it does involve a certain
amount of conscription. But we have
to begin somewhere, We thought
Lhat so far as the general question is
concerned, we might perhaps leave it
over for full consideration in the
future, but when we are constituting
Reserves of the Air Force and aiso an
Auxiliary Air Force, we thought we
might introduce this principle of con-
scription in a very limited way. Now
what I wish to point out to the House
is this. This register which is made
of persons fit to be enrolled in the Air
Defence Reserve is confined to certain
classes of persons. Most of these per-
sons have to possess qualifications
connected with the Air service or with
aerodromes and the like; for instance
every citizen of India who has had not
less than 200 hours of experience of
solo flying or holds or has held a
first-class navigator's licence issued
under the Aircraft Rules or has had
four years aviation experience during
which at least 600 hours shall have
been spent ete. There is an omribus
clause which the Select Committee
added, namely. "is or was st any time
employed 1p connectn?n with any aero-
drome or in connection with the con-
trol and movement of aircraft in such
capacity as may be prescribed”. Now
persons with these Air qualifications,
if I may so describe them, are nut very
large in number in the country at the
present moment and if we do wish to
constitute a Reserve, it is necessary
that we should draw into these
Reserves persons with these quali-
fications. These qualifications have
first' to be reported by the persons
concerned. a register has to be
maintained and out of the register
persons’ names are taken and they are
embodied in the Reserve. I think that
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for the purpose intended and within
the limitations that are prescribed in
this Bill, this very small instalment of
comcrlpt:on is justified and I hope
hon. Members will agree with me in
that respect.

Another important change and a
very important change from the
standpoint of the constitution of Re-
serves in general, has been inserted
in the Bill by the Joint Committee
and that relates to an obligation which
has to be thrown on the employer,
the implementation of which, in the
opinion of all persons who have any-
thing to do with the recruitment to
these Reserves, is very necessary in
order to encourage that recruitment.
Persons have to be drawn from civil
employment. They hold jobs before
they are called up for service whether
it is for training or for other service
I must tell the House that during the
time they are under training or are
rendering service in answer to a call,
they get from Government the emolu-
ments which attach to an officer of
the same rank in the regular Air
Force. Often times, it has been
found that this remuneration payable
by Government is in several cases
smaller than the emoluments which
a particular person was or is getting
in civil private employ. He, there-
fore. has to suffer a sacrifice  and
naturally his domestic budget gets up-
set. I think, I have already told the
House on several occasions as to
what the Government's policy in re-
gard to this matter is. First of all,
there is the question of security of
employment. that is to say, if a man
is called up for service and that ser-
vice ends. he has got to go back to
his original job. That obligation to
reinstate the person was already in
the original Bill. but the Committee
has gone further and said that the
difference between emoluments in
private employ and the emoluments
which a person gets during the period
of service or training, that difference
should be made up by the employer,
whether that employer is Government
or a private person. Now hon. Mem-
bers might apprehend that this might
throw a very heavy liability on private
employers. In the first place. I wish
to draw their attention to the fact
that this payment is restricted to the
period only of training. It does not
relate to the period of any other kind
nf service for which the Reserve man

*dn pafred aq Jydnw

In the second place. that period
spent in training annually has been
estimated as being not more than a
month. So the obligation that is
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thrown on the employer is of a mini-
mum character, and already Govern-
ment in their own employing depart-
ments have been instructed to give
effect to this policy.  Government
have also appealed to private employ-
ers to follow a similar policy. But
the Joint Committee thought that it
was time that a statutory obligation
of this kind should be thrown upon
the employer. That is provided for
in clause 29 of the Bill.

For the rest, as I have said, we have
made a number of improvements in
the language of the Bill. There is one
matter which I kaid I would take
into consideration when the Com-
mittee was on this Bill and that has
been provided for, namely, that the
rules framed under this Bill will be
laid on the Table of Parliament. 1
do not think I need say anything
more.

10 A
Mr. Deputy-Speaker: Motion moved:
“That the Bill to provide for
the constitution and regulation
of certain Air Force Reserves and
also an Auxiliary Air Force and
for matters connected therewith,
as reported by the Joint Commit-
tee. be taken into consideration.”

Shri P. T.- Chacko (Meenachil): The
purpose of this Bill is to constitute
three kinds of Air Forces besides the
Regular Forces. They are the Re-
serve Forces. Air Defence Reserve
Forces and the Auxiliary Forces.
From a reading of clause 25 as amend-
ed by the Joint Select Committee. it
is possible to see that as regards the
liability to serve. all these three kinds
of Forces to be constituted are placed
on the same level. Not only that,
clause 25 reads:

“Every member of an_Air Force
Reserver or the Auxiliary Air
Force shall, during the period of
his service, be liable to be called
up—

fa) for training for such period
as may be prescribed and for
medical examination,

(b) for service in aid of the
civil power. ) )

(e} for Air Force service In
India or abroad.”

It can be seen that practically there
is very little difference even regard-
ing the regular Forces and the Auxi-
liary Forces or the Defence Reserve
Forces or Reserve Forces as regards
the liability to serve. because the
Auxiliary Air Forces also will have
to serve not only at home, but abroad.

not only in a case of emergency. but -

at ail times. They are also liakle to
he called up in aid of the civil vower
So, practically no distinction is kept as

8 AUGUST 1952

Air Forces Bill 5932

regards liability to serve even bet-
ween regular Forces and the Reserve
or Auxiliary Forces to be constituted
under the provisions of this Bill.

Here, 1 wish to point out that the
Auxiliary Forces are not a part of
the Armed Forces because they are
after all civilians who are prepared
to sacrifice a few of their holidays to
get training so that they may be of
use in defending their motherland in
case of an emergency. They live
among the civilians. They may be
students, businessmen, lawyers or
any body. The conception behind con-
stituting Auxiliary Forces, as a mat-
ter of fact, is to give training to the
people of the country so that they
may defend the country in case of a
crisis or an emergency. It may be
looked upon as the basis of an expan-
sion of the national Army in the event
of war. These citizen soldiers, that
is the auxiliary soldiers, as far as I
know, are not utilised in any country
in aid of civil power or in times of
peace. The Auxiliary Air Force is a
counterpart, it may be said, of the
Territorial Army. The Territorial

was not liable even in the
United Kingdom, till 1939, to be called
up to serve abroad. From the Re-
serve and Auxiliary Air Foree Act of
1924 in the UK. it can be seen that
a clear distinction is maintained as
regards liability to serve between the

Auxiliary Air Forces or Auxiliary
Ffoms and the Reserve and Regular

orces.

Under section 2 of the Reserve
and Auxiliary Air Force Act of 1924,
section 6 of the Territorial and Re-
serve Forces Act of 1907 is extended
to Auxiliary Air Forces. This section
makes it a condition that an officer
or person entering the Auxiliary Force
shall enter into an agreement to ac-
cept as an obligation the liability to
be called out to serve within the
British Islands in defence of the
British Islands against actual or ap-
prehended attack. I am drawing the
attention of this House to the provi-
sions of the U. K. Reserve and Auxi-
liary Air Forces Act mainly because
I come to understand that this Bill
was drawn on the basis of that Act.
Then. again. section 5 of that Act
provides:

_“His Majesty, by Order in Coun-
cil, may declare an emergency
and the Secretary of State may
call out the Auxiliary Air Force
and Reserve Forces to serve with-
in the British Islands.”

I am referrine to three cases where
the Auxiliary Air Forces to be con-
stituted under the provisions of this
Act are to serve: (i) in aid of eivil
power; (ii) abroad: and (iii) even at a
time when there is no war or when
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there is no emergency. Before the Bill
was sent ‘to the Joint Select Com-
mittee, clause 24, which is now clause
25, provided in sub-clause (c) that
these Forces to be constituted under
the provisions of this Bill are liable
to be called up only in an emergency.
Under the United Kingdom Act, these
Forces shall be—I am referring only to
the Auxiliary Air Forces, because my
objection relates only to the Auxiliary
Air Forces—liable to be called up not
only in the case of an emergency, but
only when a proclamation is issued
by the Crown. Then, only the Secre-
tary of State can by Order call out
the Auxiliary Air Forces. Then, the
proclamation and order of embodi-
ment have to be placed before Parlia-
ment within a specified time and
Parliament has to approve it. These
provisions are there. because the in-
tention is to encourage the people to
join the Auxiliary Forces so that they
may get trained so that they may be
of some use in an emergency or at
the time of war. According to clause
25. what 1 wish to point out is, that
these three impediments are there in
the way of students, for example, or
professionals joining the Auxiliary Air
Forces. Supposing a student for a
businessman who is prepared to sacri-
fice, say, one or two days in the week-
end for training and 14 to 20 days in
a year for specialised training, is re-

cruited. Then. he is making a sacri-
fice to that extent without taki any
remuneration, so that he may of

use to the country, in times of emer-
gency. But, according to the provi-
sions of this Act. anybody who is pre-
pared to make that small sacrifice is
compelled to serve inthese three ways.
Not only as a citizen but as an em-
bodied person of the Auxiliary Air
Force he can be called up in aid of
the civil power, Here I wish to draw
fhe attention of the House to the pro-
visions of the Criminal Law Amend-
ment Bill which we have recently
passed. Under that Bill the Air Force
can be called up in aid of the civil
power by any magistrate. So what
becomes of the young men who join
the Auxiliary Air Force? Suppose
there is a riot. and a third class magis-
trate or even an honorary m
trate—who is the magistrate of the
highest rank present at the place at
the time—takes it into his head that
the Auxiliary Air Force should be
called in aid of the civil power, these
young men who have joined the Auxi-
liary Air Force will have to take up
arms against their own brethren in
their own native place.

Shri G. S. Singh (Bharatpur-Sawai
Madhopur): It is so for the rest of the
Armed Forces.
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Shri P. T, Chacko: Yes. It is so for
the regular Forces. But these people
are civilians, The regular Forces are
employed for that purpose. -That dis-
tinction ought to be kept in  mind.
These members of the Auxiliary Air
Forces are not members of the regular
Armed Forces. They are not remu-
nerated. They live among civilians.
I may go to the extent of saying that
members of the Auxiliary Air Force
may also have their petty quarrels
with certain people in the locality.
This may be misused as an occasion
to wreak vengeance against such per-
s0ns.

I do not want to say ing re-
garding the provisions in the Criminal
Law Amendment Act. But think of
the situation. My friend says that
even the regular Army can be called
up. Yes, and the whole police force
can be called up. But the police force
is there for that purpose. e Auxili-
ary Air Force is not there for that
purpose., The Auxiliary Air Force
is there simply for the purpose
of giving training to civilians, and
the intentlon should be to give as
much encouragement as possible so
that as many people as possible may
get themselves enrolled in the Auxi-
liary Air Forces and get trained, so
that they may be of some use ata
time of emergency.

My first objection to this is this. I
do not object to the Reserve Force
being used. I have not gone to that
extent, because in the Reserve Force
regular Army men who have retired
are there, whose period of liability
has not expired. I have not gone
even to the extent of objecting to the
Air Defence Reserve being utilised,
because in the Air Defence Reserve we
are having people who are actually
technicians and trained men. But in
the Auxiliary Air Force we are having
young men who are being trained, and
who are civilians, who are prepared
to make some sacrifice for the cause
of their country without being re-
munerated in any way whatsoever,
except for the fourteen or fifteen days
period of their training every year.

-They are not entitled to be remunerated

otherwise.

So may I ask: are the Government
intending to constitute an Auxiliary
Air Force where the State should have
all the advantages and the personnel-
all disadvantages? I am referring to
the liabilities of the members of the
‘Force. The State can call them up
for any use in aid of the civil power,
the State can embody them even at a
time when there is no war, and the
State can ask them to serve abroad.
Then. is it the intention of the State
to get civilians enrolled in an Auxi-
liary Air Force who can be utilised in
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the same manner as the police force or
the regular Army? I have greai ob-
jection to this. And I do not know
of any country where the Auxiliary
Force whether it is the Territorial
Army or the Auxilary Naval Force or
the Auxiliary Air Force, is used in aid
of the civil power. I think that in-
stead of giving an encouragement to
our young men to get themselves
trained in the techniques of defence
this will only place an impediment
in their way.

I may refer here to Halsbury's Laws
of England wherein the provisions re-
garding the Auxiliary Air Force are
given. I am referring to section 1376 in
this Book:

“Members of the Auxiliary Air
Force are not liable to be called
out as a military body in aid of
civil power for the preservation of
peace.”

As in the case of any other country,
in India also every citizen is liable to
a certain extent to be called up in aid
of civil power in certain emergencies.
There are provisions to that effect in
the Criminal Procedure Code. A
magistrate can ask a citizen to render
him help in certain cases. I am not
referring here to such cases. I am not
referring here to the liability or the
duty of a citizen to help those who are
responsible for the maintenance of
peace in certain emergencies. I am
here referring only to cases where the
Auxiliary Air Force can be called up
as a Force in aid of the civil power,
that is for the suppression of a riot or
for the maintenance of peace and tran-
quillity.

Mr. .Deput:-slp.nker: Was not this
clause in the original Bill itself before
it was referred to the Select Com-
mittee?

Shri P. T. Chacko: It was in the
original Bill, Sir. What was not in the
original Bil is sub-clause (c) of clause
25. In the original Bill these Forces
were liable to be called up only in
cases of an emergency, and now the
ward 'emergency’ is omitted.

I may also be permitted to refer to
certain other provisions regarding the
Auxiliary Air Force of the United
Kingdom. I am reading again from
Halsbury's Laws of England.

“Subject to the provisions of any
order, the Air Council may make
general or special regulations with
respect to the same matters.

No order or regulation must
affect or extend the term for which
or the area within which a man of
the Auxiliary Air Force is liable
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by statute tp serve, or authorise
his posting, when not embodied,
without his consent, to any unit
other than that to which he was
posted on enlistment, or his posting,
without his consent, to a unit of
the regular Air Force,

No man of the Auxiliary ~ Air
Force can be appointed, transfer-
red or attached to any Air Force
body without his consent under
any order or regulation made after
his enlistment, if his consent was
required for such appointment,
transfer or attachment under that
order or regulation.”

Those are the *provisions which
govern the Auxiliary Air Force in the
United Kingdom. Under section 5 of
the Act of UXK. persons who enral
themselves in the Auxiliary Air Force
will be attached to a particular unmit
in a particular area, and the agree-
ment is to serve within that area only.
and they can be called up in case of
an emergency or war. In the case of
an emergency they can be called only
by the proclamation of the Crown. Not
only that; orders embodying them and
the proclamation have to be placed
before Parliament whose approval is
necessary. All these precautions have
been taken because they do not belong
to the regular Army; they are only
civilians who have joined the Auxiliary
Air Forces. The idea behind the Auxi-
liary Air Force is to give an encourage-
ment to the people and to give them
training.

But what are we doing here? Here
a competent authority, and even a third
class or honorary magistrate can call
up these forces for service at any time,
to serve anywhere in the country_ or
abroad, and may use them even against
their own kith and kin. There is no
use in hon. Members lightly treating
this provision. My point is that these
provisions here are such that they can
be used against their own brethren in
their own native town in case of ariot
or under circumstances of an appre-
hended breach of the peace.

Kumari Annie Mascarene (Trivan-
drum): What does the hon. Member
mean by an emergency?

Shri P. T. Chacko: I mean by that
term an emergency proclaimed under
article 352 of the Constitution. either
external aggression or internal dis-
turbance or something of that nature.
If a few workers take out an illegal
procession in the streets, that is no
emergency nor even an ordinary riot.
To maintain peace and tranquillity
we are having the regular Forces, the
Police forces and the Reserve Forces
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and also the Territorial Army. May
I ask is it necessary to have a provi-
sion here whereby these young men
who join the Auxiliary Air Force
merely with a view to getting them-
selves trained. should also be utilised
in such cases? 1 have already referred
to the provisions in the parallel legis-
lation in the United Kingdom ag re-
gards calling up the Auxiliary Air
Force to serve abroad, or to serve
when there is no war or emergency.
We want to encourage our yourg men
to get themselves enrolled in the
Auxiliary Air Fosce, or the Navy or
the Army, so that they may study the
technique of the art of defence, and

of use tp the country in the event
of a war. My submission is that if
such an encouragement should be
given, the liability of those young
men should be as restricted as
possible. If they are liable to be call-
ed up to serve anywhere by the com-
petent authority and even by an Hono-
rary magistrate then that is a definite
impediment, in my opinion, in the way
of their getting enrolled in the Auxi-
liary Air Forces. I would appeal to
the hon. Defence Minister to take
these things into consideration. I am
pleading here only for the Auxiliary
Air Force, and I submit that the
Auxiliary Air Force should not be
called up in aid of civil power and also
except in case of an emergency, and
even then they should not be asked
to serve abroad.

Dr. M. M. Das (Burdwan—Reserved—
Sch. Castes): The Joint Select Com-
mittee to which the Bill was referred
has not been unanimous in its report.
and several Members of the Committee
have submitted their minutes of dis-
sent. The most important question
raised in these minutes of dissent is
that_ of conscription. My hon. friends
Shri H. N. Mukerjee and two others
have taken serious objection to the
conscriptive nature of the Bill and
hav_e said that it is wrong in principle
to introduce conscription as a general
feature when the situation does not
warrant it. When the hon. Minister
in charge of this Bill was discussing
this particular point in the minute of
dissent he appeared to be somewhat
apologetic in his speech.

. Shri Gopalaswami: It is a very wrong
impression that my hon. friend has
carried from my speech.

Dr, M. M. Das: I am glad to hear
that he was not apologetic, because
there is nothing to be apologetic about
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in this matter, in my opinion. If our
country wants to survive as an inde-
pendent nation in the world today,
nothing should be done to place an
obstacle before Government or to tie
down their hands for imposing this
conscription if they find it really neces-
sary for the defence of the country.
Peacetime conscription has been the
subject matter of great debate and
controversy in the United States of
America. Today there are only twe
countries in the world, England and
America, which have not adopted con-
scription during peacetime. With the
exception of these two countries, con-
scription has been adopted universally
in practically all the independent coun-
tries of the world not oniy during war,
but during peacetime also. England
and America do not require conscrip-
tion during peacetime, because of their
matural defence provided by their
geographical positions. England is
saved by the English Channel and the
invincible British Navy, while the
United States of America is isolated
from the old world by the Atlantic
and the Pacific Oceans. The other
countries of the world, less fortunate
geographically and which have abutting
frontiers with their neighbours like
the countries of the Continental
Europe, must have the necessity to
keep the whole nation, the entire popu-
lation, ready for war, fully prepared
and organised so that mobilisation can
be effected at short notice. The neces-
sity and importance of conscription
not only in times of war, but also in
times of peace was first demonstrated
by Germany in the year in 1870 when
Germany defeated France and took
possession of Paris. The foundation
of German military might was laid in
the year 1814 when the famous mili-
tary law of Boyen was promulgated
and enforced in Germany. This mili-
tary law was passed upon the principle
that every citizen is bound to defend
his Fatherland. In eflect, the promul-
gation and enforcement of this mili-
tary law in Germany resulted in the
full and complete conscription of the
whole German nation both in times of
peace and war.

Perhaps, a few words about the pre-
sent Red Army may please some hon.
Members on my right side. The Red
Army has passed through three evolu-
tionary stages. At the beginning it
wag a cent per cent voluntary Army.
Then it was partly voluntary and part-
ly conscripted, and now it has become
a fully conscripted army. 8

Shri Nambiar

N (Mayuram): Not
voluntary?
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Dr. M. M. Das: Up to the beginning
of the last war, able males of 21 years
were subject to compulsory military
service in Russia, but during the war
when there was a greater demand for
soldiers to feed the front lines, this
draft-age of 21 years was reduced to
19 years.

My hon. friend Mr. Chacko in his
speech drew a line of demarcation bet-
ween civilian and military people.
There was a time when the doctrine of
Rousseau that war is the relationship
of a State to a State and not of man
to man, held good, but the time has
changed and that doctrine has been
discarded now. In its place, a new
doctrine has come into existence, and
this doctrine is that “every citizen is
a soldier and every soldier is a citi-
zen".

There is another important matter
to which I would like to draw thz at-
tention of the House so far as conscrip-
tion to our Defence Reserve Forces is
concerned. Every year Government
spends several crores of rupees for the
development of civil aviation in this
country. Every year, a number of
new aerodromes, a number of new com-
munication centres are being establish-
ed, costly machinery is being installed
in our aerodromes to facilitate civil
aviation, and aviation schools are be-
ing established and maintained in many
parts of the country at a huge cost.
Subsidies to the different air companies
of this country to the extent of eight
annas per gallon of aviation spirit is
also given. Last year, we spent
Rs. 3,14,57,000 for civil aviation. This
year, we have provided in our budget
the sum of Rs. 2.79.29,000. If any of
my friends here think that the Govern-
ment is spending this huge amount
from our Exchequer only for the sake
of having the luxury of a scheduled
air service from one part of the coun-
try to another, I have no hesitation to
say that he is entirely wrong. We are
spending this huge amount of money
every year, three or four crores of
rupees, not for the luxury of having
a scheduled service by air from one
city to another in this country, but
we are spending this money becaus2
we know that in times of danger. if
these are required for the defence of
the country, then the civil aviation
will form a second line of air defence
of this country. Therafore, there is
provision in this Bill to conscript suit-
able employees who are serving today
in our civil aviation companies, I
think there is nothing wrong in it.

Another important question that has
been raised by my hon. friend
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Mr. Chacko and others is whether it
will be proper and just to call the
Auxiliary Air Force Reserve for ser-
vice abroad and in aid of the civilian
power. It has been declared on the
floor of this House on more than one
occasion that our fighting Forces are
meant for defending the country alone.
We have np territorial designs vpon
any other countries, and there will
be no occasion at all to send our
forces abroad. But, for the defence
of our country, it may be necessary
for our Armed Forces to operate just
outside our borders in the territory of
the enemies. I think the provision of
service abroad has been made in this
Biil only to meet those occasions.

Regarding service in aid of civil
power, we have seen in the floods of
Assam and in the drought of Rayala-
seema how the Armed Forces could be
useful in relieving the distress of the
civil population. Nobody cap have any
objection at all for the rendering of
such service by the Armed Forces to
the civilian population. The c¢nly
objection that has been raised is about
the use of these forces for quelling
civil disturbances. Personally speak-
ing, I do not attach mu¢h importance
to it. In the Territorial Army Act of
1948, there is a similar provision, as
has been mentioned by the hon. Minis-
ter in charge of the Bill. This Terri-
torial Army Act was passed in the
year 1948 and this particular provisinn
for service in aid of civil power has
been in force for the last four years.
I do not know if anything untoward
or objectionable hag happened in these
four years. But if some of the hon.
Members of this House take this matter
very very seriously, as is evident from
the speech of my hon. friend Mr.
Chacko, I do not see any reason why
the Government should not accept
their suggestion.

There_ is another point which the
hon. Minister in charge has dealt with
rather elaborately in his introductory
speech. Some changes, some additions
have been made by the Joint Commit-
tee to clause 28 of the original Bill.
By this addition. the responsibility of
compensating an employee for his less
pay during the time of training has
been placed upon the employer. When
an employee has joined the Auxiliary
Air Force or the Reserve Air Force, he
is serving the mation. It is the Gov-
ernment and the people at larg, who
are benefited. I do not understand why
the responsibility of compensation
should devolve upon the employer. It
should devolve upon the Government.

Shri G. 8. Singh: I welcome this Bill
and I hope earnestly that the Govern-
ment will do all they can to implement
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it as soon as possible in spite of the

fact that in the official memorandum it

says that it is only a permissive piece
of legislation. There is to some deg-
ree, a departure from our usual prac-
tice inasmuch as a certain amount of
voluntary conscription has been intro-
duced. I welcome this, and I would
ask the Defence Minister to introduce
it in the Universities so that he can
apply it to all branches of our Armed
Forces.

1 was astonished to find my friends
of the Communist Party opposing this
conscriptive measure. They are all
for regimentation and conscription of
all forms. The only objection to this
conscriptive measure that I can see,
is that it may decrease the desire of
our young men to become air minded.
The Defence Minister has assured us
that this will not be so. So that
objection is overruled.

1 was surprised to find minutes of
dissent to this Bill, especially in regard
to clause 25—Iliability to be called up
for servicee. My hon. friend, Mr.
Chacko, has objected to our Air Force
Reserves being called up in aid of
the civil power.

Shri P. T. Chacko: Auxiliary Air
Force.

Shri G. S. Singh: Supposing there
is a war and you have an Auxiliary
Air Force squadron stationed in Delhi.
No regular troops are available be-
cause they are at the front and
suddenly a civil disturbance takes
place, then who is going to be called
up in aid of the civil power on that
occasion? (An Hon. Member: Police).
That is already in the Criminal Pro-
cedure Code.

Another point to which Mr. Chacko
objected to was the deletion of the
words ‘in an emergency’. 1 would
like him to think of a situation where
you get intelligence that an aggres-
sion is about to take place. An emer-
gency may arise; you do not wish to
let everybody know that you have this
intelligence; you do not wish te let
anybody know that you hava these
secret reports. But you want to be
prepared and you want to equip your
Air Reserves before that emergency
arises so that you will be ready to
handle it when it does arise.

The question of serving abroad, 1
think, can easily be explained. I
would like to ask Mr. Chacko how he
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is going to fly from Calcutta to Assam.
We must consider these small points.

While congratulating the Defence
Minister on this piece of legislaticn, I
would like to ask the Government
whether it could not see its way to in-
corporate the Department - of Civil
Aviation into the Defence Ministry,
specially in view of Chapter III and
the conscriptive nature of Chapter III,
which is contemplated. I do feel that
this would make for greater efficiency
in the implementation of this measure,
if I may say so with all due respect to
the D.G.C.A.

I would also congratulate the Def-
ence Minister on clause 29 which pro-
vides for compensation during the
training period. 1 would ask him to
see if he can amend the Territurial
Army Act accordingly. My friend who
spoke last, objected to this principle of
compensation. But I would ask him
to think of an airline Captain who is
probably drawing Rs. 2,000 a month
who is called up for one month’s train-
ing. He is given the rank of a Flying
Officer who gets Rs. 600. Do you wish
for even that one month to disturb his
financial and domestic budget to such
an extent? Surely for one month's
training the employer could quite
easily make up the difference.

Shri M. 5. Gurupadaswamy (My-
sore): The world today is faced with a
peculiar situation. It is in a state of
‘no war, no peace’. There is neither
war, there ig neither peace. We are
in an unstable and insecure condition.
So naturally such a condition demands
that we should be adequately equipped
for defence. I entirely agree with the
Defence Minister as far as the principle
and purpose of this measure is con-
cerned. We want our people to be-
come more defence-minded, more air-
minded. I feel that there should be
more civil cooperation in the defence
of the country. I agree that people
should participate positively in the
defence of the motherland. We must
have an‘adequate second line of defence
always in reserve to be used in an em-
€rgency.

1 agree on all these points. But T
disagree with the hon. Minister with
regard to the provision ef conscription.
I say that conscription is not necessary
because it will create an impression
that our people are not willing to serve
voluntarily in the task of defence.
Defending one’s country is a noble res-
ponsibility; it is a responsibility that
should be shouldered by every indivi-
dual citizen. My hon. friend there has
told us that every citizen is a soldier
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and every soldier is a citizen. That
should be the spirit, but that should be
voluntary. We cannot compel a man
to serve in this Reserve or that Re-
serve. If we inject the spirit of com-
. pulsion, if we make this imperative,
then it will alienate the willingness,
or shall I say, it will curb down the
voluntary spirit, that is needed for
such a defence reserve. Conscription
today is not necessary because there
are people who agree to serve volun-
tarily. Of course the conscription is
limited to the Air Defence Reserve and
does not apply to the Auxiliary Air
Force Reserve. Even that I feel is
not necessary in view of the fact that
our people are too willing to defend
their country. So, in the first instance
let us see whether by making it volun-
tary we are not getting cooperation
from those sections of the community.
If we fail to get that cooperation, then
we may introduce conscription, not
otherwise. So I humbly submit that
conscription may be avoided and the
door may be thrown open for wvalun-
tary service.

Another point ig about the use of the
Air Force Reserve and the Auxiliary
Air Force Reserve in aid of the civil
power. My hon. friend there has
pointed out that the Reserves should
not be employed in helping the civil
power in quelling disturbances, in dis-
persing unlawful assemblies and in
quelling riots. I have no objection if
the Reserves are employed to aid the
civil power in constructive and deve-
lopment projects. In famine conditions
—and they are existing today—you
may employ these Reserves to carry
goods for the famine-stricken people.
We may employ these Auxiliary Air
Force reserve personnel for building
up roads and commurications. But it
should be restricted only to civilian
PUrposes; ‘civilian purposes’ I mean
only peaceful purposes. Therefore, I
say that these Reserves should not be
called up by any magistrate, or any-
body for that matter, in quelling dis-
turbances or taking part in establish-
ing law and order in the country.
Only a few days back we passed a
piece of legislation empowering the
magistrate to use all the Armed Forceg
to quell civil disturbances, to disperse
unlawful assemblies and so on. It is
there and every one, whether he be-
longs to Auxiliary Air Force or not,
is liable, in his civilian capacity, to be
called up by the magistrate to quell
disturbances and establish law and
order in the country. Though he is a
member of the Auxiliary Air Force he
is subject to the order of the magis-
trate and his liability is there to help
to establish law and order in the coun-
try. By pinning these people to the
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Auxiliary Air Force we are not in any
way removing this liability. So to
make these people again liable to
serve in quelling disturbances or es-
tablishing law and order is fotally un-
necessary.

There is another strong reason for
my objection. If you say that members
of the Auxiliary Air Force are liable to
aid the civil power in quelling disturb-
ances or in establishing law and order,
then you will be discouraging recruit-
ment. People may feel that if they are
taken into this Auxiliary Force they
may be called upon to guell disturb-
ances in their own localities and that
they may become unpopular. They
may feel that they may have to use
force against their own brothers in the
locality, which feeling may not at all
pe encouraging or conducive to their
joining the Auxiliary Air Force. There-
ore, in order io encourage people to
join as auxiliaries it is necessary to
remove this fear from their minds,
otherwise your legislation will become
futile, and will not be successful. To
make it successful and operative this
fear should be removed from the
minds of our young men. 1 submit,
therefore, that this part of the Bill
should be amended properly. We have
mentioned in the minute ct dissent
also that it is very necessary that the
civil power should not be empowered
to call on the auxiliaries to aid them in
establishing law and order.

Another point which I have to refer
to is about using these reserves for
purposes which sre not at all national,
or using them beyond the territorial
limits of thig country. I emphasise
that these reserves should not be nor-
mally sent abroad, and they should be
sent out only in an emergency. Some
hon. Members might say, well, we
have to send them abroad for training.
therefore, how can we prevent it? But
after all, the training that these auxi-
liaries may require will be a very
limited ome which could be done in
India as well without having to send
them abroad. In the Bill as it stood
originally the condition of emergency
was mentioned but it has been removed
in the Select Committee by the Majo-
rity Members of the Committee. I
wish that that word ‘“‘emer "
should be added so that only in a case
of emergency should the Zovernment
use these forces inside India or outside,
not otherwise. If you say these forces
can be used even in peace time you
will be creating a sort of a suspicion
that you may like to help cther coun-

s in their war efforts, or even that
you may want to conquer some other
country. I know you do not intend to
do this; you are honest people, you are
not aggressors, you do net want any
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other territories outside India, but still
the present provision of the Bill will
apparently cover that idea. Therefore,
il is better that to clear up that suspi-
cion and doubt from the minds of
people we should add the proviso of
“emergency”. Only during an emer-
gency should these Reserves be called
up and employed, not otherwise.

Shri T. 8. A. Chettiar (Tiruppur):
S0 many hon. Members have covered
several points and it is not my pur-
pose to repeat them over again. This
is a permissive legislation, and the
success or otherwise of it will mainly
depend upon the quality of people
that you are able to attract to these
Auxiliary Forces. Any provision in
the Bill which will be a deterrent to
the recruitment of such fine personnel
will be against the success of the
scheme. So. the main point of view
from which this Bill should be
examined should be from the point of
view of whether we will attract the
proper kind of personnel for these
auxiliary and reserve forces.

In this connection I want to refer
to one point which was mentioned in
the opening speech of thre hon. Minis-
ter of Defence. I do not know whether
that point has been sufficiently appre-
ciated or not. It may look strange but
it is true that the kind of people whom
you want to recruit to these forces
get, in civilian employment, much
more pay than what they would get
in the regular Forces. There is a
clause of the Bill which says that the
pay given to these auxiliaries should
be the same as that given to the
regulars. That is perfectly correct;
Government cannot maintain two
scales of pay, one for the regular
officers and another for the auxiliaries.
But we have to consider the other
question. They have to leave their
civilian employment to join these
forces; it is a continuous employment,
an employment for life time, These
people have to leave that employment
and join the auxiliaries almost as
regulars. When these auxiliaries are
formed they go into action along with
the regular Forces. And the fun is
that we offer them less pay! The
original clause in the Bill was the
very same thing as the amendment
which was introduced to the Indian
Territorial Army Act and on that we
heard from the hon. Minister a few
weeks ago that they are not able to
attract as many good men for the
Territorial Army as they wanted. The
reason mentioned was that the pay
offered by the Territorial Army was in
many cases less than that offered by
private management in industries,
ete. To circumvent that difficulty an
amendment has been introduced in
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this Bill in the Select Committee. And
I think that amendment is about the
most important amendment made in
the whole Bill. That amendment is to
clause 29. Now clause 29 provides
that during the period of training any
difference of pay existing between
what he was receiving previously and
what he will actually be paid by
Government ought to be made good
by the previous employer. We must
remember that the wvarious categories
of officers mentioned here include not
only pilots but also include ground
engineers. Many people of these cate-
gories will have to be drawn from
industries or workshops. Well, it has
been laid down that this difference in
pay should be paid by the former
employer. The question is how far
we will get the co-operation of the
employers in this matter. To the
extent to whiclr we get that co-opera-
tign we will be successful, but to the
extent to which those employers dis-
courage .their men going and joining
the auxiliaries this measure will be a
failure, and I think Government should
address themselves to this important
question. Now the question of pay-
ment of difference in pay refers only
to the period of ‘training which is
expected to be one or two months.
For instance, there are pilots in the
air services who already know their
job, but, if I may use a civilian term,
an orientation has to be given to them,
a special training given so that they
may fit into the Air Force set-up. At
the most such training may take just
one or two months and we lrave laid
it down that for that period the differ-
ence in pay should paid by the
employer, The question that still re-
mains is: When these men are
absorbed in the Air Force what will
happen to them? Of course, I do be-
lieve that our employers will be
patriotic enough to provide for the
difference in pay because it is a matter
of just one or two months—and that
is what we were given to understand
by the Air Force authorities who came
to the Select Committee. But the
question that has to be answered is
what happens to these men when they
are drafted into the regular service.
That also is a matter over which
Government should come to an under-
standing. They canmot come to an
understanding unilaterally unless the
employers come forward to pay, and if
they want the responsibility to be
taken by the employers it is necessary
that they must take the employers
into confidence. -

11 am.

Before going into the question of
the advisory committee which pro-
vides for civil co-operation, I would
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like to refer to one other matter.
Clause 29 (3) envisages a case where
certain employers may refuse to pay
the difference, There may be some
misunderstanding or they may adjust
the amount they have to pay against
some other loan which the employee
may have taken from the employer.
If such adjustments take place and
the difference is not paid to the
employee, what is going to happen?
We discussed this for quite a long
time and found that the matter did
not lend itself to an easy solution. It
required thought and consultation.
Clause 29(2) reads:

“(2) Where any such member
was in any employment imme-
diately before he is called up for
training under section 25, the
employer shall, during the period
of the training, be liable to pay
to him the difference, if any,
between the pay and allowances
which he -would have received
from the employer if he had not
been called up for such training
and the pay and allowances which
he receives as such member while
under training.”

And then follows 29(3):

“(3) If any employer refuses
or fails to pay to any such mem-
ber the difference in pay and
allowances as provided in sub-
section —(2), such difference in
pay and allowances may, on
application by the member to the
prescribed authority, be recovered
from the employer in such man-
ner as may be prescribed.”

The provision is that if the em-
ployer refuses to pay, the difference
would be recovered from him, but the
point as to whether the man who
joins the Auxiliary Force will get his
money or not is not,made clear. It
may be that the prescribed authority
will tell him, “Rs, 500 are due to you.
We shall recover it from the employer
and give the amount”. No time or
date is specified. It may take months
and we know what a civil action
means. Unless, therefore, we specify
the time by which the money should
be paid to the employee, it would
create difficulties, If the in
participants in the Auxiliary Force
were to know that they are not going
to get the difference easily, then I am
afraid it would act as a deterrent,
whereas our chief objective in intro-
ducing this Bill is to give a real
encouragement for these young men
to come and join these Forces. We
really depend upon the patriotic urge
and love of the motherland of these
young men who are prepared to come
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forward and risk their lives. These
the young men are prepared to do,
but to expect them further after join-
ing the Auxiliary Force to wait for
months on end for the payment of the
difference is too much. These are two
very important matters which should
be looked into and which have been
left vague.

What will happen to these people
when they are drafted to the regular
service? That is a matter which has
not been considered at all under this
Bill. What will appen during the
period of training? You have no doubt
said that if the employer does not
pay you will recover the money from
him, but should the candidate wait
for the recovery, or will somebody
advance the money and then recover
it? This has to be made clear, and it
is a very important matter from the
point of view of the individual parti-
cipants in this scheme.

_ If this particular clause is to come
into effect, we must get the abundant
co-operation of the various employers
who are in this case the various air-
lines and flying clubs. They are
heavily subsidised by the Government
and we may expect....

Shri U, C, Painaik (Ghumsur): On
a point of order, Sir. Is a Member of
the Select Committee, who has not
given a minute of dissent, entitled to
criticise the report of the Select Com-
mittee?

Mr. Deputy-Speaker: I do not think
there is anything objectionable. He
did not perhaps think of these points
then and he is now placing them be-
g{)re the House and trying to persuade
it,

Shri T. §. A. Chettiar: I am rather
surprised at the point of order., These
things were considered by the Select
Committee. It is not necessary to give
a minute of dissent in order to discuss
these points here.

I was on the int of the co-
operation of the public. It is abun-
dantly clear that public co-operation
will be necessary to make the proper
type of candidates to come forward
and join the Auxiliary Forces.

ty-Speaker: But with res-

?ect to important matters, is it right

hon. Members, long after the

Select Committee has concluded its

deliberaions, to come before the House
and put forward new points?

Shri T. S. A. Chettiar: These things
Wﬁl;e considered in the Select Com-
mittee,
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Mr. Deputy-Speaker: They do not
find a place in the report. That is
what the hon. Member points out.

Shri T. S. A. Chettiar: This partj-
cular clause whiclkr I quote is a new
one which has been added. Clause
29(2) and (3) deal with the two ques-
tions which I have raised.

I was on the machinery of public
co-operation. This matter was also
discussed in the Select Committee and
I am personally anxious that the com-
position of the advisory board should
be made clear. Whose co-operation
do we need? The two agencies who
have to do with the training of pilots
are the flying clubs and the airlines.
Since they receive heavy subsidies
from the Government, it can reason-
ably be expected that they will co-
operate with Government in this
matter, but how about the personnel
who have to be drawn from various
factories, workshops and other places?
It is essential that we should get the
co-operation of those industrialists
and workshop magnates also and they
should certainly find a proper place
in this advisory committee. Apart
from them, there are ex-servicemen,
ex~officers of the Air Force and
similar people. They should also be
in the advisory committee. I am
anxious that any decision taken by
Government in these important
matters, which are left to the rules,
should be taken after the consent and
persuasion of the various employers
and there is a large body of employers
who will ate with Government
in this respect. Under sub-clause (4)
of clause 34, the rules that will be
made will be laid before the House,
so that it will be open to the House
to make any suggestions in this regard.

There is one ofher matter which I
would like to deal with before I sit
down. Something has been said about
conscription. 1 am afraid that that
word has not been used in the proper
sense. Here there is no real conscrip-
tion, I shall tell you the reason why.
I understand that these people who are
undergoing training in the flying clubs
for flying etc. sign an agreement. I
have got a copy of the agreement and
shall read the relevant portion. But
the substance is that they have, under
the agreement which they have
executed with the flying clubs, agreed
to serve Government, because of the
heavy subsidies which Government is
paying to the flying clubs. I am not
referring to the ground engineering
personnel, but most of the people
whom we are going to take will be
from among these people. Therefore, 1
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do not see anything like conscription
there, because under an agreement
they receive training. There may be a
few cases of people trained befare the
agreement came into force two years
ago, but I believe that a large number
of people who may join these Auxiliary
Forces will be people who have been
trained under this agreement. So, there
is no question of conscription in this
matter. It is only a question of agree-
ment and I do not think we should
create scare which does not exist.

One objection has been raised and
that is that these auxiliaries should not
be used in support of the civil power.
I do not want to go into that question
in detail. I would only like to draw
the attention of the House to section 42
of the Criminal Procedure Code where
it is said that officers of Government
already have power to requisition the
help of all civilians in thre maintenance
of law and order,

_Shri A, K. Gopalan (Cannanore): I
rise to raise my voice of protest against
this Bill. I do not want to take much
time of the House. I will try to be as
brief as possible.

The way in_which this House has
been passing Bills, will am sure
cause alarm in the minds of the people,
The other day we passed a measure
whrich gave power not only for the
police and the Army, but also for the
Air Force and the Navy to go to the
aid of the executive to quell disorders.
There were discussions for over two
days and it was then argued by the
Government that that power was essen-
tial in view of the existing situation
in the country. Today, by this measure,
as my hon. friend Mr. Chacko said,
you are asking for power for the use
of not only the ordinary Force, but
also the Auxiliary Force to quell dis-
turbances, not when there is an emer-
gency, but even when there is no
emergency in the country.

One of the objects of this Bill, it
was pointed out, was to give training
to our young men, to encourage them
to take to military training. I do not
know how this will be an encourage-
ment, particularly when they know
that there is no danger facing the
country, that there is no emergency
existing in the country, that there is
no .threat of external aggression, and
that they will be called upon to quell
civil disturbances. Even as far as the
last Bill, the Criminal Law Amend-
ment Bill, was concerned, there was
a departure, for the reason that the
mecutive wants the use of regular
Navy as well as the Air Force. There
is a convention, I suppose that the
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Army, the Navy and the Air Force
are not meant to be used against the
people of this country, whatever may
be the nature of the disturbances, but
only against external aggression when
there is a war.

When the Criminal Law Amendment
Bill was under debate we brought it
to the notice of Government that if
Government were to be afraid that
there would be frequent disturbances,
there would be such disturbances and
it Government were afraid that the
regular police and Army could not
handle it, the proper course for them
would be to recruit a special new force
to deal with such disturbances. Even
today, besides the ordinary and re-
serve police, there is a special armed
constabulary. In the same way You
can say there may be a new force
to deal with civil disturbances.

Whenever such Bills, for example,
the Preventive Detention Bill, or the
Criminal Law Amendment Bill, are
brought before the House, we are told
that the situation in the country is
very bad. If that is so, it would be
better to bring forward a Bill saying
that there must be another force added
to the police force or the reserve
police which will be used to quell dis-
turbances in the country. We have no
objection to Government doing that.
But when you say that the Navy and
the Air Force will be used for quel-
ling civil disturbances, and in addition
to all that the Auxiliary Forces too,
then, certainly it looks as though there
is something very wvery alarming in
the country. We would, therefore,
naturally like to know what is that
situation’ which necessitates the
Government resorting to such legis-
lation.

What is the incentive or encourage-
ment which this Force offers to the
youngmen, as was pointed out by an
hon. Mersber? Of course, when there
is a war, when our country is attacked,
there is necessity for conscription. In
times of danger, there will not even
be the necessity for conscription, be-
cause the young men out of their
patriotism and love of the country are
sure to volunteer themselves for the
defence of the country. Now in peace-
time, when there is no danger facing
the country, you call them, you give
them training. You will naturally take
only those persons who have some
job, persons like students, clerks and
others. When thev know that they are
meant to be used for quelling civil
disturbances, they will not be much
interested in it.

Even the other day about 120 young
men, who had undergone training as
pilots and who are still unemployed
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came to me. They said that in the
near future—within the next six
months or one year—they saw no pros-
pect of their getting any jobs. On their
behalf I represented their case to the
hon. Minister concerned.

A provision in this Bill says that
their services are likely to be utilised
not only within the country, but they
are also likely to be sent abroad. We
do not know where they will be used
and how they will be used. It must
be specifically mentioned where they
wg:’ be sent and how they will be
used.

_It the real object of the Bill is to
give encouragement to your youngmen
and to foster and develop a patriotic
Auxiliary Air Force in the country, I
am afraid that laudable object would
be defeated by the very provisions you
are putting.

I object to this Bill and request that
clause 25(b) and (c¢) may be deleted.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I have great
pleasure in supporting in toto this
Bill as it has emerged from the Joint
Select Committee, The Government
is to be congratulated for bringing
forward this measure, and it has been
brought forward none too early. And
I do hope the hon. Defence Minister
will during the next session be able
to bring the Naval Reserve Bill also
s0 that we shall have Reserves in all
the three arms of the Defence Forces.

I would like to begin with some of
the comments and criticisms that have
been made by the previous speakers.
I am surprised that even Members of
the Joint Select Committee seem to
have so quickly forgotten the points
and the arguments that were thrashed
out in the Committee itself. One hon,
Member does not seem to have an
adequate appreciation of the scope of
this Bill. My friend, Mr. Chacko, does
not object to the Reserves being called
out in aid of civil power. His objection
is only to the Auxiliary Air Force
being called out in aid of civil power.
The argument he put forward was a
very strange one, He said: here are
these young men who will be living
with their wives, daughters, sisters
and friends, and they will be called
out, they will be shooting their own
kith and kin! I would ask him to
consider whether the personnel that
will be in the Air Defence Reserve
will also not be living with their own
people. What is the difference? The
Air Defence Reserve will be made up
largely of personnel who are today
working in the scheduled and non-
scheduled airlines. Will they be living
in barracks or in their own homes?
How is it that he comes to draw this
distinction? He feels for the person



5853 Reserve and Auxiliary

[Shri Jaipal Singh]

who is going to be in the Auxiliary
Air Force because he may have to
shoot his own brother. He does not
feel so in respect of the personnel of
the Air Defence Reserve at all. I do
not understand this kind of dichotomy
that is drawn by my friend,
Mr. Chacko. His objection. and for
ihe matter of that the objection of any
one in this House, is already ruled
out by the fact that this Parliament
has already agreed that people who
come under the Armed Forces can be
called to the aid of civil power. (Inter-
ruption). As a matter of fart. that
particuiar clause need not be _there.
It need not be there because Parlia-
ment has already legislated and has
already enabled the appropriate autho-
rity to call out anybody who comes
under the Armed Forces Act. Ac-
tually, as we discussed it in the Select
Committee also, my own view was that
that particular clause was unnecessary
because only during this session we
have passed an amendment to the
Code of Criminal Procedure whereby
the authority already exists. But this
makes it explicit, so that personnel who
will be joining the Reserve and the
Auxiliary Air Force will know what
they are in for and will be in no doubt
about it, )

Something has been said about con-
scription, Personally I feel it is high
time that the country understood the
meaning of conscription. It is the duty
of every citizen to come to the aid of
the country when the citizen is required
to do so, whether it is an emergency
of a countrywide nature or some local
emergency. Already for several years
every B-licence trainee has undertaken
in the agreement that he makes with
the Government—this is the agree-
ment—that “he would enrol, if required
by Government, in a Reserve of
Auxiliary Service of the Indian Air
Force.” So this thin end of conscrip-
tion is nothing new. Government has
a right to have a return of service for
the vast sums that are spent on
trainees. My hon. friend Mr., Gopalan
mentioned the fact of 120 pilots, B~
licencees ‘I suppose, who went to him
about their being unemployed, and
perhaps unemployable. On that account
alone I would have thought that
Mr. Gopalan would have welcomed the
formation of the Air Defence Reserve.
because the Air Defence Reserve, the
Government plan, would enable these
B-licencee pilots to maintain  their
flying qualifications. Otherwise. if
they are unemployed, they will not be
able to get their licence endorsed
every year, Here is a plan whereby
Government is going to enable these
young men—they are not only 120, the
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present figure is over 200, men who
have spent well over Rs, 14,000 in get-
ting their B-licence, part of which
amount has been cuonitivuted by the
Public Exchequer—heres is this Bill
which is going to enable them to keep
up their qualifications so that when
they are not required in the Reserve
they will be still eligible, still qualified
to come back to any employment for
which they may find an avenue,

Shri A. K. Gopalan: Not only quali-
fication but food also they want.

Shri Jaipal Singh: Anyway, none of
us want that people who have spent
vast sums of money and on whom
Government has also spent vast sums
of money should remain idle. I think
on that we are all in accord. So the
tirst objection that they should not be
called out in aid of civil power is ruled
out of court. In any case, it is an
optional thing for an individual who
is not a B-licencee pilot to join the
Auxiliary Air Force, because the
Auxiliary Air Force exists only for
people who are below the level of B-
licence and other technical qualifica-
tions under the Air Defence Reserve.
It is optional.

Now, the guestion has been raised
that this will act as a deterrent and
that young men will not be coming
forward. I am afraid that people who
are using that language just do not
know what the position of civil avia-
tion at the present moment is, how all
our flying clubs are congested, where
people have to gueue up to get their
training. I, personally, with the ex-
perience I have not only of one flying
club but of several over a long period
of years, can say this: this Bill will in
no way deter our young men wanting
to get training in flying.

There has been the question of com-
pensation. That point has already been
met by my friend from West Bengal.
Yes, it is met only in so far as the
personnel is drawn from services that
receive Government subvention. Now,
it is quite likely that a person may be
called up who is not employed either
by any scheduled or non-scheduled
airlines., The person may be employed
by a firm that receives no Govern-
ment aid whatever. If a person is
called up who is in the employ of a
Government beneficiary, a concern
receiving large subventions from
Government, I can well understand
that we have a right to expect of that
employer to bear the brunt of the
difference for the fortnight or three
weeks or at the most one month of
the training for which the person will
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be called up. I do suggest that Govern-
ment should by some executive action
find out ways and means of how the
case can be met of people who would
be employed where the employer does
not receive any Government subven-
tion. Otherwise, there will be dis-
crimination. For in one case one
employer receives aid from the Govern-
ment and the other employer does not
receive aid from Government. I
think, certainly in regard to the
engineering staff, it would be very
necessary for Government to consider
ways and means of coming to the
assistance of the employer if neces-
sary. As I have already said in the
case of personnel who are employed
by concerns, that receive aid from
Government, Government has a very
easy way of meeting it.

I do not know why, in season and
out of season, some of our friends on
our side in this House seem to think
that men in uniform to whatever wing
they may belong are only meant for
shooting the people. They do not seem
to have faith in themselves or in their
fellow countrymen and that the Armed
Forces are disciplined people. Per-
sonally I will be quite frank with the
House, It was the Armed Forces that
dealt with disaster or any commotion
better than the policemen. This is so
because the Armed Forces are men of
discipline. They are always under
control. They do not go out of control.
It is very unfortunate that we have so
little respect for our Armed Forces.

_are our countrymen just as
patriotic as the rest of us. They also
are citizens. At the same time they are
subject to laws just as much as the
ordinary citizen and further than that,
they are also subject to the military
discipline, I do deprecate this decry-
ing of the Armed Forces. as if they
had no sense of honour and no sense
of feeling for their fellow countrymen.

The regular Air Reserve, the Air
Defence Reserve and the Auxiliary Air
Force ran be used for so many other
very useful things, Mention has already
been made of their magnificent work,
They have done it only recently and
they are still doing it in the tea
gardens in Alipore and Dooars. When
the new railway link bridges had been
completely washed away by the rains,
it was the Indian Air Force that had
to go to the rescue as my hon, friend
said in his introductory speech. If
we build up our reserves we could
certainly utilize them for similar
purposes,

People have very soon forgotten
what happened when the emergency
arose in regard to Kachmir, It was the
Indian Air Force supplemented very

149 PSD
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magnificiently by the civil air lines
that enabled us to get our troops there
in time and thus saved Kashmir for
us. There are so many different ways
in which we can make use of the
reserves and the Auxiliary air Force,
that I do congratulate the hon, Defence
Minister for bringing this Bill forward.
I have no mental reservations what-
ever,

I am not worried as to whether an
emergency should be proclaimed by
the President or not, Anybody who is
connected with civil aviation will
realize that you will have to have
months and months of training before
a man can be made useful to you. It
is not like driving a bullock cart. You
can do it then and there. This needs
a highly technical training, You can-
not fly as you can drive a motor car,
Then for driving a motor car you
require a licence. Here is a matter of
flying up in the air and there are no
garages up in the air, and as my hon.
friend from Bharatpur said: Are you
going to let the whole world know that
there is a potential emergency? Is that
how you are going to protect the
country? You are sadly mistaken if
in this aviation age, you think that at
the last minute you can have a first-
rate Air Force, either to do your own
internal rescue work, or for dropping
fond supplies or for the matter of that,
defending the country.

I support this Bill wholeheartedly
and will end by saying that I do hope
this is the beginning of my hope ex-
pressed earlier in the Budget session
that civil aviation will go t0 my hon,
friend there, so that he will be able to
implement this Bill. It should not be
a merely permissive Bill, If it is
merely a permissive Bill, I would have
very little use for it. I want some-
thing to happen. I want to see the
200 pilots, who hawve spent thousands
of rupees and on whom Government
have spent such vast sums of money
employed. Government have been
giving literally crores of rupees in sub.
ventions to the various air lines and
I want that this money should crme
back by way of dividends in the shape
of strengthening our defences and our
aggressive power in this country.

Mr, Deputy-Speaker: So many hon.
Members have taken part in the debate
so far, There are amendments to
various clauses and hon. Members
will have an occasion to speak when
the clauses come up for discussion. I,
therefore, propose to call upon the
hon. Minister immediately.

Shri Gopalaswamy: We have had an
interesting debate on this motion, but
the points that were raised in the
course of this debate were only too
familiar, Some of them were raised
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during the debate at the time the Bxl.l
was referred to a Committee of the
two Houses, Others were discussed, I
think, in all fulness at the sittings of
the Committee itself, Yet, I do not
swish to go into too much detail over
f]he critic’sms thot have been lsunched
ere.

There is one very fundamental point
about which I should like to say some-
thing, especially from the standpoint
of the future of the country and the
role that the regular Armed Forces
and the Armed Reserves have lo play.
It has been taken too easily for
granted that if we are to attract the
proper kind of persennel to these
Reserves, we must not throw any
impediments in their nath wnd one of
the impediments which these critics
think is that the Bill as posed before
them is their liability for service in
aid of the civil power. A question
has been asked that if young men are
drawn into these Reserves freely of
their own will and so forth. should
you subject them to the scare nf hov-
ing tu serve in ald of the civil power?
Th's is a sorvice in which lives, pro-
perty or other belongmgs of their kith
and rin mizst be invoived.

Now, in regard to questions which
arose in connection with the mainten-
ance of law and order. the quelling
of disturbances eic., I hope the House
will concede the position that those
duties are public patriotic duties. If
that is so, if you are prepared to create
regular Forces, whother of the Armed
Services type or even of the police
type, for the purpose of discharging
those obligations, the same kind of
people are involved in getting such
men into the regular Forces also. Does
the House suggest that a man who
goes either into the regular Armed
Forces or goes into the regular police
is not to be actuated by the same
humane considerations that they think
will stand in the way of a man going
into the Reserves? Percontra, if you
have to attract men into the regular
Armed Forces, or the regular police
for the purpose of discharging these
public obligations, patriotic obliga-
tions, what is there wrong in asking
people to get qualiﬂed for rendering
this patriotic service and go into these
Reserves for that purpose? I can see
no distinctian between regular Forces
and reserve Forces in this respect. It
may be that, when you are thinking
of Reserves, you are very wrongly
thinking of different grades of society
from which regular Forces are drawn
and the Reserves are drawn. You
think in terms of a better type of
people being persuaded to come ijuto
the Reserves and perhaps a somewhat
lower type of people who are ready
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to go into the regular Forces. I think
this distinction is unsustainable from
the standpoint of the ideology for
which Mr. Gopalan must stand. There-
fore, I do not think that the fact that
they will be liable to be calied in aid
of the civil power even for quelling
local disturbances is anything that
could so deter young men from comi:ng
into these Reserves. As my hon, friend
Mr. Jaipal Singh has pointed oui, the
trouble is not so much want of appli-
cants; the trouble in regard to flying
clubs and the institutions that exist
for the purpose of training is conges-
tion. We have not been able to provide
the number of institutions that are
necessary for training all the young
men who are prépared to offer them-
selves for service in this arm. I think
it is a very exaggerated impression
that any such liability is going to deter
young men from coming into these
Reserves.

There are some other suggestions
which were put forward, On the
question of conscription, I think the
critics have been sufficiently answered
by the speeches of other Members in
this House. A suggestion was made
that in setting up these advisory com-
mittees. we should enlist the co-
operation of the kind of people who
are likely to be affected by giving
effect to this Bill, Certainly Govern-
ment will keep that in mind in the
constitution of these committees. In
the framing of the rules for the con-
stitution of these committees, we shall
certainly take care to see that the
employers also are consulted and are
brought into these committees and I
hope that every effort will be made
to persuade them to fall in with the
policy of this Bill and the manner in
which it should be implemented.

As I have already said. it is my in-
tention that, after this Bill is passed
into law, fairly quick action should
be taken for giving effect to its pro-
visions. Hon. Members are aware
that the Bill itself provides for diffe-
rent portions of the Bill being brought
into force at different times, and
perhaps also at different times in diffe-
rent areas. These provisions will be
kepot in view and certainly a beginning
will be made in this direction as soon
as practicable. My own hope is that,
before the House meets at its next
session, we shall be in a position to
place on the Table of Parliament the
more important rules that will have to
be made under this Bill.
making power has to be exerclsed as
fully as possible before we can begin
with implementing the legislation,
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though I do not think we can exhaust
all the rule-making that is necessary
before the next Session.

_ Mr, Deputy-Speaker: The question
15:

“That the Bill to provide for
the constitution and regulation of
certain Air Force Reserves and
also an Auxiliary Air Force and
for matters connected therewith,
as reported by the Joint Com-
mittee, be taken into comsidera-
tion."”

The motion was adopted.
Clauveas 2 to 24 were added to the Bill.

Clause 25.—(Linbility to be called up
for servire) .

Shri P. T, Chacko: I beg to move:

In page 14, line 29, omit “or the

Auxiliary Air Force”,

I do not want to take the time of
the House in explaining the amend-
ment, Clause 25 deals with the liability
of all the three kinds of Forces to be
constituted under the provisions of
this Bill. As I have submitted earlier,
I do not want the Auxiliary Air Force
to be liable to be called up for service
in aid of the civil power or for Air
Force service abroad. A separate
clause may be therefore added regard-
ing the liabilities of thz Auxiliary
Forces. I have also given notice of
an amendment to that eflect.

I am amazed at some of the remarks
made by Mr, Jaipal Singh. He has
been, as he said, for a long time
acquainted with the working of flying
clubs. He was pointing out to the
agreement signed by persons who are
trainees in these clubs.

Mr. Deputy-Speaker;: May I suggest
that the hon. Members may move all
the amendments standing in their
names to this clause and then speak.
Practically, the hon. Member has
spoken about the clause in extenso.
If he has to add one or two observa-
tions. I have no objection. But let all
the amendments to this clause be
moved together, first with respect to
the Auxiliary Air Force. and then
with respect to the emergency and so
on,

Shri P. T. Chacko: I beg to move:

(1) In page 14, line 34, after
“abroad”, add “in an emergency pro-
claimed under article 352 of the Con-
stitution”.

(2) In page 14, after line 34, insert:

“(2) Every member of the
- Auxiliary Air Force shall during
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the period of his service be liable
to be called up—

(a) for periodical training and
medical examination,

(b) for air force service in
India in an emergency proclaimed
under article 352 of the Constitu-
tion.”

I was astonished that Mr. Jaipal
Singh did not actually, with all his
experience, understand the difference
between the Air Defence Reserve and
the Auxiliary Air Force. He tried to
read a portion of the agreement which
the trainees have executed. The agree-
ment savs that the trainee undertakes
to serve in a Reserve Auxiliary Force,
What was the meaning of the words
“Reserve Auxiliary Force” at the time
when the undertaking was given?
Then we did not have any Auxiliary
Air Force. So, the meaning can only
be of the words as they are used in
the parallel legislation in the United
Kingdom; and there, they are having
Reserves to the Auxiliary Air Force.
And the Reserves of the Auxiliary Air
Force are not compelled. are not liable
to be called up in aid of the civil
power, and they are not liable to be
called up except in an emergency. So,
what is the meaning of that agreement?
The agreement only means that -the
trainee has undertaken at the time of
the training to serve in the Reserve
of the Auxiliary Air Force which was
liable to be called up only to serve in
an emergency, and only at home, My
friend wants to put something else
than this, He wants to interpret it as
meaning an Auxiliary Air Force under
the Bill before the House now. I only
wish to point out that it is putting the
cart before the horse. Nothing less
than that.

Then., Mr. Jaipal Singh was also
saying: “Why should some friends
want to make a difference between the
Air Defence Reserve and the Auxiliary
Air Force as regards the liability to
be called up in aid of the civil power.”
I am sorry to say that in his enthu-
siasm he has forgotten the purpose of
the legislation itself. The purpose of
the legislation, I wish again to point
out. is to encourage our young men
to get themselves trained so that they
may be of use to the country in an
emergency. In the case of the Air
Defence Reserve there are already
provisions in the Bill to compel any-
one who has certain minimum quali-
fications to serve—I am referring to
clauses 10 to 15. So there is no ques—
tion of giving any encouragemengt
them, Any person with the prescr
qualifications can be enrolled in the
Air Defence Reserve. and any person
can be compelled under the provisions
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of this Bill to do so, and therefore no

question of encouragement arises in
the case of the Air Defence Reserve,

The guestion of encouragement arises

g‘nly in the case of the Auxiliary Air
arce.

My friend Mr. Patnaik was telling
me about their feeling when Mr. Pat-
naik and some of his friends joined
the Territorial Army. They were
actually doubting whether they should
join the Territorial Force, simply be-
cause of the provision that they were
liable to be called up in aid of the
civil power. This is his experience.
So. that is the mentality—I do not
want to go further—with which young
people look upon this provision.

Some of my friends were asking:
“What about the regular Army?”
They are paid for it. I am not want-
ing in respect for them. They are serv-
ing the country, They are patriots. I
agree, But you should not put a stu-
dent or a businessman or one who has
voluntarily enrolled in an Auxiliary Air
Force in the same level as a member
of the armed police or the regular
Armed Forces. Supposing there is a
disturbance of the peace, and in-
numerable instance I can quote
where....

Mr. Deputy-Speaker: Is it not open
to him not te enrol himself?

Shri P. T. Chacko: Yes. Sir. That is
exactly why I object. It is open to him
not to enrol. That means it is a dis-
couragement. That is exactly my point,

Mr. Deputy-Speaker: He must be
enrolled but not do the act in the Air
Force?

Shri P, T. Chacko: I may be willing
to get myself trained, and I may be
willing to serve in case of an emer-
gency to save my country from
external aggression or an internal dis-
turbance,

Mr. Deputy-Speaker: The hon.
Member wanis that the Air Force must
be constituted on his own terms,

Shri P. T. Chacko: I am pointing
out that there is no country in the
world, as far as I know—there are
ever so many countries where Auxiliary
Air Forces are constituted—where
members of the Auxiliary Air
Forces are liable to be called up
in aid of civil power, Are they not
having the considerations which
weighed with our Government? I
never wanted to compare this with the
legislation in other countries, Because
this reference was made, 1 was forced
to say that.

It is not on my condition that I want
to get trained. What I say is that
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people who do not want to serve in
aid of the civil power may be prepared
to serve the country in the Armed
Forces in the event of external aggres-
sion. They should also be given train-
ing. That is my submission.

There may be a property dispute
between two individuals. It may
develop into a riot in a village. I can
quote innumerable instances where
the interference of petty officers has
caused property disputes between in-
dividuals to develop into actual riots
in villages. My question is: Do you
want our young men from the same
village who are prepared to get them-
selves enrolled in the Auxiliary Air
Fprce. who are prepared to serve the
country in the event of an emergency—
an external aggression or an internal
rebellion—to go out and quell the riot
there? It arose, after all, from a pro-
perty dispute between two individuals.
My point is that the purpose of the
Bill is to give encouragement to our
young men to get themselves enrolled
and get themselves trained, so that
they may be of use to the comntry. If
you want to give encouragement, my
proposition is that they should not be
asked to go and serve in aid of the
civil power. There is no necessity also,

May I ask the Defence Minisier how
many times he has used the Territorial
Force for quelling riots in this country?
Probably not even once, So, there is
absolutely no need to call up the Auxi-
liary Air Forces as such to quell dis-
turbances or riots. And, why should
this power be given to the magistrates?

Somebody was pointing out that we
have already accepted this principle in
the Criminal Law Amendment Act,
We have not accepted it. At that time
when the Criminal Law Amendment
Bill was passed, what we did was to
vest powers in magistrates to call the
Armed Forces in aid of the civil power,
‘That is all. At that time, we never
contemplated the Auxiliary Air Force,
And now we can make in exception of
the Auxiliary Air Force. There is
nothing illogical in that,

So, my submission is that viewing
the purpose of this Bill, the Auxiliary
Forces should not be used just like the
ordinary Forces or the Police Forces
firstly in aid of the civil power, and
secondly, they should not be used ex-
cept in an emergency. That was lbe
intention of the Government when
they brought the Bill itself.

12 Noon

I may also point cut that there has
probably been no instance even for the
use of the Territorial Army to quell
civil riots or disturbances of peace and
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tranquillity in the country. In order
not to leave any suspicion in the minds
of people who are prepared to make
some sacrifice of threir time and want
to eget trained in  the Auxiunary
Forces, and in order to give them some
encduragement to do so, I again appeal
to the hon. Defence Minister to accept
my amendment. -

Mr. Depuiy-Speaker: Amendments
moved:

(1) In page 14, line 29. omit “or the
Auxiliary Air Force”.

(2) In page 14, line 34, after
“abroad’s add “in an emergency pro-
claimed under article 352 of the Con-
stitution”,

(3) In page 14. after line 34, in-
sert:

“(2) Every member of the Auxi-
liary Air Force shall during the
period of his service be liable to
be called up—

(a) for periodical training and
medical examination,

(b) for air force service in India
in an emergency proclaimed under
article 352 of the Constitution.”

Shri K. K. Basu (Diamond Harbour):
I beg to move:

(1) In page 14, line 33, after “civil
power” add “provided that such aids
shall not be called for quelling civil
disturbance and/or anything connected
with the maintenance of law and
order”.

(2) In page 14, line 34, omit “or
abroad”.

Mr. Deputy-Speaker: Amendments
moved:

(1) In page 14, line 33. after “civil
power” add “provided that such aids
shall not be called for quelling civil
disturbance and/or anything connected
with the maintenance of law and
order”.

(2) In page 14, line 34, omit “or
abroad”.

Pandit Thakur Das Bhargava (Gur-
gaon): Arguments were taking place
before you as to what should be the
proper province of obligations of the
Auxiliary Air Force. In regard to
these, two points of view have been
put forward. The first is that in an
emergency they can be called up, but
should not be asked to serve abroad

and in aid of the civil power. The -

reply was given to this by some hon.
Members and also the hon. Minister
in charge of the Bill, that this object-
ion of Mr. Chacko has no force. One of
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the arguments advanced by my hon.
friends is that we have just passed
another Bill some days ago,

minal Law Amendment Bill, which is
alleged to have laid such an obligation
on the Armed Forces, My humble
submission in regard to that is that it
is absoiute!ly wrong to refer to that
Bill and call it to aid to enforce such
an argument, and to declare on that
basis tnat there is no substance in the
argument of my hon. friend Mr.
Chacko. In the first instance, we are
now bringing into existencz a new
Force called the Auxiliary Force, and
to say that in regard to that we have
already passed a Bill by wirtue of
which we have put certain obligations
upon that Force is not fair. So I would
submit that so far as that Criminal
Law Amendment Bill is concerned, it
has got nothing to do with the present
Bill, wherein we are enacting today
what will be the position of the Auxi-
liary Air Force.

As regards the argument that the
obligation on the Auxiliary Force
should be as restricted as possible, my
submission is that it should be examin-
ed on merits. Even in the Police Act
I know that in certain cases the magis-
trate can call upon any citizen to be-
come a special volunteer. Therefore.
as far as the principle is concerned,
there is no point in saying that any
person who voluntarily takes up such
an obligation upon himself should not
be asked to serve in aid of the civil
power,

But the question here is whether
you should impose such an obligation
on every person who wants to get him-
self enrolled in this Auxiliary Force
or not. In my opinion, I do not visua-
lize many occasions when such persons
shall be called upon to aid civil power
or to serve abroad. Ordinarily, even
when we passed the Criminal Law
Amendment Bill, the hon. Home
Minister gave an assurance that if any
such Forces are used, they will be such
forces only as will be serving on the
land only. So I do not visualise even
with regard to this Bill, that such a
contingency will arise when we will
have to use this Auxiliary Force. No-
body in this House has contended that
the obligation should not be enforced
when there arises an emergency or
internal aggression or disturbance,
When the Kashmir conflict arose, we
know that persons who were only
civilian pilots went to Kashmir and
did their duty splendidly at the time of
emergency. Nobody wants that any
Indian should shirk his duty. But the
question here is whether you are going
to encourage these people who want to
enrol themselves in the Auxiliary
Air Force, or not. If you lay down this
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obligation on them, then to a certain
extent, an obstacle is placed before
them, because they would not like to
take up obligations of which they do
not approve.

Therefore, my submission is that
because these emergencies are not
likely to arise, we should make the
conditions of service in the Auxiliary
Air Force as attractive as possible, and
see that many persons come forward.
So I would rather like that my hon.
friend Mr, Chacko’'s amendment is
accepted, so that this obligation to
serve abroad or in aid of civil power
does not act as a deterrent towards
persons enrolling themselves in the
Auxiliary Force, If there is any emer-
gency involving the security of India,
then a person who joins this Force will
definitely go abroad in defence of his
country, and will take up that duty
voluntarily on himself. In other
countries also, the Auxiliary Air Force
is not called upon to come in aid of
civil power. Similarly, we should also
see that there is no such obligation in
our country also, and see that many
people are attracted to this Auxiliary
Air Force, and voluntarily accept the
duties which are imposed on them.
Therefore, 1 feel that this amendment
of my hon, friend Mr, Chacko should
be accepted.

Shri Dhulekar (Jhansi Distt,—
South): 1 cannot say that my hon.
friend Mr. Chacko's arguments are
without any force at all. The whole
object of the Bill may be one, namely
that we are going to have an Air
Force of which there will be three
classes, as defined in this Bill. It might

be said that whoever joins any of

these, he should be prepared to serve
in all contingencies. As there are three
classes of Air Forces, I believe the hon.
Defence Minister has in his mind the
view that these three classes will be
used in three different circumstances.
First, there is the regular Air Force
which is to be used daily. Secondly,
we have the Air Defence Reserve de-
fined in Chanter III which may be used
to supplement the regular Air Force
whenever necessary, and to aid them
in their duties., Thirdly, we have the
Auxiliary  Air Force which can be
called =+ a later stage.

1 cannct agree with my hon. friend
Mr. Jaipal Singh who said that all
persons belong to the same category
whether they live in barracks or in
civilian "houses. I submit that they
do not belong to the same category.
I may get training in the Air Force in
order that I may serve my country
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whenever there is any aggressio. from
another country or when there is any
internal commotion of a nature that
the Government will be compelled to
vall upon me from my ordinary course
of daily duties. I am a Member of
Parliament and if I belong to the
Auxiliary Air rorce, I will not be called
up to quell a small civil commotion, a
storm in a tea-cup in a village or a
factory. But under the rules, as they
appear here, when there - Arl
emergency, [ can be called by any
magistrate or any person who may be
rommanding my area. So. [ submit
that we should look at it from another
point of view. My hon. friend. Mr.
Ayyangar, sfid that we are looking at
it from a different point of view, that
is, those persons who join the regular
Air Force are of a lower stature than
those persons who are in the Auxiliary
Force, 1 submit that that argument
does not fit in here. Why? The point
is this. One person takes up the pro-
fession of becoming a goldier. Another
person takes up the profession of a
lawyer. That person who takes up the
profession of soldier is certainly a very
good citizen, very great patriot; he
must be respected. I respect him, but
I place him certainly in another
category because he is a kind of
Kshatriya who is prepared to fight
every day. Another person who enters
another profession makes reservation
in his mind that “if my country is in
danger. I shall run." It can be very
plainly seen. Suppose in my village
there is a house on fire, I shall certain-
ly run bnare footed, bare-headed and
without anything on my person, but
nobody can say that because I ran on
that day in that fashion I shall run
everyday bare-footed, bare-headed and
without any kurta on me. That does
not mean that one is lower and an-
other is higher. There are two classes.
So my submission is th'% as my hon,
friend. Pandit Thakur Das Bhargava
has said, that there is much force in
what the hon. Minister says, but there
is also force in this that there may be
discouragement by putting this. that all
persons who may be prepared in times
nf danger to die and sacrifice them-
selves. will in ordinary times be asked
to go out of their way and tfo serve
at a time when they have only to put
down a certain hartal or some small
rising, burning of houses and things
like that, So. I would submit that
we have to look at this matter from
that point of view.

Reference was made to the Terri-
torial Army. I submit that I am wvole-
ing the feelings of those voung men
who do not enter the Territorial Army,
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and I may give this information to the
hon. Min);mer of Defence that this
Territorial Army Act is not very
popular. Why? Because the University
students think that they may be called
upon 1o aid the civil power at any
time. Therefore, they are afraid of
it. So, I may tell the hon. Minister
that this thing works in the minds of
University siudents and they general-
ly do not join it. In British times,
there were University students who
used to go. Why? Only to get train-
mng. They said that at the time they
were called upon to serve in aid of th+
civil power, they would disobey or
would join the revolutionary forces
and liberate the country when t_he
time came, They joined the Territorial
Army with the object of getting mili-
tary training so that when the country
required it, they would rebel against
the British. That was the one motive
that actuated them to enter the Terri-
torial Army. Now that motive is not
there. Now, I may be allowed to say
that that small section in the Terri-
torial Army Act is a deterrent section,
if you put that cleariy ‘for service in
aid of the civil power" without the
words ‘in an emergency'. 1 agree with
Pandit Thakur Das Bhargava that it
will be certainly deterrent to some ex-
tent and our young men will not be
attracted.

I do not agree with Mr. Chacko that
the word ‘abroad’ should not be there.
I would say that an aeroplane just flies
at 400 to 500 miles an hour and gets
out of India in two or three hours.
It is not a railway train or a motor
ecar. When you are in the sky, how
can you limit that ?

Shri P. T. Chacko: That is not
service abroad.

Shri Dhulekar: Why, you fly from
Bombay a thousand miles you enter
anothor territory. (Interruption) I say
the words ‘India or abroad’ should be
there.

Pandit Thakur Das
Abroad in an emergency.

Shri Dhulekar: Everywhere they
have to go. With these words, I sub-
mit to the hon. Minister to consider
these points and agree to some of the
suggestions so that these people may
not incur the penalties that are given
in this.

Shri Raghavaiah (Ongole): 1 have got
only one doubt and that is that our
Defence Minister is not satisfled with
calling the Army, Navy and other
forces to quell civil disturbances. Of
course, as he commands them today,
he can call for the services of any type
of PForces in this country—the

Bhargava:
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Auxiliary Air Force that is going to
be formed under this piece of legisla-
tion or any other Force that is likely
to be formed under any other piece of
legislation that he may like to bring
before this House. He is entitled to do
that and he may do that. But before
doing that I would like just to make
an appeal to him to see as to who is
disobeying law and order in this coun-
try and why a piece of legislation that
demands the services of these Forces
also should be enacted. Now the ques-
tion is this. As things stand today,
who is disobeying law and order 1n
this country? I would like to sub-
stantiate this because reference has
been made to this......

Mr. Deputy-Speaker: I am afraid
all that is irrelevant.

Shri Raghavaiah: Mr. Jaipal Singh...

Mr. Deputy-Speaker: No, no. Who-
ever he may be, I cannot go on al-
lowing that. Whatever an hon., Mem-
ber raises here cannot be made an
issue here. The ouestion is of raising
some kinds of Reserves, the regular
Air Force Reserve. Air De-
fence Reserve, and Air Force
Auxiliary Reserve. Among the various
functions given to the Auxiliary Air
Force Reserve, this is one, that is,
quelling civil disturbances. If an hon.
Member so desires, he may say ‘they
fught not to be so used’. That is an-
cther point. But if we come to who
are all the persons etc. them we will
be going into the Communist Party,
the Socialist Party, Communalist party
etc. and once again a general discus-
sion will start. I think that ought not
to be touched,

Shri Raghavaiah: I am not going
into that. It is unfortunate that the
Deputy-Speaker should anticipate
such an argument from me.

Mr. Depuiy-Speaker: That is the
trend. I am not able to follow. If
he starts referring to persons, then it

may fall upon certain men, women or
children.

Shri Gopalaswami: I may add that
we are not concerned with who is
breaking law and order. Supposing
the breakers of law and order were
all from this side of the House, I still
say that these Forces should be used.

Shri Raghavaiah: [ really coneratu-
late the hon. Minister for having sald
this at least now because the incident
te which I was going to refer is one
that involves & gentleman who_oc-
cupies the highest position in the
administrative machinery of a State.
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I will only mention his designation,
not his name because that may be
taken as casting an aspersion on a
person who holds such a high posi-
tion officially and in the State branch
of the Congress. 1 hope our hon.
Minister will certainly use this Force
against that gentleman also who de-
liberately violates law and order, who
does not sell his paddy at controlled
rates, who asks his own brother who
is a post-graduate to part with him
just because he sold paddy at con-
trolled rate.

Mr. Deputy-Speaker: No, no. All
this is irrelevant. The hon. Member
loses no occasion for making such
references—I have been noticing it. If
he gets the proper opportunity to
ventilate his grievances let him do so,
I have no objection. But on every
occasion he should not do that. Here
we are concerned with the Air Force
Reserves Bill, We are neither concern-
ed with the question of blackmarket-
ing nor with the gquestion as to who
will be affected by this Bill or against
whom it will be used. Wherever there
is a disturbance the Reserves formed
under this Bill will be used. It is
open to him to say that they may
not be used in certain cases.

Shri Raghavaiah: 1 would be

extremely glad if the hon. Defenca,

Minister wuses these Forces also
against such gentlemen who disobey
law and order.

One thing is rather surprising.
While our State is wedded to the
philosophy of non-violence, it is rather
surprising that our Defence Minister
should form such Armed Forces as
these besides the ones that are al-
ready in existence both for defence
of the country and for quelling any
internal disturbances. 1 do believe
that the hon. Minister will make this
point clear in his reply as to how this
wonderful contradiction can be ex-
plained, namely that a State built on
the philosophy of non-violence should
go on forming Armed Forces ad
infinitum,

- s — e

An Hon. Member: Do you agree
with the philosophy?

Shri Raghavaiah: A question is

Mr. Deputy-Speaker: All this also
is not relevant. The House has ac-
cepted the principle of the Bill, name-
ly raising of certain kinds of Forces.
It is open to the hon. Member to say
this chapter or clause or that may
be omitted. Now we are on clause 25
which deals with the functions of the
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Forces. He may say there ought not
to be this function or that another
function may be provided. But he
must try to be relevant.

Shri Raghavaiah: Just by way of
submission to the Deputy-Speaker,
may I say......

Mr. Deputy-Speaker: No more sub-
mission is necessary.

Shri Raghavaiah: In my trying to
explain my amendment I should be
sorry if a hard and fast rule is adopt-
ed... .

Mr. Deputy-Speaker: I cannot avoid
it. I will not allow any irrelevant
matter to be referred to either in
advance or later.

Shri Raghavaiah: Referring to this
clause it says these Forces can be
called up for Air Force service 1n
India or abroad. The hon. Member
Mr. Chacko has moved an amendment
to the effect that atter ‘abroad’ the
words ‘in an emergency proclaimed
undor article 352 of the Constitution’
be added. This amendment along
with my amendment goes to prove
that the calling up of these Forces
that are going to be formed under this
measure will become necessary only
when there is an extraordinary situa-
tion, a situation that cannot be con-
trolled with the employment of
Forces that are already in existence.
Only under such extraordinary condi-
uons does the necessity for the
employment of these Forces come
into being. And when such conditions
do come into existence, under article
352 of the Constitution a situation of
emergency may be proclaimed by the
President of the Republic and the
services of these Forces mav ba called
in. But when such extraordinary con-
ditions do not exist the idea of calling
up these Forces for the quelling of
any civil disturbances appears on the
very face of it to be a useless idea
and also very shameful to a Govern-
ment that wants to maintain law and
order in a normal situation. In fact,
the employment of these Forces when
such extraordinary conditions do not
prevail may be construed by the
people of this country as a situation
of civil war created by the party in
power.

Pandit A.R. Shastri (Azamgarh Distt
—East cum Ballia Distt.—West): No-
body will believe that!

Shri Raghavaiah: There is some
meaning if some anti-social elements
were responsible for such an extra-
ordinary situation leading to the
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necessity of using these Forces, but
when the party in power wants to
maintain peace and tranquillity
through the employment of these
Forces it will be construed by the
people as a situation of civil war to-
wards which the Government is driv-
ing the country. I do not know whe-
ther the hon. Minister can say ‘No'
to this, He cannot say ‘No’ because
he will be using the services of certain
Forces who should not be used in
a normal period. This legislation is
being enacted now which is a no
period. This period is a period of
reconstruction. We  have. achieved
independence and we have launched
on reconstruction programmes. We
are building huge dams and river
valley projects like the Bhakra-Nangal
project. These projects demand the
services not only of our people but
also of our soldiers. There has been
2 famine in Rayalaseema and the
Army was sent there. In fact, this is
a period when we should demobilise
the Army or divert the services of our
soldiers towards the fulfilment of our
reconstruction plans, As the hon.
Wiember there said a few minutes
earlier, a soldier is a citizen in a
period of reconstruction and is a
soldier In time of war. And if a
citizen has to do these two things—
that is, discharge the duty of a citizen
and also that of a soldier—I do not
think that as things stand at present
there is any meaning in calling up the
citizens to discharge the duties of a
soldier in peace time. The soldier is
a citizen in time of peace and a soldier
in time of war. Here you are mak-
ing a citizen a soldier in time of
peace. at a time of reconstruction. To
transform a citizen into a soldier at a
time of reconstruction is against the
very principles of reconstruction, and
hence the period through which we
are passing has got to be understood
as not a period of peace and re-
construction but as a period of civil
war or actual war when alone the
citizen is expected to discharge
military duties, I can understand
conscription—certainly I will support
the Bill if it aims at conscription of
the entire people of the country for
working for the reconstruction of the
country. for fulfilment of our develop-
ment plans. But if this piece of lems-
lation is not one for mobilising the
services of the entire people in the
country for fulfilling existing pro-
grammes but for fighting abroad—and
in this connection I cannot understand
the word “abroad”...

Mr. Deputy-Speaker:
continue after lunch.

Pandit Thakur Das Bhargava: Is it
all relevant to this Bill? We are con=

He may
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sidering the (onstitution of an
Auxiliary Air Force and my hon.
friend is going into the broad guestion
whether there should be any soldier
at all and any Army at all.

Mr. Deputy-Speaker: He does not
want these Forces to be used except
in an einergency and he suggests that
during normal times no emergency
would arise, So, he is in order. Has he
concl,uded, or will he take some more
time?

Shri Raghavaiah: I shall take two
or three minutes more.

Mr. Depuly-Speaker: Then he may
continue after lunch.

INDIAN TEA

Shri Sarmah (Golaghat-Jorhat):
May I invite your attention to the
Order Paper of the day, Sir.

Mr. Deputy-Speaker: I know it is
12-30 now and there is a half-an-hour
discussion.

Shri Sarmah: This discussion arises
out of the replies given to starred
guestions 1886, 1887 and 1888 on the
21st July last and relates to an industry
which is one of the biggest organised
industries in India, namely, the tea
industry. India produces about 60 per
cent. of the total world production of
tea, In 1951 the tea industry in India
produced 620 million lbs. of tea and
if we assess the price of a tea estate
producing on an average 80,000 lbs.
of tea annually at Rs. three lakhs and
25 thousand, the total value of the
tea industry in India will be of an
order of Rs. 250 crores. India earns
about Rs. 80 crores of foreign ex-
change from tea and the Government
of India gets round about Rs. 15 crores
by way of excise duty. import duty,
income-tax and super-tax, besides
substantial amounts earned by the
State Governments by way of agri-
cultural income-tax. This industry
employs 64 lakhs of labourers and if
we take into account the dependents
of these labourers the total population
main*zined by the tea industry in
Inde. will come to round about 18
lakhs of souls. Thus, it appears that
the tea industry in India perhaps
comos next only to jute and coal

Undoubtedly, this industry is facing
difficulties at present due to the sharp
recession in prices since- April 1951,
If this recession was in alignment
with the general world recession of
prices. due to the cessation of stock-
piling in America and the truce talks
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in Korean war etc., then perhaps our
Government and the tea industrialists
would be looking round to other
causes and remedies for ameliorating
the conditions. But unfortunately the
sharp recession in tea prices came
not along with the world recession of
prices but earlier—with the opening
of the tea market in London. That
leads wus to think furiously as to
what may be the causes of the

recession in the price of Indian tea.

The vital gquestion that is posed in
this discussion is: What are the
factors which have led to this undue
recession in the price of tea and how
can the Government give relief to the
industry? The industry is perhaps
approaching Government for help. We
think that our Government cannot af-
ford to let down an indusiry
which plays such a wvital
part in the economy of India and
we hope Government will give such
relief and help as is reasonably due
and as our Government are capable of
giving. But before giving relief to
this industry in any shape, Govern-
ment are bound to analyse the situa-
tion, examine the causes leading to
present distress and to see how best
reiier could be given to the industry.

It may be recalled that during the
war period, the London tea market
was not operating and the United
Kingdom purchased tea from India on
a long-term contract system, or what
was called ‘bulk purchase system’.
Matters relating to tea industry were
considerably different during the
British regime in India, but they as-
sumed rather a different shape, or
might [ say different turn. after India
became independent in 1947. As is
well known, before the war the
London tea market controlled tea
prices all over the world, When war
came the London tea market was
closed and they purchased tea from
Indiz. In 1947 India became indepen-
dent, India gets a lot of money out
of tea by way of export duty, excise
duty, taxes and other things. Now
after the war, the economy of Britain
was hard hit and the United Kingdom
naturally was looking round as to how
best to help herself. She naturally
could not bear with equanimity the
fact that Indian Exchequer should get
s0 much money out of tea and tried
to get a share of the profits indirectly.
When the London tea market opened
on the 16th of April 1951, the Gov-
ernment of India allowed the tea pro-
duced in India to be sold in London
market because our Government
presumably wanted that there should
pe free and fair trade in tea so that
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Indian tea will compete and get a
fair price but with a condition that
the valuo of tea produced in India
and sold in London would be re-
patriated after some time.

_Now, the points on which informa-
tion was sought are: Have we got a
free and fair trade in the London tea
market, or is the London tea market
manipulated so as to deprive the tea
industry in India of a fair and normal
price? Or in other words, has United
Kingdom manipulated the operations
by controls and restrictions in such a
way that the £19 million subsidy an-
nually by the Ministry of Food on tea
1s passed on to the shoulder of tea in-
dustry in India?

The tea market opened in London
on 16th April, 1951, On 30th May,
the UK. Ministry of Food withdrew
four vut of 12d. subsidy they gave on
tea. But the sale of tea in the
London market was not free. In res-
pect of price, ceiling was fixed for
retail sale, and in respect of quantity,
tea was rationed. Thus the buyers
had not the option to buy as much as
they wanted to and at the price they
wanted to pay, because there were
these restrictions both in respect of
quantity and in respect of
price, If I quoted a few figures it
will be clear to the House.

Mr. Deputy-Speaker: There are two
hon. Members who have supported
this notice. I have also received
notice from four hon. Members. So
there are six. And then the hon.
Minister has to replv. 1 would there-
fore ask the hon. Member not to make
a long speech.

Shri Sarmah: Sir, I shall try to
finish svon. 1 shall be brief. As one
of my friends said the other day, I
shall put what I have to say in tele-
graphic language.

Mr. Deputy-Speaker: This is not a
speech on a resolution. He is only
asking fn rfurther elucidation. He
may ask more questions instead of
giving information himself.

Shri Sarmah: I am seeking informa-
tion. but if I do not elaborate my
question how will the Minister be
able to give the information?

Mr. Deputy-Speaker: The maximum
time allowed for him is fifteen
minutes. He has already taken twelve
minuies. There is no option so far
as I am concerned. Just as the clock
strikes quarter to one I will stop him.

Shri Sarmah: I crave your in-
dulgonce for a few minutes, Sir.

There is a big gap between the
whelesale price and the retail price
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in London. The gap or the difference
between the wholesale price and the
retail price in London is the profit
which British concerns make and that
is also how British concerns have been
transferring a portion of their capital
from India to England. With some
variations the same sets of people
control production here as also deal in
tea in India and in London. I mean
the British Agency Houses in Calcutta
exercise control over tea production
most of them deal in tea and thus
contro: sale in Calcutta as well as
in London. And the difference bet-
ween the price of Calcutta sale and
London sale and between the whole-
sale price and the retail price in
London goes to the benefit of the
people in UK. On June 16, 1952
the balance of 8d. subsidy on tea was
withdrawn by the U.K. Ministry of
Food. By artful manipulation the
consumers in U.K. had not to pay
more but the price of Indian tea fell
by about a rupee per lb. since April
1952. Thus £19 million subsidy on
tea was shifted on to be borne by Tea
Industry here in India. The Indian
excheqguer loses by way of foreign
exchange and also by way of income-
tax. because we get less income-tax.
(An Hon. Member: What is the solu-
tion?) I seek information.

Then again, there is another point
which requires examination. The
same British Agency Houses or
Brokers purchase tea for the London
market both in the Calcutta and Chit-
tagong tea auction markets, The Chit-
tagong market handles tea from Sylhet
and Chittagong areas. The adjoining
district to Chittagong is Cachar. And
Cachar tea is if any thing, slightly
bhetter in quality. Let us look at the
romparative prices in the Chittagong
market wvis-g-vis Calcutta market. I
am quoting from Calcutta sales of the
12th and 13th May 1952. The average
price was nine annas and ecleven pies
per lb. for export and six annas and
seven pies for internal market of
Cachar tea. As against this the same
Agency Houses purchasad in Chit-
tagonz market at an  averace of 15
annas and nine pies in the sale on 8th
May. 1952, For Cachar tea in
Calcuita they offered nine annas and
eleven pies and for East Pakistan tea
in Chittagong they offered 15 annas
and nine pies. Remember the differ-
ence between the Pakistan rupee and
our rupee—Pakistan Rs. 100 are egual
to Indian Rs. 144. Now. one can easily
guess the sinister forces at action. One
cannot afford to overlook British tea
expansion efforts in East Africa either.

Then. the question of the cost strue-
ture, also, of production of tea in
India reguires scrutiny. The British
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sector of tea industry in India is seen
o be increasingly importing, of late,
raw men from England. They are
glven high salary and all sorts of
added amenities, A cry is being rais-
ed against the ‘Minimum Wages Act,
which only gives Rs. 1-2-0 to the male

and Re one to the female
labourer. In respect of this
cost of production structure. there
is much to be looked into, When

I was a member of the Tea Inquiry
Committee appointed by the Govern-
ment of Assam, I wanted to see the
expenditure incurred in England and
that incurred in India. The Com-
mittee was stopped from proceeding
further by the Chairman when an
Eurcpean planter drew out a balance
sheet. I need not go into those de-
tails because that was under British
regime.

The British own about 80 per cent.
of tea interests in India and almost
the same group of people also trade
or deal in tea. The British concerns
had built up their financial strength
during the boom periods. but the
Indians have not the same strength
and staying however and those are
going to be ruined before long if
present unhappy situation continues.

The British interests are very keen
about the despatching of tea to
England but in Indian market there
is no good tea available. It will be
news to hon. Members that although
Assam produces 60 per cent. of the-
total Indian tea, the people of Assam
do not get one ounce of good tea to
buy. They can get some tea stolen
out of the tea gardens by back-door
methods and put on the market. The
entire tea is packed and sent abroad.
To sum up I suggest that these ques-
tions are to be posed in the present

context, One: Whether there are
manipitlations to down Indian tea?
Two: Is the cost structure of tea re-

gulated in a rational and economic
manner? and Three: Has the Indian
tea industry exploited the Indiarn
that is, the home marke{ properly?
Th's House will have to be satisfied on
those three counts before any relief
can be extended to the tea industry.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
The hon. Member who spoke raised a
number of questions about the tea
industry. It is very difficult to answer
it all in ten minutes. It must be
understood that the control over tea
industry, so far as Government is con-
cerned, is certainly not extensive or
continuous. All that we do is possibly
to maintain the touch with the in-
dustry by means of the Tea Control
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Board, Therefcre, I am rather handi-
capped in this matter and 1 am not
able-to give categorical answers to the
questions raised by the hon. Member.

The first point raised by the hon.
Member was in regard to auctions in
Calcutta. I think he did not press
this point that was raised the other
day when the original questions were
put, namely, whether there was col-
lusive bidding or not

Shri Sarmah: That was the point 1
sought to make out.

Shri T. T. Krishnamachari: He now
says that that is the main point.

An Hon. Member: One of the main
points.

Shri Sarmah: That is the main
point.

Shri T. T. Krishnamachari: It is
alleged by inference that this col-
lusive bidding amongst inieresied
part:es brings down the price obtained
by tea in these auctions. Whether this
control is exercised from elsewhere
from out of the country or not, is
another question. On a question like
this, I am not able to hazard an
opinion, because 1 do not know what
it is one way or the other. So far as
auctions are concerned, some of us
know what auctions are. Probaply
we are only familiar with the auction
of furniture, books, personal effects,
etc. We do not know what these tea
auctions are like. But, a certain
amount of collusion is always possible.
The crier and thz buyer, if they come
together, very possibly the crier will
say one, two, three quickly and knock
it down to somebody in whom he is
interested. It is quite possible there
is collusion of this type even in tea
auctions.

To go to the root of the _prohlem.
taking the averages obtained in
Calcutta guctions during 21st, 22nd
and 23rd July of this year for the
purpose of export, the average price of
the warious lots are as follows:

For one lot of 1952-53 crop, the price
was Rs. 1-8-11 per pound, For a
larger lot of roughly about 1,66,000
packages, the price was Rs. 1-8-4. Ap-
parently. a better quality tea of the
same sceason vintage of 42,000 pack-
ages fetched Rs. 1-9-11 again. At the
same time, for 1951-52 crop, 160,000
packages fetched Rs. 2-1-11. An-
other group of about 2,101,000 pack-
ages fetched Rs, 1-11-8. These are a
little confusing because there are
varioug qualities of tea involved.
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For about the same period, namely
24th July, the price fetched in London
for 43,202 packages, from North India,
was two shillings 5-22d. On the
same day, for South Indian tea, the
price fetched was two shillings 7-95d.
For Pakistan tea, the price was one
shilling 10.74¢d; for Ceylon tea, three
shillings 8-21d; Indonesian tea two
shillings 6-75d; for African tea one
shilling 7-74d.

The approximation of the prices of
North Indian tea between the prices
fetched in Calcutta and London would
not confirm the suspicion that the hon.
Member has in mind that Calcutta
auctions were conducted by some
kind of collusion between the parties
concerned. The different prices offer-
ed for tea from different areas would
also indicate a qualitative preference
on the part of the buyers rather than
a preference of the area from which
the tea had come. ~

It would be interesting to note that
while the pricc of Ceylon tea during
the corresponding week during 1951
has been in the region of three shillings
B-24d., the price of Indian tea, bo
Northern and Southern India, has
declined from three shillings 6d. to
its present level, and the African tea
which was about this time three
shillings 3d. had also declined more
steeply than Indian tea. This would
show that to a very large extent market
conditions were operating undoubtedly
adversely to us. Taking the average
sale price for all teas in London
auctions up to July 31, the price has
been two shillings 11d. as compared
to three shillings 9d. on the corres-
ponding date last year. I was perus-
ing an article in the Financial Times
of the 1st of August by a person well-
known in Indian Tea circles, which
indicated that as against the total
quantity of tea available to the world
during the quinquennium before the
war, which was about 981 million 1bs.
per annum, the quantity now avail-
able, or rather, in 1951, was about
1.212 million lbs.. roughly an increase
of about 231 million lbs. According
to the author of this article, allowing
for excess consumption of the world
generally, the excess surplus over
absorptionr is estimated to be only 37
million lbs. But even so, it had a
depressing effect for several reasons.
The hon. Member himself mentioned
the fart that there was rationing
which made the demand inelastic, and
very possibly there are other factors
iike contraction of credit ruling im the
consuming countries.

My hon. friend mentioned that with
the abolition of subsidy of £19 million
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which works out to about 8d. per lb.,
in the United Kingdom, the retail price
of low-priced tea would increase.
Actually it is estimated that the
increase would be from three shillings
4d. to three shillings 8d. for low-priced
tea, and the high-priced tea from three
shillings 10d. to four shillings 8d. It
is also said that there is an informal
contract between the British Govern-
ment and the retail trade and they
would mot increase the price beyond
a certain figure, I think, somewhere
from three shillings 8d. to three
shillings 10d. in the immediate future.
The hon. Member says that by some
curious process this increase is
attempted to be offset by depression
uf the price of Indian teas. In fact,
it may be. or it may not be, but I
cannot figure out how it can be
managed. .

Another point that the hon. Mem-
ber raised was that after the British
contract for bulk purchase in India
lapsed aurtions in London were
revived. It is no doubt true. Auctions
in London are held for tea purchased
in various centres. And if. as the hon.
Member says, we can compel Indian
producers to auction all their teas in
Calcutta instead of sending them to
London, there are certain factors
which 1 think the hon. Member has
not taken care to explore, which
might operate even more adversely
than the conditions that are now in
operation against India. ‘There would
not be enough buyers for all the tea
so auctioned at Calcutta. And
secondly, the position of warehousing
of tea stocks in Calcutta would become
almost impossible. It is said that
Calcutta already feels that having
more days for auctioning tea than in
the past, auctions being spread over
all the year. because of the lack of
capacity of the market to absorb the
teq offered, the position of nrovid -
additional warehousing facilities which
are practically non-existent or at least
very little now, is a big picblem. So.
if Government do compel these people
to_auction tea centrally in India, we
will only help to depress prices
further than what they are today.

There are other points which he
mentioned about which I have no
time to go into, regarding the question
of ownership and control of tea
gardens and increase of overhead costs
by larger salaries paid to managements.
Then, it is very difficult in the circum-
stances for the Government to frame
a suitable policy to help to increase
the price or do any of the other things
that he has suggested unless Govern-
ment themselves come forward with a
proposal to support the price for a
commodity, the consumption of which
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is dependent on factors totally out-
side the control of the Government of
India. One fact which we camnot
forget now. The hon. Member may
know that we produced about 622
million lbs. in 1951, I believe, and in
the same year we exported some-
where about 445 million lbs. to U.K.
We are the largest exporters to UK.
The figure of 445 millions I just now
mentioned is in respect of export to
the UK. We cannot forget Ceylon
runs a close second, with about 303
million lbs.. because she does mnot
consume any appreciable portion of
her production, and as the House will
see from the figures that I have given,
Ceylon tea continues to command the
highest price and the prices have been
sustained all through 1951 and 1952.
If anything could possibly be done by
which we could obtain higher prices
for our tea, I can assure the hon.
Member and the House that we are
prepared to investigate into all possi-
bilities, but short of making tea a
Government monopoly with all the
attendant risks which will ensue from
such action, particularly where the
demand is from a country over which
we have no control. I cannot see how
the Government can materially alter
the present course of prices.

Before I finish I may tell the House
and the hon. Member that I am trying
to do what I can within the limited
powers and my limited capacity to
absorb the situation to see if we can-
not do something to better the posi-
tion, but this is all I am able to say
at the moment.

11 p.M.

Mr. Deputy-Speaker: It is now one
o'clock, and there is no time for any
of the other hon. Members to put any
questions.

Shri K. K. Basa (Diamond Harbour):
May I put just one question, Sir? In
view of the fact that so much doubt
has been expressed here about the
working of the industry under British
Dominion. would the hon. Minister
consider the desirability of having a
real enquiry and to take steps thereon
so that we may have real fiscal
independence and not autonomy?

Shri T. T. EKrishnamachari: I
recognise the hon. Member's point. -
We have now a sort ol ud hoc inquiry
being conducted in regard to certain
aspects of the tea industry. But in
regard to world markets I must con-
fess that none of the inquiries that
we may institute and the knowledge
that we may obtain therefrom would
help us so long as the buyers in the
United Kingdom have a dominaat
position, because they buy about 66
per cent. of our produce, while there



5981  Reserve and Auriliary

[Shri T. T. Krishnamachari]

are other countries like Indonesia,
Pakistan and Ceylon waiting to
capture the market. So we are mnot
in what may be called a “seller's
market”’. but we are in a “buyer’s
market”. That will be the chief im-
pediment, but I am gquite prepared to
investigate into the whole thing.

Shri K, P. Tripathi (Darrang) rose—

Mr. Deputy-Speaker: It is now more
than one o'clock. There will be no
more questions.

The House then adjourned till Half
Past Three of the Clock.

Tie House ve-assembled at Half
FPast Three of the Clock.

_[MR. DEPUTY-SPEAKER in the Chair,

RESERVE AND AUXILIARY AIR
FORCES BILL—Conid.

Shri Raghavaiah: I have to make
only two points in this connection.
‘These Forces should not be called in
for such aids as quelling civil distur-
bances and like situations. The second
thing is that whenever we form
Armed Forces we always expect that
they will be one with the people and
to be one with the people is the only
way of defending the country in a
non-violent way. ’

Shri Dhulekar: Non-violent way?

Shri Raghawvaiah: That is how I
understand the ethics of non-violent
defence. Those who vote Rs. 200
crores for defence may not have con-
fidence in this type and conception of
non-violent defence, the ideals on
which this conception is based. I hope
the hon. Minister of Defence will agree
with me. Unless the Armed Forces
were to serve the peace-time needs of
the country. unless they are going to
be one with the people of our country,
they will not be able to defend the
country in a non-violent way and on
a non-violent basis. as our rulers
expect them to do. Of course, if you
discard this conception and say that
it is only for theory and the question
of State organisation is a different
thing, I do agree with you, but till
now such a declaration has not come
out. So, I hope that these two things
will be borne in mind when this legis-
lation is considered

Finally. let there not be any mis-
understanding, let there not be any
misinterpretation of what we have
said. We are not against conscription.
We are also for conscription provided
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this conscription means the inclusion,
the summoning of the services of these
Forces for peace-time needs as for war-
time needs. That is exactly the
principle on which conseription 1is
gomg on in the two varieties of coun-
tries, in the iwo blocs of countries,
into which the entire world is sharpiy
divided today. If [ have correctly
understood it. both the Communist
Governments and the Governments
diametrically opposite to them in their
ideology have had conscription and
they always mean that it is conscrip-
tion for war-time needs if such a situa-
tion arose as much as for peace-time,
if there exists such a situation. Un-
less this simple, elementary fact is
borne in mind. I think we will be
doing great injustice to the people of
our cowndry and to the defence of our
country.” I hope that with this simple
fact in mind our hon. Minister wiil
certainly look to the organisation of
the Armed Forces. Coming as it does
not only from me but also from my
friend. Mr. Chacko. and to some
extent from Pandit Bhargava also, I
hope he will certainly have it in his
mind when he deals with this questionr
that unless such an extraordinary
situation arises, say under article 352.
and there arises a need for the em-
ployment of these Forces in quelling
internal disturbances etc., these Forces
should not Le used for such situations
as have been referred to by the hon.
Minister in his speech, in the name
of aiding the civil power. I hope
this simple fact will be borne in mind
“"193 this legislation is going to be
voted.

Shri U. C. Patnaik: The proposed
amendments have given a sort of con-
troversial turn to a Bill which ought
to have been passed as a non-contro-
versial measure, especially because it
is in the interest of the country to pass
it urgently and to get it implemented -
soon. These amendments have takem
only a one-sided view of certain ques-
tions at issue.

There is no doubt that the Bill is an

-urgent measure. Moreover, certam

amendments have been accepted '

the Joint Select Committee whmh
have done away with some of the
weaknesses of the Bill and have con-
siderably improved upon the original
Bill. But apart from the question
relating to conscription for the Air
Defence Reserve, the question which
is now the subject-matter of discus-
sion here, namely, the Auxiliary Air
Force being used in aid of the civil
power and used in India and abroad
are the two questions that have taken
a controversial turn. My hon. friend
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from Travancore-Cochin moved it with
the best of intentions, with a view to
enthuse people about the proposed
Auxiliary Air Force. He has taken
into account the military history in
other countries during a particular
stage, namely. when they were trying
experiments mainly with auxiliaries
and terrilorials. But he has, unfortu-
nately. ignored later developments 1n
those countries which have brought in
the principles of conscription into
defence organisations. He referred to
the United Kingdom Territorial Forces
Act. 1907 and the Auxiliary Air Foree
and Air Force Reserve Act of 1924.
But subsequently several changes have
taken place even in those very coun-
tries where voluntary methods for
recruitment were being adopted. Of
course. in other countries of which we
have got many admirers on this side
of the House, it has been the practice
to conscript personnel for defence
organisations. In most of the totali-
tarian countries, at a particular age
people are conscripted into the Armed
Forces and they are bound by the
rules and regulations governing the
Armed Forces during the period of
service or whenever they are called
up. That was not the case for some-
time in the United Kingdom and

America. My hon. friend Shri Chacko -

was referring to those earlier laws,
but since about 1939, changes have
taken place in those countries also by
having the spirit of conscription in
defence organisations. You have got
the National Service Organisation in
one country and the National Security
Organisation in the other country
which force people to get into the
Armed Forces and serve whole-time
for a certain period and after that
on a part-time basis for a further
period. During the time that they
serve whole-time in the Armed Forces.
as also during the period they serve
part-time in those Forces. they come
under the Armed Forces laws: more
or less the rules that regulate the
regular Forees apply to them also.
So. al! these nhisrtions that have now
been taken. do not urise ihere to the
same extent as in prior times. For
instance, in 1939 or so, in the very
couniry to which my hon. friend was
making a reference. there has been
ano‘her Act passed relating to the
Auxiliary and Reserve Forces declar-
ing that they could be taken abroad.
Even before that Act was put into
operation members of the Auxiliary
and Territorial Forces were volunteer-
ing in large numbers to go abroad.
S0, a crange has taken place since
about 1939 in those countries also and,
therefore. my hon. friend's arguments
based upon the previous laws and
regulations of those countries do not
apply.
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Shri P. T. Chacko: Since 1939 they
cannot be called in aid of the civil
power.

Shri U, C. Painaik: The Armed
Forces (Conditions of Service) Act of
1939 laid down that they could be
embodied for service outside; and
some years later the Air Force Reserve
Act of 1950 has laid down both: That
they can be called in aid of the civil
power and that they can also be taken
outside the country.

Apart from whatever may have
been the previous state of affairs
regarding the Territorial Army—which
has in the mean time changed—the
position regarding the Auxiliary Air
Forces is different because such Forces
cannot but be taken outside, and even
England has passed the law that
Reserves could be taken outside the
country. There was a very interest-
ing discussionr in the House of Com-
mons in 1950 where it was pointed
out by ex-members of the Air Force
that it was no good making a law that
they could not go beyond the terri-
torial jurisdiction of England or the
territorial waters. because when one
flies one is bound to go outside. Amd
that argument holds good probably
with greater force in India where you
cannot go from one area to another
unless you pass through an alien land
—at least you have to cross Pakistan
at more than one place if you want
to go from certain places in India to
certain other places. Then there is
also the need for goodwill missions
going outside the country. There is
also another factor involved. namely,
that it is not of any interest to those
who fly unless they can transcend the
limits of their own country and their
national waters, Therefore, the argu-
menis against Reserves being taken
outside the country do not hold good.

But there is some point in Mr.
Chacko's argument, which was sup-
ported by other hon. Members on both
sides of the House. about calling these
forces in aid of the civil power. That
is, however. merely a question of
academic interest now. because in
every country there has been
conseription—both in countries about
which my hon. friends here talk so
much. that is China and Russia.—and
in Germany and ~ther countries which
were referred v by another hon.
Member. In all these countries there
is conscription and it has been there
for a long time. People of a parti-
cular age—in some countries 17, in
snme 18, in some others 19—have got
to #o into the Armed Forces for two
or three vears and serve their period
as regulars. There, there is no ques-
tion of their being called or not being
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called in support of the civil power
because the rules and regulations
relating to the regular Forces apply to
these people also, as I have just now
stated, and my hon. friend was not
correct in saying that that is not the
position in England and America. It
has happened in Eng]and and America
also since 1947..

Shri P. T. Chacko: No, Sir.

Shri U. C. Patnaik: Since about 1947,
and even before. people, there, are
forced to serve in one of the three
regular services for at least two years
after attaining their 18th age, and
during that period the laws, rules and
regulations applicable to the regular
Forces also apply to them and there-
fore they are obliged to do all that
they are liable to as members of the
regular Forces. In India also since
the Territorial Force Act of 1920 you
are having the same position; in 1948
the same position was reiterated in
the Territorial Army Act and people
may be cal.led in aid of the civil power.
Whether it is right or wrong to do so
is a matter for consideration. Then,
under the Criminal Procedure Code
(Second Amendment) Act we have
accepted the position that all the
Armed Furces of the State are liable
to be called in aid of the civil power.
Here in the present Bill, too, clause
26 !ays down that when people are
embodied for service or for traiming
they come under, the rules and regula-
tions applying to the regular Indian
Air Force which lay down the same
provision in regard to aid to vil
power.

Therefore. applying the test of any
of these three Indian Acts we find that
the provision for aid to the civil
power is already in existence. The
quesiion is whether it is absolutely
necessary to put it in here or not be-
cause this clause 25 is a sort of an
enabling clause laying down the pur-
poses for which the reserves could be
embodied, but once they are embodied
the rules relating to the regular Air
Force apoly to them also. Therefore,
that guestion is one of mere academic
interest, I for one would have wished
for the deletion of this clause, as
Mr. Chacko has put it, from one point
of view. namely that it may be used
by some people who do not want the
organisation of the strong Defence
Forces in India or who. in order to
dissuade people from joining such
Furces might throw cold water on
their enthusiasm by telling them that
this is an Act intended to put down
civil liberties and to fight against the
eountry. That is a use that could be
made of this clause as it stands.
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Shrimati Renu Chakravarity
(Basirhat): What about your reactions
to the Territorial Army?

Shri U. C. Patnaik: This morning
my hon. friend Shri Chacko was mak-
ing a reference to my personal re-
actions to the Territorial Army when
it was formed about thirty years and
odd ago. Well, I was narrating my
reactions from another point of view,
not from th€ point of view that my
hon. friend has referred to. I was
pointing out that at a time when the
country was under foreign domination,
when India was launching a struggle
for independence, we thought, whemn
that Territorial Force Act was passed,
that probably we will be called upon
to fight our own people. Then we
discussed it among ourselves and we
thought that in spite of that clause,
and in spite of the incidence that we
would be called upon to go abroad, it
was better to volunteer, partly to get
the training and partly to get its dis-
ciplined outlook. As the results have
shown, we were not in any way
influenced by those rules and regula-
tions and therefore it did not make
any difference to our volunteering or
not. or to our subsequently joining in
the, freedom struggle. My reactions
even now are the same, that it would
have been better if this clause had
been omitted because I think it is un-
necessary. But the insertion of the
clause does not necessitate our trying
to make out that this is a very
reactionary law, that it should not be
supported, or that we should go
against it. I am personally of the
opinion that due to the change in the
times, due to the fact that all coun-
tries have had to resort to conscription
in one form or another, these ques-
tions have become merely questions of
academic interest.

It has also been said that there
should be a declaration of emergency.
This question was discussed in the
Joint Select Committee, and it was
dropped, and rightly so. In a modern
war. you cannot wait till another
country attacks you. You cannot
wait for a formal and official declara-
tion of emergency in order tn prepare
your country for defence. You must
be ready and whenever the call comes,
the people Who volunteer for the Auxi=
liary Forces or those who are taken
into the Reserves must be prepared
to be embodied in the defence of the
country, and therefore it was com-
siderﬂi desjrable to drop that “emer-
gency” clause which would have
impeded our mobility and swiftness
of movement. Therefore. taking into
consideration the Criminal Procedure
Code (Second Amendment) Bill which
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has already been passed, taking into
consideraion clause 26 of the present
Bill to which there are no amend-
ments, and taking into consideration
the fact that in the ern set-up
those who volunteer for the Auxiliary
and Reserve Forces should be made
liable for coming up if and when
demanded in the national interests,
this discussion is only of academic
interest. Apart from that, there is a
positive danger in it, particularly with
regard to this clause, because it tends
to give the people am idea that this is
a reactionary measure. This may
deter people from volunteering, unless
they think the matter over well. From
that point of view, it would have been
better if we had avoided giving undue
importance to this particular aspec:.
All that we want is that the Bil
should be passed into law and imple-
mented urgently and properly.
Secondly, we want the rules that are
to be framed to be placed before the
House so that hon. Members will have
an opportunity to have their say. That
also has been accepted and thereby it
eliminates, to a great extent, the
deficiencies in the Territorial Army
Act and other Acts.

A reference has been made by some
hon. Members in this connection to
the Territorial Army which has not
been functioning properly, and the
reason attributed is that there is a
clause which says that people will
have to wolunteer to aid the ecivil
ower. I humbly beg to diffe. That

not the reason why the Territorial
Army is not successful; the rules
framed under that Act framed by a
Brigadier of the Territorial Army have
not made the Territorial Army suffi-
ciently interesting or attractive. I
hope that the present Bill will be a
better one as the rules framed there-
under would be placed before the
House. If we had insisted upon the
ruleg being framed right now, the Biil
might have been delayed. Therefore,
the horn. Minister and we have agreed
that the rules may be laid on the
Table of the House and we shall have
an oppor#unity then to discuss the
questions that may come up.

Shri Gopalaswami: I do not think 1
need reply at length to the debate on
this particular amendment. Only two
or three points were raised, two of
which have been sufficiently answered
by speeches made by other hon. Mem-
bers. On the question of conscription
which does not directly arise out of
this particular amendment, I have
said what I had to say and I do not
wish to take &% more time of the
House in repeating what I have sald.
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On the question of the liability of
the Auxiliary Force to assist in aid of
the civil power, a lot has been said,
but there was one point which I think
was made clear by my hon. friend
Mr. Patnaik. The wuse of these
Reserves in aid of the civil power is
a matter which arises only on the
requisition of the authority in charge
of law and order. There are other
enactments on the statute book which
give such authority the power to
requisition the services of these
Reserves. Now, everybody who talked
of quelling internal disturbances should
remember that some local authority is
responsible for such quelling. In dis-
charging those responsibilities, he has
got several weapons in his charge.
First of all, there are legal orders
which he could pass, preventing a
continuance of the disturbance om
pain of penalties which may be im-
posed for deflance of such orders. 1f
those orders by themselves have no
effect, he has got the ordinary police
to requisition for the purpose of
quelling those disturbances. If the
use of the police is not sufficient for
effecting this purpose, he has got to
indent upon the Armed Forces and
amongst the Armed Forces he could
requisition broadly speaking the two
types of Forces which we have. The
first is the regular Forces of the three
descriptions. The second are the
Reserves and we may take it for
granted that no magistrate or other
authority in charge of quelling dis-
turbamrces will call up the Reserves
before he has exhausied such Forces
ac he can indent on in the shape of
the regular Forces. It is not as if the
Reserves would be called up on every
occasion when there is need for using
force for quelling disturbances.

There is the other point of view
also. Take, for instance, the question
of aiding the civil power in connection
with demands made on the Armed
Forces on occasions when there is no
need to face a mob or quell a riot and
s on. I think some of the hon.
Members have referred to peace-time
help rendered by the Armed Forces in
different ways. Rayalaseema is one.
The Assam flood-stricken areas were
another. The recent lifting of food by
air to the flood-affected areas of North
Bengal is another instance. Those are
all cases which you might consider to
be peace-time activities and, of course,
we. used the regular Forces in these
cases; but if regular Forces were not
adequate or were not available at the
time or in the locality concerned and
it the Reserves were available, I do
not see why they should be prevented
from being used even for that purpose.
Now, let us proceed a step further
and think of occasions when beneficent
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activities of this kind are not involved.
Take, for Instance, the case of track-
ing a gang of dacoits in Rajasthan, let
us say, or perhaps pursuing a number
of anti-social elements into the wilds
of Telengana in Hyderabad. Well, the

4 p.M.

police take the primary action in
these matters. The police, however,
require a certain amount of help. You
want, for instance, to pursue a swift«
moving gang of dacoits in Rajasthan
and to locate the places where they
hide themselves, or as happened s0
frequently in Telengana you have to
fly over heavily wooded jungles and
spot the particular points at which
you could find some of these anti-
social men lurking in their lairs, or
places where they dump their muni-
tions and draw upon them whenever
necessary for their purpose. These
are things which the ordinary police
could not manage by themselves, It
is mecessary to give air help even for
peace-time maintenance of law and
order. No objection could really be
raised to using the Reserves which
may be available for the purpose of
doing these things in aid of the civil
police, if regular Forces are not avail-
ahle. I see nothing ntrinsically
wrong in having this fairly compre-
hensive definition of the responsibili-
ties of these Reserves in aid of the
eivil power.

The other point that was discussed
was the dropping of the words “in
an emergency”. 1 have given you
instances where there need not be
an emergency which threatens the
security of India as a whole. There
are ‘emergent occasions like floods;
there are emergent occasions like the
tracking of organised criminals for
which we may have to use these
Reserves in given circumstances and
that is why we thought that these
words would unduly limit the capacity
of these Reserves in being useful to
the State.

Article 352 was mentioned. Article
352 empowers the President to take
action whenever he is satisfied that
the security of India is threatemed on
accountt of - war, external aggression

and—mark you—internal disturbance.
Well, there may be several kinds of
internal disturbances which might not
threaten the security of India as a
whole. Those disturbances might be
grave enough for our being obliged
to indent upon such Armed Forces as
we could get for the purpose of deal-
ing with them. That is why we sa)d
that we should not confine it
emergencies under article 352.
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Bhri R. K. Chandhury (Gauhati):
Could these Auxiliary Forces be sent
abroad to help the civil authority?

Shri Gopalaswami: Well, I was
coming to that. Some objection was
taken to the retention of the word
‘abroad’. Now, so far as we are con-
cerned, it is practically unthinkable
at the present moment that we would
invade another country for the pur-
pose of conquest or aggression. What
hon. Members are afraid of is that
we might put our regular Air Force
or the Air Reserves 1o uses which
would be objectionable from the
stand-point of our own policy. There
is no likelihood of our policy tending
in that direction at all. But there
are occasions when, as I said, I
believe, in the course of one of these
speeches, it is necessary and becomes
almost ineviiable that we should step
across our boundary the more effec-
tively to defend ourselves. In such
cases we should not tie up the activi-
ties of our Air Forces and say on
every such occaslon—such occasions
might occur in hundreds. situated as
we are with a land border which runs
into thousands of miles all across the
country—when any little encroach-
ment on other territory becomes in-
evitable we should seek the sanction
of the highest authority in the land
before we can allow those Forces to
commit such acts of what might be,
technically, encroachments. There is
a diflerence between the Air Force
and the Territorial Army in this res-
pect. Territorial Armies may sub-
mit to a certain amount of leisureli-
ness compared to the movements of
the Air Force and it is possible to get
orders from above before they move
out of our own territory. But in the
case of the Air Reserves this is not
possible, nor is it at all in our interest
that we should put this impediment
in the way of their working effectively
in order to defend our own country.
That is why the word “abroad” is
retained in this particular Bill, while
it has been taken out of the Indian
Territorial Army Act. I am afraid
that in the light of what several hon.
Members have drawn atgention to
and in the light of what I myself have
said, T am unable to accept any of
the amendments of my hon. friend
from Travancore-Cochin.

Shri P. T. Chacko: If it is mnot
possible for the hon. Defence Minister
to accept any of my amendments,
there is no Dlll;i e in my pressing
ithem. I crave the indulgence of the
House to give me leave to withdraw
the amendments.

The amendments were, by leave,
Wh.
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Shri Nambiar: I want a clarifica-
tion. When the Code of Criminal
Procedure (Second Amendment) Bill
was passed, we got an assurance from
the hon. Home Minister that the Air
Forces would be used only on ground
duties. May I take it that the same
thing would hold good here also and
t}‘ai they would not resort to bomb-
ing?

Shri Gopalaswami: So far as the
Air Reserves are concerned, I am
here to give you the assurance that
the assurances given to the House
will be fully implemented. Under
the Criminal Law Amendment Act
it has been provided, I think as a
result of an amendment passed by
this House, that the Air Reserves
should be used only as ground units
for the purpose of dealing with
breaches of law and order and so
forth. That is a statutory direction
givenr in an enactment of Parliament
and it will ceriainly be complied with
whenever our Reserves are called up
for help in such situations.

Kumari Annie Mascarene: May I
know whether in the conscription to
the Auxilisry Air Force you make any
sex discrimination?

Shri Ferere Gandhi (Pratapgarh
Disit.—West cum Rae Bareli Distt—
East): You can join.

Shri Gopalaswami: Well, the first
point is tha! we resort to no conscrip-
tion in regard tc the Auxiliary Air
Force. Tn the second place, I may
say thst the high ideals of modern
day Indian womanhood will be taken
full note of in deciding whether they
will be given the privilege of sub-
mitting to conscription.

Mr. Deputy-Speaker: The hon. Mem-
ber evidently feels that otherwise
there will be discrimination. But I
think it does not apply to the military.

The question is:

n page 14. line 33, after “eivil
power add “provided that such aids
shall not be called for quelliomg civil
disturbance and/or anything connec-
ted with the maintenance of law and
order”.

The motion was negatived.

Mr. Dcpaty-Speaker: The question
is:

In page 14, line 34. omit “or abroad”.
The motion was negatived.
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_ Mr. Deputy-Speaker: The question
is:

“That clause 25 stand part of
the Bill”

The motion was adopted,
Clause 25 was added to the Bill.
Clause 26 was added to the Bill.

Clausz 27.—(Reinstatement in eivil
employ etc.)

Shri K. K. Basm: I beg to move:
(1) In page 15, lineg 11 and 12, omit:

“if the employer refuses to re-

instate sucn person or denies
his liability to reinstate such
person, or”

(2) In page 15, lin= 18, after “this
section” insert “provided that in such
cases the Government shall give re-
asonable and adequate compensation
to the person concerned”.

(3) In page 15, line, 24, for “six
months” substitute “eighteen months™,

(4) In page 15, line 28. for *“one
thousand rupees”  substitute “ten
thousand rupees”.

(5) In page 15, line 31, for ‘“six
months” substitute “eighteen months”,

Mr. Deputy Speaker: Amendments
moved

(1) In page 15, lines 11 and 12,
omit:

“if the employer refuses to re-
instate such person or denies his
Hgbllity to reinstate such person,
or”

(2) In page 15, line 18, after “this
section™ insert “provided that in such
cases the Government <shall give
reasonable and adequate compensation
to the person concerned"”,

(3) In page 15, line 24, for “six
months” substitute “eighteen months”.

(4) In page 15, line 28, for “one
thousand rupees” substitute “ten
thousand rupees™.

(5) In page 135, line 31, for “six
months” substitute “eighteen months”.

Shri K. K. Basu: This morning we
have had enough discussion about the
conscription clause of this Bill I
would therefore like to take the
House and especially the mover of
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the Bill to the historical background
of our Army personnel and the Army
organisation in India. We know that
in our country the Army was organised
by the imperialist power and they
developed it.........

Shri Gopalaswami: We are dealing
with the Air Force.

Mr. Deputy-Speaker: And the limit-
ed question of reinstatement in civil
employ of these persons.

Shri K. K, Basu: If you allow me
for a few minutes you will see, Sir,
that it is relevant. The background
of conscription is important.

Mr. Deputy-Speaker: I am not very
ambitious! At least it must be fifty
per cent. relevant.

Shri K. K. Basu: I shall be able to
convince you and the House of the
relevancy. We have seen in this coun-
iry that the Air Force was organised
by an alien rule and therefore they
had developed many classes and
castes in these organisations with the
result that the personnel was not
drawn from the people generally.
People joined these organisations only
from a vocational point of view and
did not feel that they were part and
parcel of the national organisation.
So the ideal of these organisations
getting into the common life of our
people is necessary before indulging
in conscription that we intend to do
in the proposed legislation. We want
—-as we all wish—the security of
India. If there is danger to India all
of us irrespective of caste, creed or
political opinion must unite and come
forward to defend India and her
people. Therefore, conceding that
point, if we want the people of India
to be conscripted and we want to have
organisations like this Auxiliary Air
Force and others, we must create a
condition in which the conscription
will not be considered as the conscrip-
tion under an alien rule but where
the people themselves might feel that
it is their bounden duty to join this
organisation.

Therefore, when dealing with this
class of persons who are normally
employed in different civil vocations
and when they volunteer themselves
to join this Air Force, they must be
sure that their position in civil life is
not jeopardized or prejudiced in any
event. Unless that protection is given
I am afraid it will not inspire that
amount of enthusiasm in them which
is absolutely necessary if they are to
volunteer their services for the sake
of national defence. I have therefore
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put forward these amendments so that
these people may have a guarantee
of their terms and conditions of ser-
vice when they go back after their
training in this Air Force to join their
former vocations.

Here in the proviso to sub-clause
(1) of this clause it is said “if the em-
ployer refuses to reinstate such
person or denies his liability to rein-
state such person”. 1 visualize certain
conditions. Our country is still not
economically free and independent.
Still there are British employers.
Suppose an employee in a British con-
cern volunteers himself for this ser-
vice. When he goes back, these
British employers will deliberately
refuse to reinstate him because they
do not want the national defemce of
India to be strengthened. In those
cases we have no power under this
clause to compulsorily enforce it upon
them that these persons may be
taken back. I have therefore sug-
gested that the refusal or the demial
of liability should not be left to the
employers themselves. and I have sug-
gested the deletion of these words.

If for any reason the reinstatement
of such persons is represented by the
employer to be impracticable, that
means we visualize a situation where-
in the employer may not be in a posi-
tion economically to reinstate that
particular person and in that case the
Government should make a concession.
Suppose the concern is running at a
loss when the person returms to his
employment, and it is not in the same
affluent position as it was. In that
case certainly the Government will
not make it incumbent upon that em-
ployer to reinstate the person con-
cerned. 1 have therefore suggested
the deletion only of the first two lines.

When the members of the, Auxiliary
Air Force return to civil employment
and do not find employment because
of the inability of the employer to
reinstate them, the Government must
make certain provisions for their com-
pensation. There is no denying the
fact. We have got to face the reali-
ties in the country. An overwhelm-
ingly large proportion of our popula-
tion are not in a condition which
might be called affluent. Most of us
live from hand to mouth. Therefore,
the boys who join this organisation
and who volunteer themselves for
service for the cause of the national
defence must have their future
guaranteed. So this provision s
absolutely necessary. Otherwise, we
will not be able to create that psycho-
logical condition in the country where
conscription will be merely & part of
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the statute and the persons will come
up of their own accord.

Then, it is said in part (c) that in
case the employer refuses to pay com-
pensation, such person can go to the
tribunal set up under that clause and
that tribunal has the authority to
allow compensation. Here it is limited
only to six months’ remuneration at
the rate at which his last remunera-
tion was payable to him by the em-
ployer. Supposing a person who is
earning Rs, 600 a month goes and
joins active service and works there
for four or five years and comes back
to civil employment. He goes to the
competent authority and they feel
completely convinced of the justice of
the case, but in spite of that they can-
not grant anything more than six
months’ remuneration. 1 beg of the
House to consider of what wvalue it
would be to the person in the present
economic set-up of the country. Hence
I have suggested that it should not be
for six months but it should be at
least for 18 months. 1 feel that the
compensation to be paid should be
substantial so that the person con-
cerned may choose another wvocation
in life and settle down satisfactorily.

Thenr in sub-clause (2) there is a
provision for the levy of a fine on the
employer. It reads thus:

“If any employer fails to obey
the order of any such authority
as is referred to in the proviso to
sub-section (1), he shall be punish-
able with fine which may extend
to one thousand rupees............

You can well imagine what effect
this fine of rupees one thousand will
have on a big business firm like
Andrew Yule & Co. The same will
be the case with other Indian em-
ployers. I am not casting any as-
persions on any particular person or
any particular community. There are
Indian concerns who indulge in anti-
social activities and for them the in-
terest of the nation has no meaning.
They would rather wish to remove a
person who is getting, say Rs. 800 and
get a substitute on a salary of Rs. 300
and thus save Rs, 500. I consider that
the employers in such cases should be
made to pay Rs. 10.000 instead of Rs.
1.000 as set out in the Bill. I hope the
hon. Defence Minister with his wvast
experience in administration will
accept my amendment.

Then in sub-clause (2) it is stated:

“..to pay to the person whom
he has failed to re-employ a sum
equal to six months' remuneration
at the rate at which his last re-
muneration was payable to him by
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the employer, and any amount 8o
required to be paid either by the
said authority or by the court
shall be recoverable as if it were
a fine imposed by such court.”

Here also I suggest that for the
words “six months” the words “18
months” may be substituted.

In conclusion, I beg of the hon.
Minister to make conscription a thing
of the statute and enthuse the people
and create that psychological condition
in our country, when there is o doubt,
that our young men would come in
greater numbers to join our wational
defence services. I consider that all
these changes in the Bill are absolute-
ly necessary and I beg of the hon.
Minister to accept my amendments in
the interests of the nation

Shri Namdhari (Fazilka-Sirsa):
I congratulate the hon. Defence
Minister for having introduced this
Bill. Yesterday evening several people
were standing by my side who said:
This measure will certainly enthuse
the people and create a national and
patriotic spirit among the youth of the
country. I have been hearing quite a
lot about conscription and I am rather
surprised to hear about it. There are
very big personalities like our Prime
Minister in our country and if they
utter one word, I am quite sure that
crores of people would be prepared to
come forward for national services.
There is no necessity for conscripting
men for the Army. It is not a foreign
rule. This is our own country. The
Government that rules the country is
our Indian National Government now
and not the Government of the British.
They have been elected by crores of
Indian voters. We are part and parcel
of the Ggvernment. Hence the ques-
tion of conscription does not arise in
these circumstances. Hon. Members
will remember that last time when
there was a danger of attack on India,
not only the Government of the Cong-
ress Party but all the parties belong-
ing to the Opposition whole-heartedly
supported the defence measures and
they were umanimous in their wvoice
about safeguarding the frontiers of
India. It is only those people who
have not got the national outlook but
an international outlook and who have
got some designs to create some trou-
ble or other who, will oppose this
measure.

It will be agreed by all that it should
not be our desire to put obstacles in
improving our security measures or
increasing our defensive strength. The
public opinion is in favour of Air
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development. India, when it becomes
stronger, would ultimately be a bless-
ing to the world for maintaining peace.
At the same time I must say that we
have no designs to attack any other
nation. We are aiways ‘a religious
police’. In those war days Mussolini
and Hitler were telling in their spegch-
es “There is no relation; the best re-
lation is that if you are powerful,
everybody is your friend, relation
and brotaer”. We must be prepared
for war t> avoid it.

This mbve to expand the Air Force
is very useiu! whenever we are attacx-
ed by an ezemy. First of all, evary
military would like {0 get air superiori-
ty over the enemy and if it {failed,
then the growad forces canno! do any-
thing. We have got a frontier of at
lesst £.0G0 miles which we have to
manage now. 1 think we are already
late and very late. We have wasted
five years and we have not so far im-
proved our military sirength. I am
confident the hon. Minister can give us
best performance b2ing most experienc-
ed personality. Everybody would like
to have a fine motor car of the latest
model and you can always expect the
best periormance on the latest modern
machine. We are fortunate enouzh in
having ovr Defence Minister with all
his experietice and couraze and is of
the laztest model. I am glad t:at we
are now moving fast.

Shri K. K. Basu: Is the hon. Mem-
ber supnorting the Bill or onposing it.

Shri Namdhari: I am supporting the
Bill and smashing the amendments of
m» hon, friend. I svhmit that there
is n2 uce in wasting the time. These
military rnreople are your mnational
horaes, 1 ferl that they deserve
to be worchinrad, I ask any of
the Onnasition Members: I give wvou
Rs. 50,060 and I want you to sacrifice
your sen. You will not accept that
even for Rs. 500,000. The people who
come for military service are our
national heroes and living martyrs of
the notion. They do not ecme for pay
orlv. So, in military matters. 1 ap-
ne-l 42 veeq all to vnanimeonsly supnort
the Government. One gentleman ask-
er! me. why do wyou want to train
pil~ts  when we have nn planes. 1
en'd, this is military secret. How do
I know what you have got and what
vou have not got? I will tell you one
thing. Suopose 1 have got 1.000 planes
and 10,000 men. If I am the General
I will go with one hundred ovianes.
d=np pilots by para-troops on
th= enemy's aerodrome and bring
500 of their planes and come hack.
That iz the spirit.
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We are never aggressive; we want
peace in the world. Our Prime Minis-
ter stands for peace. As I said, the
best way to avoid is to be prepared
tor war. If we are powerful, if our
police is strong—I mean the religious
police—if our military position is
strong, only then will we be heard by
othar people; otherwise nobody will
hear us. I submit with all respect
that in military matters, my friends
should change their attitude. Any-
body who wants to indulge in sabot-
age cannot have a place in our country.
I may tell my hon. friends: 1 want to
see you all for five years sitting with
us. If, as the hon. the Defence Minis-
ter has already said, if they, start goin
into the jung.es, in their hide-outs, an
collecting armaments. then we have
to hunt for them. They better change
their mentality. I was wvery plaased
yesterday to see that they supported
the proposition of Kashmir. They
supported it because the Kashmir
Government have done several good
things to the common man, We also
do want to do good things to the com-
mon man in a satisfactory way, but
not at the point of the revolver. We
are all for doing good to the common
man.

If anybody starts trouble internally
or externally, it will be the honest
duty of every Government to see that
that trouble is quelled. I was surpris-
ed to hear again and again it being
said that this force will be used
against the civil population. Who is
the civilian population? We ourselves
are their representatives to serve them
and are their brothers. We are their
true representatives. Do vou think we
are goinz to use this Force against
cur own =ith and kin, davzhiers and
sisters, who are our own? We will use,
as T enid, thiz Preveniive Dotention
and other Acts and force only agairst
those who are the enemies of th
civil population, and who disturb the
peace of the civilizn population. I re-
cuest hon, Members 1o pass this Bill
avickly, without wasting the time of
the House unnecessarilv. Let us oo
ahoed with our military programme,

Shri Gonalasran: T wonld like to
say only a few words in answer to the
points raised by the hon. mover of
thesy amendmeintds. The frst amend-
s the omiscsion of the
first conditional elause in the proaviso

to clause 27. This conditional clause
says:

“,.. if the employer refuses io
reinstate such person or denies
his ‘liab'i‘lit}r to reinstate such per-
soM......
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The hon. Member's argument was
that these words are altogether un-
necessary. The only question to con-
gider was according to him whether
there were any reasons on account of
which the employer could urge that it
was impracticable for him to rein-
state such person. That is provided
for by a later conditional ciause. Sup-
posing, when this man goes back from
service, either for training or for other
purposes, the employer fclds up His
hands and says, 1 will not take you
back, or he says, ] am not liable to
reinstate you, what happens? We have
to provide for such a contingency also.
.Some authority has to say that the
employer's attitude is unreasonable
when he says that he will not take
him back or that his denial of the lia-
bility cannot be accepted. In such
cases also, some orders have to be
passed. Unles; these orders are pas-
sed, the defiance of the provision of
the law cannot be met. That is why
this conditional ciause has also been
inserted in this proviso.

The next amendment that be has
suggesied s that at the end of line
18, i‘he following words be inserted:

“provided that in such cases
the Government shall give reason-
able and adeguate compensation
tc tne person concerned”.

If we read this item (a2) in this
proviso, it somaply says that an order
could he ~d evempting the em-
pioyer frum: ine provision of  this
clanse ond the words sugTested by my
hcn. friend are to come at the end of
it. The oporuiive portion of the order
is to gran: «=zemption to the employer.
The provisu suggested by my hon.
friend provides for a benefit which
the employee is o gel in case the em-
ployer is exempted from this obliga-
tion. So far as that is concerned, if
that was the suitable thing to do, in
such rases, the order could be passed
under item (c) of this proviso. It
says:

“roguiring him to pay to such
pereon by way of compensation
for failure or mablhh tn re-em-
nva"tnotr' ‘ng an
amount o .1al to six n ulIhS re-
rouneratioin.,

Sn far a5 indemnifying the.injured
employee is concerned, there is ade-
guate provisicn in the clause as it
stands

Then, theg rwas the suggestion that
the compensation should be increased
from six months’ remuneration to 18
months, This is the first dose of lia-
bility that we are throwing on the em-
ployer in a matter of this sort. It was
considered that six months was fairly
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adequate. In fact, the period is men-
tioned, I believe, in the Territorial
Army Act also in a similar situatioa.
Six months m a contract of employ-
ment might be considered fo be a
fairly adequate nnrtice {or terrm.nanon
of the contract t
and employee. It is a !mrl.y sau.sl’nm
tory interval for which provision
should be made for reimbursing the
employee for being out of work. That
is why six months was decided on.

Then, be suggested that the penally
of Rs. 1,000 should be raised to
Rs. 10,000, He had, of course, in his
mind, those bloated capitalists who
employ large numbers of workers and
that the capitalists who deal with
crores of rupees may not think any-
thing of a penalty of Rs. 1,000, The
actual conviction and a penalty have
still, I think, a certain deterring influ-
ence upon people of that class, what-
ever the amount of the fine may be.
And apart from that, on conviction and
a fine, say not exceeding Rs. 1,000,
the court is empowered under this
particular clause to direct that the
employer shall pay to the person whom
he has failed to re-employ, a sum equal
to six months’ remuneration at the
rate at which his last remuneration
was payable to him. Thsat also he has
got to pay without having the liberty
of exacting work from him, so that
really, the fine amounis to Rs. 1.000
plus_six months' emcluments of the
particular employee, if the court
chooses to imvdose the maximum
penalty, I tthink, in the circumstances,
these are quitz adevaie. 1 am so
sorry that 1 am unable to accept the
amendments,

Shri K. K, Basus: Part (c) of the
proviso only refers to the employer's
liability. My proviso says that in
cases where empiovers refuse to pay,
Government should shoulder the
burden. That is my point.

Shri Gopalaswami: About that, the
Government must undertake, in dis-
charge of its oblization, to do their
duty by the unemploved genecrally. but
we could not really imposs a specifie
liabilitv in each individuzl case that
might arise under this particular Act.

Shri Thanu Pilini
Part (a) reads:

(Tirunelveli):

“exempling the employer from
the provisions of this section. or”

That means if the authority ex-
empts, it is final and the other two
parts (b) and (¢) are only alternative
in place of this, as was explained by
ts"\; hon. Minister. Then. it should

“exempting the employer from
the provisions of this section. end”
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If it is “and”, it will solve the pro-
blem,

Shri Gopalaswami: 1 think that
courts are very various in their ways
of interpretation of this particular
word “or”. As you, Sir, as a lawyer,
will confirm me, oftentimes courts
have held that “or” in certain con-
texts means “and”. Assuming that
in this particular case, the courts do
hold “or” means “or”, and not “and”,
it is open to the authority not to pass
an order under part (a), but pass an
order under part (b). The effect will
be the same.

Shri C. 8. Bhatt (Broach): Supposing
there is an organisation or society
which is the employer, will that so-
ciety or organisation have to pay the
fine of Rs. 1,0007

Shri Gopalaswami: Of course, you
will find there is an omnibus clause in
this Bill which gives Government the
power, for special reasons and es-
pecially under such circumstances as
may be prescribed, to exempt any !m:-
son from any obligation or liability
under this Act. So, if a particular
party is able to convince Government
that his case is special, he might get
an exemption from Government.

Mr, Deputy-Speaker: The question is:
In page 15, lines 11 and 12, omit:

“if the employer refuses to re-
instate such person or denies his

li;l.:ility to reinstate such person,
o

The motion was negatived.

Mr, Deputy-Speaker: The question is:

In page 15, line 18, after “this sec-
tion” insert “provided that in such
cases the Government shall give
reasonable and adequate compensa-
tion to the person concerned.”.

The motion was negatived.

Mr, Deputy-Speaker: The question is:
In page 15, line 24, for “six months”

substitute "eighteen months™.
The motion was negatived.

Mr, Deputy-Speaker: The question is:
In page 15, line 28, for "“one thousand
rupees”  substitute ‘“ten thousand
rupees”.
The motion was negatived.
Mr, Deputy-Speaker: The question is:

In i1:;ag»*z 15, line 31, for “six months"
substitute “eighteen months”.

The motion was negatived.
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Mr. Deputy-Speaker: The question is:

“That clause 27 stand part of
the Bill".

The motion was adopted.
Clause 27 was added to the Bill.
Clause 28 was added to the Bill.
Clause 29— (Pay and allowances).

Dr, M. M. Das: I beg to move:

In page 16, line 15, for “employer”
substitute “Government”.

Sub-clause (2) of clause 29 to which
my amendment refers, is an addition
which has been made by the Joint
Select Committee. By this addition,
the responsibility of compensating an
employee who has joined the Reserve
or the Auxiliary Air Force for his less
pay from Government than his usual
pay from the employer, has been placed
upon the employer. When a man joing
either the Reserve Air Force, or the
Auxiliary Air Force, he serves the
nation. So, if compensation has to be
paid, it should be paid by Govern-
ment which represents the country and
the people. It is unfair and unjust to
compel an employer in such a case by
law to pay compensation for the loss
suffered by his employee for no fault
of the employer.

Shri B. Das (Jajpur-Keonjhar): How
long have you been an industrialist
and capitalist?

Dr. M. M, Das: [ will come to your
point. Wait for a few minutes only.

To be an employer has not yet been
made an offence or a crime in this
country. Why then should an em-
ployer be punished or compelled to

ay compensation for the financial
oss suffered by his employee for which
he has got no responsibility at all?
The word “employer” generally brings
to our mind the picture of a millionaire
or a multi-millionaire. We forget that
there are small employers, owners of
small firms with half a dozen em-
ployees. 1 ask the House to consider
the cases of such small employers.
Why should we punish these small em-
ployers and compel them to bear this
unfair and unjust burden of compen-
sating the flnancial loss of their em=-
ployees?

My hon. friend from _ Jharkhand,
Shri Jaipal Singh, has said that he has
no objection if the employtrs who get
a subsidy or a subvention from the
Government are required by law 1o
pay such compensation to their em-
ployees. For example, he cited the big
airways compenies who receive large
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subsidies every year from Govern-
ment. I fuly share his view, but what
I do not understand is why the em-
ployers who do not get any subvention
from Government at all should be
forced by law to pay compensation for
the financial loss suffered by their em-
ployees.

If this clause ag it stands in the
report of the Select Committee is re-
tained and passed, then every em-
ployer will try to exact a guarantee,
if not in black and white, at least by
word of mouth from his prospective
employees that they will not join the
Auxiliary Air Force. The result will
be either recruitment will suffer or
there will be strained relationship bet-
ween the employer and the employee
from the very beginning. By force of
law, we can compel the employer to
pay the compensation for the financial
loss suffered by his employees for
which he is not responsible, but Ly
force of law we cannot establish
cordial relations, relations of mutual
amity and good will between the em-
ployer and employee.

As regards the interruption by my
hon. friend Shri B. Das, I beg to
state that I am a poor man not only
economically but socially also, and I
have got very little to do with em-
ployers. So. I do not hold any brief
for employers. But I honestly and
sincerely feel that the proposition
which has been made in clause 29 (2)
is unjust and unfair. Therefore, I ap-
peal to this House and to the hon.
Minister in charge of this Bill, who
has the reputation of being one of the
most consgiderate men in our Govern-
ment, to accept my amendment, and
place this responsibility of compensat-
ing the employees on the Government
and not on the employer.

Mr. Deputy-Speaker: Is the hon.
Member moving the other amendment
also standing in his name?

Dr. M, M. Das: The other amend-
ment, being a consequential one, wi
follow if this amendment is accepted.

Mr. Deputy-Speaker: Amendment
moved:

In page 16, line 15. for “employer”
substitute “Government”.

Shri Gopalaswami: This matter was
given very careful consideration during
the discussions in the Joint Select
Committee. We are anxious that we
should get as many recruits to these
three different kinds of Air Reserve
Forces as we possibly could. But the
main thing which has stood in the
way. in the case of the Territorial Army
for instance, of getting more recruits
than we have had is this difficulty of
bridging the gulf between the emolu-
ments of the recruit in civil employ
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and his emoluments in the Air Re-
serves. The Government have con-
sidered this matter on several occasions
and they thought that the proper
shoulders on which to throw these
burdens were those of the employer
and they themselves set an example by
directing their own employing depart-
ments to find this difference. They
have appealed to private employers io
do the same. Let us look at the
Government's liability in this connec-
tion, A particular person getting a
particular rate of emoluments in pri-
vate service does his part of the duty
by the country by joining these
Reserves. undergoing the training
necessary keeping himself qualified up-
todate and being ready at any moment
to be called up for service under the
provisions of these Acts. He dis-
charges his obligation that way, The
Government discharges its obligation
by paying him the salary on the terms
on which such salary is paid to our
regular Air Force officers for the
period for which he is called up. The.
difference has got to be footed by some-
body or other. It is not Yair nor
would it conduce to the popularity of
Reserves of this kind, if we try to
throw the obligation on the employee
himself. In the first place he finds that
he cannot make both ends meet and
somebody has got to make good the
deficit. Therefore, we should not pre-
judice his domestic economy by hav-
ing to come up for service whenever
there is a call for this purpose. The
only other party left, which does not
now bear any share of this burden is
the employer.

Now, you may ask why should the
employer be asked to pay when he
does not obtain the services of this
man for the period for which he is
asked to pay? I say that it is a lia-
bility thrown on the employer in order
to make him discharge his duty by the
country in bringing these Reserves into
existence and seeing that they are
popular amongst his own workers
apart from the whole system being
popular throughout the country. And
what does he really do? First of all,
you will see in one of the clauses an
obligation is thrown on the employer
to give the employee leave of absence
for the period for which he is called
upon, It may be that that leave has
been earned. it may be that under the
conditions of service a leave of three
or four weeks per annum is just the
amount of leave which the worker will
be entitled on full pay according to the
conditions of that service. But I co
not wish to suggest that an employee
should lose all rights to leave on full
pay merely because he is called up for
service for three weeks in an Air
Reserve, That would be a matter for
adjustment between” the employer and
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the employee taking into full account
the statutory obligation which is pro-
posed to be thrown upon the employer.
I think that while it is a new liabili
that is being thrown by the employer it
is by no means an unfair liability if
we have regard also to the contribution
to public service which we expect em-
ployers to give in connection with a
national service of this sort. That is
all that I have to say. This matter
was very fully discussed, and the Joint
Select Committee almost unanimously
agreed to this provision. I hope that
though it is a new thing. the House
will set its seal on the matter and thus
aporove of the initiation of a new
nolicy in this respect.

Shri A. C. Guha (Santipur): Would
the hon. Minister clarify whether a
similar provision will be made in the
case of the Territorial Forces also?

Shri Gopalaswami: Wait and see
when the problem arisec for considera-
tion.

Shri A. C. Guha: I would like it to
be done quickly.

Shri N. B. M. Swamy (Wandiwash):
I would like the hon. Minister to
clarify a doubt of mine. Supposing an
employee draws a salary in the Air
Force in excess of what he gets from
the private employer, what would be
the maaming of this clause? Supposing
the employee gets Rs, 100 from the
private employer and while in the Air
Force gets Rs. 150, there is an excess,
and not a deficit...

Shri Gopalaswami: Then he will
put the excess into his own pocket.

Shri N. B. M. Swamy: Oniy if the
employee gets something less in the
Air Force, the clause would be of use.
The question of deficit will arise if he
gets less in the Air Force.

Mr. Deputy-Speaker: What does the
hon, Member suggest? He wants to
Fava this and also that?

Shr: N. R. M, Swamy: T want the
clause io be operative always.

Shri Topalaswami: How can it be
operative? Whenever there is a diffi-
culty. it is mitizated.

Shri N. B M. Swamy: In case a
{rainee gets loss, only then it will be
ecoarative, It is not very specific in
{hat sub-clause, to the effect that if it
is less, it would be applicable,

Shri Dhulekar: On a point of order,
Sir. I have fot a feeling that in a
court of law this provision cannot be
declared to be legal, because the thing
ic this. An employer is employing a
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particular person who is quite effi-
cient for his purpose; now the Govern-
ment wants him for training in some
additional manner. So that addition is
required by the Government. There-
fore, I submit that the courts of law
may say that this portion is ultra vires.
5 p.u.

Shri Gopalaswami: The only thing
that I need say is that I asked our
legal advisers to examine this point
before I myself agreed to the insertion
of this liability in this Bill
The legal advice on which I have
acted is that it is quite competent for
Parliament to throw the obligation
that we are doing on the employer in
this case.

Mr. Deputy-Speaker: Whatever it
migint be, the Chair does noi_take the
responsibility of deciding whether it
is ultra vires or not. It leaves it to the
House to accept or reject the amend-
ments,

Dr. M. M. Das: Sir, I beg leave of
the House to withdraw my amendment.

The ameniment was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question is:

B_']'i'[‘hat clause 20 stand part of the
ill".

The motion was adopted.
Clause 29 was added to the Bill.
Clauses 20 to 36 were added to the Bill,

Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the BIll

Shri Gopalaswami: I beg to move:

“That the Bill, as amended. be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passad.”

Shri Joochim Alva (Kanara): Sir, I
am grateful to you for having rgiven
m2 this opportunity 1o speak, as I vras
il gn *he day the Bill was moved.
When 1 locked up my paders this
merning. I remembered a few  facts
which T thought I wou'd convey to my
hon. friends. [ support the Bill. I
have to mazc one observation, that we
seem tc be more conccrned with the
human material than with machines.
though it is most important to consider
the former aspect. Wherein aviatinn
is concerned machines are going to be
more important than the human
material in the next ten or fifteen years
of our history. We have got excellent
humean material in the sense that when
applications were called for Air Force
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vacancies, hundreds of applications
were received and many refused. We
have now practically introduced the
principle of conscription to which my
hon, friends trom the other side are
objecting. But they forget what is hap-
pening 1n their own countries—I heg
your pardon, Sir, in the countries
which have the totalitarian system of
Government there need be no call for
conscription but whenever they are
called even in ordinary times, no coe
can resist and everyone will have to
take to colours and be ready to serve
the State. But here in this land we are
an infant State and we have introduced
this principle of conscription in the Air
Force. The Air Force is the most im-
portant weapon, the most formidable
weapon Wwhich shall either be our
destroyer or saviour.

I will give a brief survey, as quickly
as possible, and resume my seat.
India today is within striking distance
of a number of powers. We have
potential enemies and there are real
enemies. There are also some luke-
warm enemies and imaginary enemies.
We cannot afford to be quiet; we have
got to be up in arms. If I may read
what Mr. Churchiil said in the House
of Commons as long ago as 1934:

“Any Government in this coun-
iry—a National Government more
than any. and this Government—
will see to it that in air strength
and air power this country shall no
longer bz in a position of inferi-
ority to any country within strik-
ing distance of its shores”,

To use Mr. Churchill's phrase, we
shall not be inferior in air power to
any country within striking distance
of our borders. We have about seven
or cighi couniries around us. If we
perhaps build up an Air Force and
establish armament factories working
at a Frigh pitch, we would be thz
granary of aeroplanes. We have got
Afrsnanistan, we have got Egypt, we
he t Burma. Indo-China. Thailand.
Ine and we have so many other
countries wiwo will not only repair areo-
planes here, but we will be able to
sumpiy ordinary planes to them. To-
day we have mot only one aircraft
faciory. the Hindusian Aircralt Fac-
tory. Tt has not got its full comple-
ment of strength and is not working
to its full capacity, Perhaps when
offers were made by some  western
countries four or five years ago. we clid
nat avail ourselves of them. It is time
that we looked into this matter. The
hon. the Defence Minister who has en
open mind in this matter. will. I hope.
at the end of his talks with Dr. Graham
in Geneva on Kashmir visit the coun-
tries which are engaged in aircraft
production and make some arrange-
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ments by which we can have some
more aircraft factories in different
parts of the country. -

France was lald to dust by 1940,
France at the end of the first world
war had 5,000 planes. I will not dare
to ask the number of planes that we
possess. By the end of 1945 the French
started their production of aircraft acd
started Flying Clubs etc. Take the case
of Germany. By 1933 Hitler had as-
cended the Chancellery. In 1938 when
Lord Simen and Mr. Eden went there to
see Hiuer, they were aghast at being
told by Hitler that he hud achieved air
parity! Germany was able to achieve
air parity in five years. Here we have
been going about it for 20 years. We
were no doubt under the aegis of a
foreign Government, but we have taken
power in our hands and sooner or later
we shall have to do it. At present,
today the position of the world is such
that the day when even a thousand
bombers dropped bombs from the air
is past and finished. In future we
shall_have to have missiles, ided
missiles and bombers thrice as fast z2s
those used in the last war, But what
is the state of our defence? I wish to
draw the attention of the House to the
fact that today in this debate very few
iembers are present. This debate has
come the next day after the Kashmir
debaie. The Kashmir operations were
custained by our bombers and the civil
air arm. The Kashmir operations
were successfully concluded by  the
successful cooperation of the civil air
authorities or the civil air arm which
was used as transport. But today we
#ind the attendence is so thin that it
looks like the attendence in the House
of Commons during the old India de-
bates, say abnout 30 Ma2mbers. Within
a peried of five years, Germany was
able to achieve air parity. France
viich was laid to dust in 1940 was
able to develon her air power guizkly
and France is today ahle to fly it
bombers into Indo-China much acainst
ovr moral will. a will wkich should ke
expressed by force, that we shall not
allow them to fly over our territory to
bamb peoole in other countrics. FEwven
Japan is trying to build factories. It
masz produced so many aercvolanes. It
may be under American aegis. hut
whatever it is. I am not concerned with
it. We are in a most central olace. T
would say India is a kind of island. As
T said. we have human material. we
have plenty of young men who are
ready to die for the sake of their
country as was demonstrated in the
Kashmir operations, But we have to
provide them with machines. We have
tn stress this aspect in such a wav
that the Government will find more
money for the air arm. What did
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Lord Trenchard once say in regard to
supplles for the Air Force in United
Kingdom......

Jonab Amjad Ali (Goalpara—Garo
Hills): On a point of order Sir. I think
my hon. friend is talking of production
;.rhen the Production Minister is not

ere.

Shri Joachim Alva: Well, I will come
to that point.

Shri Velayudhan (Quilon ecum
Mavelikkara—Reserved—Sch, Castes):
Another point of order, Sir. Has he
any right to speak from another seat?

Shri Joachim Alva: This is what Air
Marshall Trenchard said:

“Whatever the difficulties, the
need is such that the most urgent
requirements of the RAF will have
first call on the national resources”.

We have given only 22 crores, we
shall need more money so that more
machines and equipment may be pro-
vided to our young men.

In the matter of gliders which are
the foundation stone of air superiority,
France and Germany achieved very
high superiority. We shall have to
have Flying Clubs in every 300 mile-
area of the land so that our young men
may Jearn gliding and thereby un-
consciously glide into the Air Force.

I shall not take more time of the
House, but I want to emphasise this
fact that we are allowed only one day
for the defence debate., We have to
cover three important branches of the
Defence Services and sooner or later a
separate, whole day will have to be
allotted to discuss the Air estimates so
that this arm of ours may be sirong
and it will not be found wanting and
helpless in a t of emergency and

peril.
Shri R. K. Chaudhaury: Sir,......

Hon, Members: Come to a front
sench.

Shri R. K. Chaudhury: I can sit here
singly without sharing it with any-
body, young or old. This Bill is geing
‘0 be passed without being amended
sy the House as was desired by the
1on. Minister himself. I congratulate
1im for that. But I have certain ap-
prehensions which I want to state
sefore the House.

Firstly, the very object of this Bill,
in my opinion, may be frustrated by
the fact that the members of the Air
Auxiliary Force may be called upon to
uell civil disturbances. I am afraid
hat this provision may stand in the
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way of voluntary enrolment, Secondly,
I also fear that as an employer may at
some time or other become averse to
pay for the training of his employees,
that also may act as a check against
recruitment or enlistment of civil em-
ployees as members of the Auxiliary
Force. Thirdly, an apprehension kas
been raised in my mind by a statement
which the hon. Minister in a moment
of weakness gave expression to, namely
that in this matter of enlistment of
members of the Air Auxiliary Force
he will give due consideration to the
rights and claims of the modern
woman,

I shall dispose of the third point
quickly because fortunately at this
moment there is no woman Member
in this House. I want to finish this
point quickly., It must have been
noticed by everybody that nowadays
a large number of women have taken
to driving motor vehicles and we know
that those who can drive motor
vehicles successfully can very easily
become pilots in the air. In the last
war we found that in Japanese planes
there were a number of girl pilots em-
ployed. I must say to the credit of
women that very few motor accidents
ooccur when they themselves drive—
excepting in the case of those persons
who forget themselves and stare at the
driver. So, my apprehension is that a
large number of women will vclunteer
for the Air Auxiliary -Force. But
when these members of the Air Auxi-
liary Force are called upon to quell
civil disturbances, there the complica-
tions will arise. I am speaking from
my personal experience. I am an op-
ponent of the Hindu Code......

Mr. Deputy-Speaker: What is the
rﬁlevancy between the Hindu Code and
this Bi

Shri R. K. Chaudhury: Sir, I am
speaking on the Bill from one point of

ew, another Member may speak from
another point of view. Now, supposing,
Sir,—not supposing, I am actually an
opponent of the Hindu Code in what-
ever form it may come. [ know some
of my female relations—I do not wish
to specify the particular relationship—
are in favour of the Hindu Code. Sup-
posing one of those female relations is
ultimately made a member of the .ir
Auxiliary Force and is called upon to
put down civil disturbances, aund sup-
posing I am one of the members among
the demonstrators, what will be the
position? The first opportunity will be
taken by my female relation to thrash
me openly, publicly. So, that is a grave
apprehension on my part and I submit
that my hon. friend, the Minister
proceed cautiously in this matter, Lef
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us see how the women behave in driv-
ing the motor vehicles and how they
are behaving in other spheres of acti-
vity and only afterwards let us bring
them into the Air Auxiliary Force.
That is a suggestion, a humble sugges-
tion which I would make and I believe
he agrees with me. I believe so be-
cuause he is as old as myself—not a
very staunch reformist so far as social
matters are concerned. He will zgree
with me that without disturbing any
of the provisions of the Bill he may
safely keep women out of the purview
of this measure. I suppose he will do
it without any fear or favour, because
the bravest man today is the man who
can defy his wife or his other female
relations Bravery does not consist in
getting ones21f killed in the battlefield
or in the air—bravery consists today in
being able to express openly what we
feel about our female relations. A
large amount of courage is necessary
for this and this has become more
difficult nowadays. Owing to the
desirr and wish of the hon. Prime
Minister, we are getting a larger num-
ber of women Members in this House
as also in the Upper House. This
danger is going to increase......

Mr, Deputy-Speaker: The hon, Mem-
ber is not speaking to the woint. This
has nothing to do with the Bill.

_ Shri R. K. Chaudhury: I will come
1o it

Mr. Deputy-Speaker: HMe has said
enough on women. I will now call
on the hon. Minister.

Shri R. K. Chaudhury: Sir. I have
listened to your advice and I think I
must not let this continue because there
is danger in letting it continue.

As regards the amendments moved
for the deletion of the word “abroad”,
I submit that it is wiser to keep the
word “abroad” because circumstances
may arise in the future when in a parti-
cular neighbouring State it may =o
happen that one particular commumty
may be oppressed by another com-
munity and it may become nccessary
to bring away some portion of the civil
population from that State. In those
cases, if the Government of that parti-
cular State desires, it should be pos-
sible for our Government fo send cut
our Auxiliary Air Force for no other
purpose than merely to transport those
persons who are exposed to danger,
From that point of view I submit that
the word “abroad” has been wisely
allowed to remain in this Bill.

As regards requisitioning the Auxi-
lary Force to aid the civil power, there,
1 submit, there is no purpose in ob-
jecting to it because anybody can be
called upon by any magistrate to quell
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a particular civil disturbance, under
the Criminal Procedure Code. Any
person may be called upon by a magis-
trate to help in putting down any
disturbance. On the same grounds,
any man in the Auxiliary Force would
also be called upon. The only differ-
ence is that whereas in the case of the
ordinary civilian population you can-
not call women. here you can call
females also. So far as calling of the
Auxiliary Force is concerned, I wculd
not so much mind it, because just like
the Home Minister the Minister of
Defence has also given an assurance
that this Auxiliary Force will not be
used as an Air Force pbut would be
used only as a ground Force when
dealing with a civilian mob. So, there
is no fear on that account, A crocoaile
or an alligator when it is on the shore
is guite harmless. Similarly, these
people when they are used as ground
Forces would be completely useless ard
the mob need fear nothing from them...

Mr. Deputy-Speaker: [ think he has
said enough. I shall call upon the
hon. Minister.

Shri Gopalaswami: I have listened to
two interesting speeches.

Shri P. N. Rajabho] (Sholapur—Re-
served—Sch. Castes): I want to make
some suggestion, :

Mr. Deputy-Speaker: It is too late.
I have called the hon, Minister.

_ Shri P. N. Rajabhoj: I have been try-
;’ng to speak for the last two or three
ours.

Mr. Deputy-Speaker: What can I do?
It may be that in matters of this 1ype
all hon. Members may not get a chance,
I am trying to distribute tre chances.
It is possible one or two may not get
a chance.

Shri P. N. Rajabhoj: I just want to
ask one question.

Mr. Deputy-Speaker: If it is a
question. let him ask it.

=t dto gHo TRy : F A Y
M ¥ AT X | TW qEA
Trga g fr araree A 9wl A)
fFeedz (Recruitment) ¥Rg#
§Ig5T FE A ¥ Qg O faw-
T AR W% W # Afg s
T @, IW A OTE W1 EH HT
W o g

Shri Gopalaswami: Please speak in
English.
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=t qlo gHo wwWR : 7 ferr
F @1® w@r §, v 99 & gafew
T gt R afd qq mifF
T W fag ax Qe w1 awg Al
fear mar, zeifs #d @ afw
FEFT FH ATHT § 1 H A
B d §r N Wt ¥ foq Forsfen
aax (R ecrviting officer) . ar
AT 3q foofa® § 43 ago #w
W frar, 3fen (R oo @ W
Fem s fF &1 F deges
FE q9 F EF 9T A AGT
N3 fopeaiez anfs & A (pro-
motion) ¥ F faewan st 7 7
# Aify adr Il § 0 fevew fe-
qrede § 97 §1 el (quota) g
w€1 fovar smar & gw SN &Y S weEe
o §, IaF arg JT=ATe g &,
IAHT T 3 F STEETH FY AT
& ® O { AT FAT A
ff mmaRam ¢ g e
~wra A3 fawwar #1 Afq &Y, o gare
sfy awft MY, T FTEA
FCAT T1fgd A1 g Sl Sy AT awA
%Y Fiferr 1 s =g o

Mr, Depuly-Speaker: The hon. Mem-
ber’s poini is that in the matter of
recruitment. according to him, there is
a certain amount of indifference shown
to his communily and he wants that

they should be encouraged as much as
possible.

Shri Gopalaswamli: Certainly, Sir. I
will enguire into ithe matter and see
what can be done.

With regard to the two  speeches
which have been delivered. I need not
say much. Mr. Alva gave us a historic
account of the development of the Air
Force in other countries and he wanted
us to take active steps in our country.
I promise to look into t.e matter and
see what can be done.

As regards my hon. friend Mr.
Rohini Kumar Chaudhuri, 1 believe his
main grievance was that in care some
internal disturbance occurred in which
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he got himself involved his womenifolk
who might have been enrolled in these
reserves should not be obliged to come
and push him out or “womanhandle”
him. He wanted me to keep women
out of this thing altogether. but I can
give him this assurance that, so far as
he personally is concerned. I have put
into this Bill a clause which enables
me for special reasons and subject to
the special conditions I might impose
to exempt people in the Reserve Forces
from any one or other of the obligations
impesed by -this Bill. If he will make
an application at the proper time, I
shall certainly rrant an exemption to
his womenfolk who might Fe in the
Reserve Force and exempt them from
being obliged to participate in the
guelling of disturbance in which they
might te put to the risk of having fo
“womanhandle” him.

Shri R. K. Chaudhury: The trouble is
that I will not be permitted to put in
an application.

Mr. Deputy-Speaker: The wuestion is:

“That the Bill, as amended. be
passed.”

The motion was adopted.

NATIONAL CADET CORPS (AMEND-
MENT) BILL

The Minister of Defence (Shri
Gopalaswami): I beg to move:

“That the Bill further to amend
the National Cadet Corps Act, 1848,
as passed by the Council or States,
be taken into consideration.”

Under section 12 of the existing
National Cadet Corps Act. there is provi-
sion for the appointment of a Commitiee
to advise Government on all questions
that may arise in the administration of
the Act. In the constitution of this
committee there is provision for two
members elected by the Central Legis-
lature. This Act was passed in 1948
and at the time the Constituent As-
sembly was also functioning as the
Legislature and it was a single Ilouse,
Now that we have two Houses. the pro-
posal has been made in this Bill that
instead of two members elected by the
Central Legislature two members rmay
be elected by the House of the People
and one member by the Council of
States annually. It is a very simple,
routine kind of thing. I hope that this
amendment will be passed.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the National Cadet Corps Act, 1948,
as passed by the Council of States,
be taken into consideration.™
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Shri A. C. Guha (Santipur): I just
want to say a few words. When this
House is asked to send its 1epresenta-
tives to a certain committee. I think it
is open to it to enquire what authcrity
this House can exercise over this com-
mittee or the National Cadet Corps.

Mr. Deputy-Speaker: The hon. Mem-
bef will see that this is entry I. There
must be other entries also. Therefore,
whatever may be the powers of the
National Cadet Corps, they are regu-
lated by the National Cadet Corps Act
and not by this Bill. The inmediate
question is, either we may send some
people or we may not send auybody.
Otherwise, we have no jurisdiction over
the powers of the National Cadet Corps.
This amending Bill seeks to amend
only a particular portion. Either we
accept the representation or we reject it.
We have no right to go into the other
R]ag.lse: of the National Cadet Corps

ct.

Shri A. C. Goha: I am not d»ing that,
Sir. When this House is asked to send
representatives to the committee, I want
to know what right this House has over
that advisory committee or over this
body called the National Cadet Corps.

Mr. Depniy-Speaker: That mailter is
rAegtulated by the National Cadet Corps

Shri A. C. Guha: It may be so, but
we are now asked to confirm that.
During the last session, I brought a case
before the Government. One officer of
the National Cadet Corps behaved very
rudely as regards our national flag on
the occasion of the Indevendenze Day
celebrations. I was told {hat this
Parliament had no authority as regards
the discipline of officers in the Nafional
Cadet Corps and 1 was referred o the
local Government. If that is the posi-
tion, and if this House cannot even
allow a question of this kind of thing,
then I want to know how Farliament
comes in. I had a lot nf correspond-
ence with the Department concerned
and the Parliament Secretariat. I was
simply referred back to the province
and the Defence Ministry also informed
me that the Central Government had
nothinig to do with this and c¢nly the
Education Department of the province
concerned would have to deal with the
delinguent officer. I do not think any-
thing has been done as yet about that
officer. If that is the pesition, I would
ask this House. what is the rurpose of
sending our representatives to serve on
that body. I hope the hon, Minister
will throw some light as to whether this
House or this Government is so im-
potent in thiz matter.

Bhri Gopalaswami: may  answer
this point at once. So {ar as the peorti-
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cular case of an individual officer is
concerned, I am myself ignorant of the
circumstanices in which that officer is
alleged to have misbehaved and the
circumstances in which my hon. friend
brought those matters to notice and
s0 on,

Shri A. C. Guha: You were not in
charge of the Ministry then.

Shri Gopalaswami: I am only saying
I am not aware of it.

If my hon. friend has not obtained
satisfaction in respect of this matter,
I invite him to let me know what the
facts according to him are of lhe parti-
cular case and if there is any jurisdic-
tion vested in me to intervene. I shall
certainly do so. This »articular com-
mittee—the Central Advisory Core
mittee—is for the purpose of advising
the Central Government on all matters
of policy connected with the consti-
tution and . administration of the
Corps. The committee itself has no
executive powers. We cannot, blame
the committee if any individual officer
has not performed his Auties according
to the rules framed under this .\et, and
I do not see why he should stand in the
way of a better constitution of this
committee because of the partirular
instance referred to by him. I taink
it does not seem to be relevant to this
Bill.

Shri K. K. Basu (Diamond Harbour):

May I know what are the functions of
the committee?

Mr. Deputy-Speaker: The hon. Mem-
ber will look to page 3 nf the Bill where
there is an extract:

“The Central Government may
for the purpose of advising it on
all matters of policy connected
with the constitution and admini-
stration...... appoint a Central Ad-
visory Committee......”

Regarding the powers and functions
of the Committee the original Act
should be looked into.

Shri K. K. Basu: The original Act
says:

“The Central Government mayv
for the purpose of advising it on
matters of policy connected with
the constitution and administration
of the Board. apooint a Central
Advisory Committee, consisting
of the following persons:

Minister of Defence;

Secretary of the Ministry of
Defence,

Education Adviser, etc.”
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[Shri K. K. Basu.] .

May I know what are the functions
of the Committee?

Shri Gopalaswami: It holds meetings
in the course of the year. An agenda
is placed before it of questions which
it might consider and it gives its
advice on such matters. That advice
is taken into consideration by the
Government in  administering the
National Cadet Corps.

_Shri A. C. Guha: As I was told last
time, in case of delinguency, it is only
the Educatien Department of the State
concerned which can take action
against that officer. Has the Defence
Department got any authority in that
matter?

Shri Gopalaswami: My own recol-
lection is that the Defence Department
as such has no jurisdiction, In &ll
these cases people are recruited from
the State serviceg and the Education
Departments of the States have a great
deal to do with the recruitment of
these particular officers, their funec-
tioning, etc. ‘That I suppose was what
was communicated to the hon. Mem-
ber. If there are any more facts in
that connection which he would like
me to take into account in dealing with
this individual case, I shall certainly
do so. I do not see why that should
hang up this Bill.

Mr, Deputy-Speaker: The question is:

“That the Bill further to amend
the National Cadet Corps Act, 1948,
as passed by the Council of States,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to the Bill.

Shri Nambiar (Mayuram): We
thought that this Bill would vot come
up today. I have tabled an amend-
ment today.

Mr. Deputy-Speaker:
Minister accepting it.

Shri Gopalaswami: No. Sir.

Mr. Deputy-Speaker: The practice in
this House is that notice is waived
in the case of amendments which the
Minister-in-Charge is prepared to ac-
cept. Since he is not accepting the
amendment, there is no point in waiv-
ing notice.

Shri A, C. Guha: On a previous oc-
casion a motion for increase in the
number of representatives of this
House to three was accepted

Is the hon.
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Mr. Deputy-Speaker: If as the Mem-
ber said, the Advisory Committee does
not serve the purpose, what is the good
of increasing the number.

Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula
were added to the Bill,

Shri Gopalaswami: I beg to move:
“That the Bill be passed.”

Mr, Deputy-Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

ESSENTIAL SUPPLIES (TEMPORARY
POWERS) AMENDMENT BILL

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
I beg to move:

“That the Bill further to amend
the Essential Supplies (Temporary
Powers) Act., 1946, as passed by
the Council of States, be laken into
consideration.”

The motion is one that is familiar
to most Members of this House who
were in the provisional Parliament.
The Essential Supplies (Temporary
Powers) Act was passed under article
369—Temporary and Transitional Pro-
visions—of the Constitution. The
Act was extended on the last occasion
for one year. What is now sought to
be done is that the Act should be ex-
tended to the full period permitted
by the Constitution, namely, upto the
26th day of January 1955.

The Ministry of Commerce and
Industry have circulated to hon. Mem-
bers of this House a note containing
a brief summary of working of this
Act. Taking into account all factors
relating to production, supply and
distribution of commodities listed in
the Act, it is felt that it is necessary
to continue to have the powers of con-
trol to enable Government to exercise
them in respect of those commodities
which might continue to be in short
supply.

[PanpiT THAKUR Das BHARGAVA in the
hair]

As a matter of fact, some of the
commodities like iron and steel would
be in short supply not only till 25th
January 1955 but even thereafter. My
colleague who introduced this measure
in the other House made it clear that
there is no desire on the part of Gov-
ernment to keep controls on any of
the items included in the list for a
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period longer than is absolutely neces-
sary. While the Government is not
committed to any policy of decontrol
as such, hon. Members in this House
and the public at large would have
found that wherever it is possible to
make relaxations in respect of the
goods covered by this measure the
Government have been adopting that
policy and relaxing controls.- For in-
stance, the control on paper has been

There is no control on mica,
wollen textiles, petroleum and petro-
leum products, and spare parts of
mechanically propelled vehicles. Simi-
larly, considerable relaxation has been
made in regard to foodstuffs, cotton
textiles and sugar.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): There is control on newsprint.
You said the control on paper has
been lifted.

Shri T. T. Krishnamachari: By and
large. Newsprint happens to be only
one item covered by the category
classified as paper and I will come to
that later, though I know- I  have
brought a veritable hornets’ nest about
my head by speaking about newsprint
because nobody realizes more than a
Minister how powerful the Fress is,
and even treading on their corns when
one is unwary brings a lot of trouble
not only for the Government but for
the Minister concerned.

Generally in regard to production
of many of the materials covered by
the Essential Supplies Act I must say
the industries concerned are giving a
fairly good account of themselves. If
the progress in production is mzintain-
ed, I think one might safely say that
the Government might be able to secure
stability of prices and supplies in re-
gard to several of the items included
in the Act in the very near fulure.

The one subject that might be raised
is: why impinge on the sphere of the
State Governments? In fact, if it is
necessary for the Central Government
to act after the expiry of the powers
vested in them by the Constitution, say,
after the 26th January 1955, it is pos-
sible that the Central Government
would be able to exercise control over
manufactured articles like iron and
steel and the rest, ‘But where they
would not have any power would be in
regard to primary products like food-
stuffs, cotton, jute and so on, then it
would be time to comsider whether it
would be in the interests of the eco-
nomic stability of the country to alldw
the various Governments to
egislate in regard to these
or for the purposes of
we should have to invoke the provi-
gions of article 249 and, with the con-
sent of the State Governments enatt a

149 PSD
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legislation gimilar to the Supply of
Goods and Prices Act which is now in
force. But it is not with any desire
to trench into the sphere of the State
Governments that we are asking for an
extension of the life of this Act. By
and large, the State Governments do
approve of this policy. We have had
to write to them in regard to the Sup-
ply of Goods and Prices Act zod the
House knows that practically without
any exception, even from a Govern-
ment which is, what might be called
technically. nct a Congress Govern=
ment, the State Governments have res-
ponded uniformly well to the Govern-
ment of India’s move. We have no
doubt in our minds, keeping in close
touch as we do with the State Govern-
ments, that the pelicy of the State
Governments is that these powers
should continue to be vested in the
Centre and delegated to them. And
we cannot—neither we nor the State
Governments can—do now without the
Essential Supplies Act.

I would only like to mention here,
speaking on behalf of the Government,
that they do not find any psrticular
pleasure in exercising these controls.
And so far as I am concerned, if the
control on any of these articles would
fall in desuetude because it is not being
used, nobody would be more pleased
than myseli.

The other question which will be
raised, which has been generally raised
on all such nccasions in the past and
which. human nature being what it is.
will. I think. continue to be raised now
and on any future occasion when
Government may come before this
House with a Bill of this nature. is
that the administration of controls is
all wrong, there is corruption, there is
laxity, black-marketeers exist, controls
sometimes offend individual propensi-
ties and individual comfort and so on.
It would also be represented that many
industries suffer because of these ccn-
trols. Hon Members in this House
whose knowledge about particular
trades is profound would also say: well.
Government might very well remove
the control in regard to this particular
commodity. Every suggestion or every
accusation made by every hon. Mem-
ber in this regard would, I have no
doubt, be true in their proper context.
But unfortunately the Government
happens to be in a position where they
have to take a fairly broad and general
view of the whole question and thew
have to bring in a legislation which
will cover practically all aspects of the
case instead of a narrow aspect or
what is obtaining in any one particular
area. So, if these suggestions are
made, all that I can tell the hon. Mem-
bers in advance is that I shall make &
very careful note of whatever they
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might say. I shall have the charges
and suggestions analysed and also see
how we can better the working of these
controls within the limits of cur under-
standings and capacity, and our re-
sources both of men and money.

But at the same time I would like
to say this in anticipation of what hon.
Members may say, that all that they
may say against the working of these
control measures would not amount
to a definite condemnation of the fact
that the Government have kad to re-
sort to these controls. Bad administra-
tion of controls does not mean that the
controls were not a necessity. because
controls are definitely a result of goods
being in short supply. If that fact is
recognized. you have to concede that
controls are necessary. TYour telling
me that controls are not working well
is a thing which you have a perfect
right to say. You can point your ac-
cusing finger at the Government as a
whole that the administration is not
being properly conducted. But that
would not mean that the life of this Act
should not be extended,

Only one other question that might
be raised by hcn. Members I would
like to anticipate. not so much because
I have an intuitive capacity to feel
their pulse but because I have gone
through a rehearsal in the olher
House. and that is: Why shouid we
extend it for two years and twenty-five
days? Why should not Government
come back to us again next year?
That would be an argument that will
be put forward. All that I can say is
this: It is not as if the House Las no
control over Government. that they
could not review the working of this
measure along with other ineasures for
the administration of which the Gov-
ernment is responsible. It is not as
if you can get hold of the Members of
the Treasury Benches and the Minister
of Commerce and Industry, in parti-
cular only when he brings forward a
measure like this and point out your
accusing finger on what his Ministry
has been doing. That opportunity, Sir,
exists all the time. if we realize
that during the next two years the
necessity for continuance of controls
over some of the commadities. at any
rate. under this Act is there, then the
question of the duration of this Act is
not of mgterial consequence. It is not
so much like the measure which we
were _discussing for weeks cn end in
this House wherein Government takes
powers to detain persons. which are
extraordinary. but here the powers that
youn vest in this Government and this
Government vests in the State Gov-
ernments are there constantly under
review and there is no question of the
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Government getting away from their
responsibility. Thes responsibility
could be brought home to the Govern-
ment in various ways, such as ques-
tions, half-an-hour discussions, resolu-
tions and discussions in a number of
other Bills of this nature. Very pos-
sibly. I would be coming before the
House in connection with the Tariff
Amending Bills or something else,
which relate to some of these com-
modities, I realize very well *that I
cannot be ostrich headed and feel that
once I get through this Bill, my res-
ponsibility so far as the administration
of the controls are concerned vanishes.
It is not only my responsibility: It is
the responsibility of my colleague in
the Food and Agriculture Ministry and
several other Ministries as well. There-
fore, the argument that this can be
extended only for one year and we can
come back next year is not very vital
in this case.

1 do feel that we may have to come
back even after January 1835 with
some measures for control in regard
tn thasn products over which we can
exercise control and perhaps a conti-
nuation or enlargement of the Supply
of Goods Act about which I will be
moving a molion in the other House,
under article 249. Therefore, that ob-
jection that I should at ance antici-
pate is one which could be perfectly
and logically raised and well within
the rights of hon. Members. but never-
theless, I think the force behind the
objection of that nature is not very
great.

Mr. Chairman: Motion moved:

“That the Bill further ‘o amend
the Essential Supplies (Temporary
Powers) Act. 1946, as passed by the
Council of States, be taken into
consideration.”

Shri Tulsidas (Mehsana West): I
rise to support this Bill. I am afraid,
my hon. friend. the Commerce Minis-
ter apprehended perha&s that I was
going to oppose this Bill.

Shri T. T. Krishnamachari: No, no.

Shri Tulsidas: But his anticipations
are not correct. reason for my
supporting the Bill, is ras the hon.
Commerce Minister has just now
pointed out, that I do not want that
these essential commodities should be
interfered with either in trading or in
production or in distribution, by the
State Goverj:.'lgentrrﬁ It must be a
Central sub, -and as these powers
are provided under the Constitution
for a limited period, I support this Bill
and suggest that these powers" should
be extended til the perfod as it s



8023 Essential Supplies

I venture to suggest in this respect
"that during the three years that these
powers are extended, the Commerce
and Industry Ministry should look in-
to the various notifications and orders
issued under this Act and those noti-
fications and orders which are not now
-necessary may be discontinued and
those which are necessary may be
.allowed to operate.

I make one more suggestion. This
Act is a continuation ot the Defence
of India Rules and various notifica-
tions and orders have been issued since
the Defence of India Rules come into
operation. The people who are affect-
ed by these notifications or crders are
sometimes ignorant whether any noti-
Afication or order is in force or not.
Therefore. 1 feel very strongly that a
small committee may be uappointed to
go into every one of the different con-
trol orders and notifications and after
investigating or examining each noti-
fication and order. a compact. consoli-
dated control order may be made out
and from a particular date those orders
ought to be enforced and the previous
orders should be abolished. I am
making this suggestion because I know,
and I am sure most of the people here
have also the experience. that many
people do not know whether there are
such orders or not. Even the officials
in the Ministries are not often aware
of such orders. Therefore, it is high
time—it is now nearly 13 or 14 years
since this conirol has been in opera-
tion—that these orders are revised in
the manner I have suggesied. This
would simplify the orocedure in res-
‘pect of these control orders. I hope
the hon. Minister will accept my sug-
gestion.

Shri  Velayudhan (Quilon  cum
Mavelikkara—Reserved—Sch. Castes):
Is it about import and export?

Shri Tulsidas: There are o mzny
orders and many industries. I am
referring to all the control orders. The
hon. Minister has rightly said—and I
am very glad to see that he feels that
way—that wherever relaxation of con-
trols is mnecessary. he will certainly
look into them, and wherever it is
possible, he will take the mnecessary
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steps. In this connection, the hon,
Food Minister has taken a bold step
and I am sure that our hon. Commerce
Minister will not hesitate to take such
steps, wherever it is necessary.

I would like to point out that im
accordance with a note which has been
circulated there are a number of com-
mogities which are wunder cuntrol,
ap? from the control orders of the
Central Government; there are so
many orders which are issued by the
State Governments. One does not know
where one is in many of these orders.
I shall now give an instance from the
note which you have supplied. It is
about cotton seed. You say that there
is no more control on the cotton seed.
In the Bombay State the cotton seed
control is still there., Up till January
1952 the Bombay Government had fro-
zen the entire cotton seeds wherever
they were lying. We were told that
these stocks would be taken over by
the Government at the control prices.
But since then the slump came and the
Bombay Government de-freezed the
entire stock and did not consider them-
selves responsible to take over the
stocks. In this case the people con-
cerned were not allowed to sell the
cotton seeds and now when the prices
dropped their sale was not possible. I
am sure the hon. Commerce Minister
would naturally like to avoid such ad-
ministration in controls.

Shri T. T. Krishnamachari: The
Cotton Seed Removal of Control Order
was only issued on 22nd April 1952,

Mr. Chairman: May I inquire if the
hon. Member wishes to continue his
speech?

6 .M.

Shri Tulsidas: I will not be here and
I would like to finish in a minute. I
am going away day after tomorrow.
I have made most of the peints. I
once again request the hon. Minister to
look into the points that I have made
and I hope he will take the necessary
steps.

The House then adjourned till Nine
of the Clock on Mogday, the 1lth
August, 1952,

o ———



